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Laxmi Bat, Shrinatt Sangpm (Vicar*- 
bad).

liaflda Ahmed, Shrimati (Jorfaat).

Ma&agaonkar, Shri Bhausaheb Rao- 
saheb (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur- 
bhattS—Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Tarn- 
Taran).

Maiti, Shri Nikunja fiiharx (Ghatal).

Malhah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).

Malaviya, Shri Keshva Deva (Basti). 
Malvia, Shri Kanhaiyalal Rhw»h»i 

(Shajapur—Reserved—Sch. Castes). 
Malviya, Shri Motilal (Khajuraho— 

Reserved—Sch. Castes).

Manaen, Shri T. (Darjeeling).

M&nay, Shri Gopal Kaltui (Bombay 
City Central—Reserved—Scheduled 
Castes):

Mandal, Shri Jailal (Khagaria).
Mandal, Dr. Pashupati (Bankura— 

Reserved—Sch. Castes).
Maniyangadan, Shri Mathew (Kotta- 

yam).

Manjula Debi, Shrimati (Goalpara). 
Masani, Shri Itt. R. (Ranchi—East).

Masuriya Din, Shri (Phulpur— 
Reserved—Sch. Castes).

Matera,'Shri Lam an Uahadu (Thana 
—rReserved—Stfh. Tribes).

Mathur, Shri Harish Chandra (Pali). 

Mathur, Shri Mathur Das (Nagaur). 
Matin, Shri S. A. (GMdlh).

Mehdi, Shri Syed Ahmad (Rampur).



M >

*M’ —contd 
Mehta, S k i  Balwantray Gopalji 

(Gohilwad).
Mehta, Shn Jaswant Raj (Jodhpur). 
Melkote, t)r G S (Raichur)
Menon, Dr K  B (Badagara).
Menon, Shn V K. Krishna (Bombay 

City North)
Menon, Shn T C Narayanankutty 

(Mukandapuram).
Minimata, Shrunati Agamadas Guru 

(Baloda Bazar—  Reserved— Sch 
Castes)

Mishra, Shn Bhagwan Dm (Kaisar- 
ganj)

Mishra, Shn Bibhuti (Bagaha)
Mishra, Shn Lalit Narayan (Saharsa).
Mishra, Shn Mathura Prasad (Begu- 

sarai)
Mishra, Shn Shyant Naadan (Jai- 

nagar)
Mura, Shn Raghubar Dayal (Buland- 

ahahr)
Misra, Shn Raja Ram (Faizabad). 
Mohan Swaroop, Kanwar (Plliblut). 
Mohideen, Shn M Gulam (Dindlgul) 
Mohiuddin, Shn Ahmed (Secundera

bad)
Munisamy, Shn N R (Vellore) 
Morarka, Shn Radheshyam Rano- 

kumar (Jhunjhunu)
More, Shn Jayawant Ghanshyam 

(Sholapur)
Mukerjee, Shn Hirendra Nath (Cal

cutta—Central)
Mullick, Shn Baishnav Charan (Ken

drapara—Reserved— Sch Castes) 
Murmu, Shn Paika (Rajmahal— Re

served—Sch Tribes)
Murthy, Shn B S (Kakmada— Re

served—Sch. Castes)
Mutafir, Giam Gurmukh Singh 

(Amntsar)
Mirfhukriahnan, Shri M (Vellore— 

Reserved—Sch. Castes).
I P

Nadar, Shri P  Thanulingom (Nager- 
coil).

Naidu, Shri R Govindarajalu (Tiru- 
vallur).

Naidu, Shn T  D. Muthukumara- 
aami (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi).
Nair, Shri K. P. Kuttikrishnan (Kothi- 

kode).
Nair, Sbri P. K. Vaaudevan (Thiru- 

vella).
Naldurgkar, Shri Venketrao Shrizri- 

wasrao (Osmanabad).
Nallakoya, Shn Koyilat (Nominated— 

Laccadive, Minicoy and Amindvi 
Islands).

Nanda, Shn Gulzarilal (Sabarkantha). 
Nanjappan, Shri C (Nilgiris). 
Naraindin, Shri (Shahjahanpur—Re

served— Sch Caste*).
Narasunhan, Shri C R (Krishnagiri).
Narayanasamy, Shri R. (Penyaku- 

lam)
Naskar, Shn Purendu Sekhar (Dia

mond Harbour) 
lTathavani, Shn Narendrabhak P.

(Sorath)
Nath Pai, Shn (Rajapur)
Naysk, Shn Mohan (Ganjam— Reserv

ed— Sch Castes)
Nayar, Dr Sushila (Jhansi)
Nayar, Shn V P (Quilon).
Nehru, Shn Jawaharlal (Phulpur). 
Nehru, Shnmati Uma (Sitapur)
Nek Ram, Shn (Mahore—Reser\ed—  

Sch Castes)
Neswi, Shn T R (Dharwar South)

•O’

Onkar Lai, Shn (Kotah— Reserved—  
Sch Castes)

Oza, Shn Ghanshyam Lai (Zalawad).

V

Padalu, Shn Kankipati Veeranna 
(Golugonda —  Reserved —  Sck. 
Tribes).

Padam Dev, Shn (Chamba)
Pahadia, Shri Jagan Nath Prasatf 

(Sawai Madhopur—Reserved— Sck. 
Castes)

Palaniandi, Shri M. <Peramba2or).

*N* —co n td .



(Vii)

f —cont d.
Palchoudfeuri, Shrimati Ha (Naba- 

dwip).

Pande, Shri C. D. (Naini T a l) .'

Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rum ).

Pangarkar, Shri Nagorao Karojee 
(Parbhani).

Panigrahi, Shri Chiatamani (Puri).

Panna Lai, Shri (Faizabad—Reserv
ed—Sch. Castes).

Parmar, Shri Karsandas Ukabhai 
(Ahmedabad —  Reserved —  Sch. 
Castes).

Parmar, Shri Deenabandhu (Udai
pur—Reserved— Sch. Tribes).

Parmar, Shri Yeshwant Singh 
(Mahasu).

Parulekar, Shri Shamrao Vishnv 
(Thana).

Parvathi Krishnan, Shrimati 1L 
(Coimbatore).

Patel, Shrimati Maniben Vallabhbhai 
(Anand).

Patel, Shri Nanubhai Nichhabhai 
(Bulsar— Reserved— Sch. Tribes).

Patel, Shri Purushottamdas R. (Meh- 
sana).

Patel, Shri Rajeshwar (Hajipur).

Patil, Shri Balasaheb (Miraj).

Patil, Shri Nana (Satara).

Patil, Shri Rakhamaji (Dhondiba 
Bhir).

Patil, Shri S. K. (Bombay City South).

Patil, Shri Uttamrao Laxman (Dhulia).

Patnaik, Shri Uxna Charan (Ganjam).

Pillai, Shri S. C. C. Anthony (Madras 
North).

Pillai, Shri P. T. Thanu (Tirunelveli).

Poeker Sahib, Shri B. (M&njeri).

Prabhakar, Shri Naval (Outer Delhi—  
Reserved— Sch. Castes).

Pragi Lai, Chaudhari (Sitapur—  Re- 
•erred—Sch. Castes).

*9* —contd.
Prasad, Shri Mahadeo (Gerakhpur—  

Reserved— Sch. Castes).
Prodhan, Shri Bijaya Chandrasingk 

(Kalahandi—Reserved— Sch. Tribes)
Punnoose, Shri P. T. (Atnbalapuzha).

V

Radha Mohan Singh, Shri (Ballia).
Radha Raman, Shri (Chandni Chowk).
Raghubir Sahai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhji, Shri (Banner).
Raghuramaiah, Shri Kotha (Guntur).
Rahman, Shri M. Hifzur (Amroha).
Rai, Shri Khushwaqt (Kher).
Raj Bahadur, Shri (Bharatpur).
Rajiah, Shri Devanapalli (Nalgonda—  

Reserved— Sch. Castes).
Raju, Shri Pusapati Vijayarama Gaja- 

pathi (Visakhapatnam).

Raju, Shri D. S. (Rajahmundry).

Rajyalaxmi, Shrimati Lalita (Hazari- 
bagh).

Ramakrishnan, Shri Peelamedu Ranga- 
swamy Naidu (Pollachi).

Raman, Shri Uddaraju (Naraspur).

Raman, Shri Pattabhi C. R. (Kumba- 
konam).

Ram an and Shastri, Swami (Bara 
Banki— Reserved—Sch. Castes).

Ramananda Tirtha, Swami (Auranga
bad).

Ramaswami, Shri S. V. (Salem).

Ram&swamy, Shri K. S. (Gobichettt- 
palayam).

Ramaswamy, Shri Puli (Mahbub- 
nagar—Reserved—Sch. Castes).

Rameshwar Rao, Shri J. (Mahbub- 
nagar).

Ram Garib, Shri (Basti—Reserved— 
Sch. Castes).

Ram Krishan, Shri (Mahendergarh).

Rampure, Shri Mahadevappa Y. 
(Gulbarga).



'R'--contd.

'Ibm Saran, 'Shri (Moradabad) ,

Ram Subhag Singh, Dr. (Sasaram).

Ranbir Singh, Ch. (Rohtak).

Rane, Shri Shivram Rango (Buldana).

Ranga, Shri N. G. (Tenali) . •

Rangarao, Shri M. Sri (Karimnagar).

Rao, Shri B. Rajagopala (Srikakulam).

Rao, Shri _Devulapalli Venkateswar
(Nalgonda).

Rao, Shri Etikala Madhusudan (Mah-
bubabad) .

Rao, Shri P. Hanumanth ( edak).

Rao, Shri R. Jagannath (Koraput).

Rao, Shd T. B. Vittal (Khammam).

Raut, Shri Bhola (Champaran-Re-
served-Sch. Castes).

Raut, Shri Rajaram Balkrishna
(Kolaba).

Ray, Shrimati Renuka (Malda).

Reddy, Shri Chegireddy Bali (Marka-
pur).

Reddy, Shri K. C. (Kolar).

Reddy, Shri R. Lakshmi Narasa (Nel-
lore).

Reddy, Siiri T. Nagi (Anantapur),
" .•..•.~ . '. i __ ••

Reddy, Shd R. Narapa (Ongole).

Re~dY, 'Shri Vutuktiru "Ranu (Cuada-
pah).

Reddy, Shri K. V. Ramakrishna
(Hindiijnrr),

Re~l<;l:Y!}r'JShl)~ T. N. Vishwanatha
(Rajampet) .

Roy, Slid Biren (Calcutta=-South
West).

Roy, Shd Bishwanath (Salempur).

Rungsung Suis , Shri (Outer Mani-
pu;,,:Reserved::..sch .' Castes),

Rup Narain, Shri (Mirzapur-Re-
served-Sch. tastes).

(viii)

·s'
Sadhu Ram, Shri (Jullundur=-Be-

served-Sch. Castes).

Sahodrabai, Shrimati (Sagar-c-Re-«
served-Sch. Castes).

Sahu, Shri Bhagabat (Balasore).

\

- , '
Sahu, Shri Rameshwar (Darbhanga-«

Reserved-Sch. Castes).

Saig_al1Sardar Amar Singh (Janjgir),.

Saksena, Shri Shibban Lal (Maharaj-
ganj).

Salunke, Shri Balasaheb (Khed).

Sa~~, Shri M. K. M. Abdul (Tiru.-
chirappalls) .

Samanta, Shri
(Tamluk).

Satis Chandra

, ,r. I

Samantsinhar, Dr, N. C. [Bhubanes-
war).

Sambandam, Shri K. R. (Nagapat-
tinam),

Sampath, Shri E. V. K. (Namakkal).

Sanganna, Shri Toyaka (Koraput--
Reserved-Sch. Tribes).

Sankarapandian, Shri M. (Tenkasi).

Sarhadi, Shri Ajit Singh (Ludhiana);.

Satis Chandra, Shri; (Bareilley).

Satyabhama Devi, Shrimati (Nawadaj;

Satyanarayana, Shri Biddika (Pai-
vathipuram-Reserved-Sch, Tribes}

Seindia, Shrimati VIjaya'Ra'j'e (Gunaj-,

Selku; Shri Mardi (West Dinajpur-
Reserved-Sch. Tribes).

Sen. Shri, Asoka Kumar (Calcutta-
North- West) .

Sen, Shri Phani Gopal (Purnea).

Seth Shri Bishanchandar (Shahjahan-
pur)'.

Shah, Shrimati Ja;y-aben Vajubhai
(Girnar) .

Shah, Shri Manubhat (~d,hya Sau-
rashtra) .



Shah, 8hri Manvendra (Tehri Gft&» 
tWO).

fibd , Shrfanstl (Btoka),

Shankariah, Shil M. (Mywre).

Shartna, Shri Diwan Chand (Gurdas-
pur).

Shri Harish Chandra (Jai
pur).

B h in u , Pandit icrt«hn> Chandra 
(Hapur).

Sharma, Shri Radha Charan (Gwa
lior).

Shastri Pandit Hiralal (Sawai Madho- 
pur).

Shastri, Shri Lai Bahadur (Allaha
bad).

Bhivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shukla, Shri Vidya Charan (Baloda 
Bazar).

Siddananjappa, Shri H. (Hassan).

Siddiah, Shri S. M. (Mysore—Reserv- 
ed— Sch. Castes).

Singh, Shri Awadhesh Kumar (Kati- 
har).

Singh, Shri Babunath (Sarguja—Re
served—Sch. Tribes).

Singh, Shri Chandikeshwar Saran 
(Sarguja).

Singh, Shri Digvijaya Narain (Pupil).

Singh, S^ri Dinesh Pratap (Gcnda).
Singh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal Narain (Shahdol—  
Boaerved Sch. Tribes).

toUgh, Shil Kamal (Buxar). 
Singh, Shri Laisram Achaw (Innsr 

Manipur).
Singh, Shri Mahendra Nath (MaharaJ-

juatf).

Singh, Shri Rajendra (Chapra).

‘S’—ccsittf.
Singh, Shrt TrfUfauan NaragraBt.

(ChandauH).

Sinha, Shri Anirudh (Madhubani).

Sinha, Shri Banayai Prasad (Mon- 
ghyr).

Sinha, Shri Gajendra Prasad (Paia- 
mau).

Sinha, Shri Jhulan (Siwan).

Sinha, Shri Kailash Pati (Nalanda).

Sinha, Shri Satyendra Nara^ran>
(Aurangabad).

Sinha, Shri Sarangdhar (Patna).

Sinha, Shri Satga Narayan (Samasti- 
pur).

Sinha, Shrimati Tarkeshwari (Bath).

Sinhasan Singh, Shri (Gorakhpur).
Siva, Dr. M. V. Gangadhara (Chit- 

toor— Reserved— Sch. Castes).

Sivaraj, Shri N. (Chingleput—Re
served—Sch. Castes).

Snatak, Shri Nardeo (Aligarh—Re
served— Sch. Castes).

Sonawane, Shri Tayappa (Sholapur— 
Reserved—Sch. Castes).

Sonule, Shri Harihar Rao (Nanded).

Somani, Shri G. D. (Dausa).

Soren, Shn Debt (Dumka—Reserv
ed—Sch. Tribes).

Subbaroyan, Dr. P. (Tiruchengode).

Subramanyam, Shri Tekur (BeHary).
Sugandhi, Shri Murigeppa Siddappa 

(Bijapur North).
Sultan, Shrimati Maimnnwn (Bhopal).
Supakar, Shri Shraddhakar (Sambal- 

pur).
Sumat Prasad, Shri (Muzaffamagar).
Sunder Lai, Shri (Sahai jpur—Re

served— Sch. Castes).
Suryanarayanamurthy, Shri Miasula - 

(Golugonda).
S o y a  Prasad, Shri (Gwalior—Reserr 

•d-Scfa. Cast&s).



*8'-} contd.
'Swami, Shri V. N. (Chanda). 

Swann Singh, Sardar (Jullundur). 

Syed Mahmud, Dr. (Gopalganj).

T

Tahir, Shri Mohammed (Kishanganj).

Tantia, Shri Rameshwar (Sikar). 

Tangamani, Shri K. T. X. (Madurai). 

Tewari, Shri Dwarikanath (Cachar).

• Thakore, Shri Motisinh Bahaduniak
(Patan).

Thevar, Shri U. Muthuramalinga 
(Snvilliputhur).

Thimmaiah, Shn Dodda (Kolar—Re
served—Sch. Castes).

Thirumal Rao, Shn M  (Kalunada).

Thomas, Shri A. M (Emakulam).

Tiwari, Shn Babu Lai (Nimar 
Kh&ndwa).

Tiwari, S in  Ram Sahai (Khajuraho).

f t  wary, Pandit Dwarka Nath 
(Kesaria).

Tripathi, Shn Vishwambhar Dayal 
(Unnao).

Tula Ham, Shn (Etawah—Reserved— 
Sch. Castes).

Tyagi, Shri Mahavir (Dehra Dun), 
lyabji, Shn Saif F B (Jalna)

‘O’

Uike, Shri M. C. (Mandla—Reserv
ed—Sch. Tribes).

{Jmrao Singh, Shn (Ghosi).

Upadhyaya, Pandit Munishwar Dutt 
(Pratapgarh).

LTpadhyaya, Shri Shiva Datt (Rewa).

Vajpayee, Shri Atal Bihari (Balraaa- 
pur).

Valvi, Shri Laxman Vedu (Waft 
Khandesh—Reserved—Sch. Tribes).

Varma, Shri B. B. (Champaran).

Varma, Shri Manikya Lai (Udalppr),

Varma, Shri Ramslngh Bhai (Nimar).

Vedakumari, Kumari M. (dura).

Yenkatasubbaiah, Shri Pendekaatt 
(Adoni).

Verma, Shri Ramji (Deona).

Vijaya Raje, Shrimati (Chatra).

Vishwanath Prasad, Shri (Aaamgacfc—- 
Reserved—Sch Castes).

Vyas, Shri Ramesh Chandra (BhM- 
wara).

Vyafl, Shri Radhelal (Ujjain).

(x)

V

•W

Wadiwa, Shn Narayan Sfamramji 
(Chmdwara—Reserved—Sch. Tri
bes) t

Warrior. Shn K. K. (Tnchur).

Wusmk, Shn Balkrahna (Bhandara—  
Reserved— Sch Castes).

Wilson, Shn John N (Mirzapur).

Wodeyar, Shn K  G (Shunoga).

T

Yadav, Shn Ram Sewak (Bara 
Banki).

Yajnik, Shri Indulal 
(Ahmedabad).
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Shrimati Sucheta Knpalani.
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Shn M. Thirumala Rao.
Shn J Rameshwar Rao.
Shn C R. Narasimhan
Shn Amjad All
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Shn Ahmed Mohiuddin 
Shrimati Renuka Ray 
Shn Uma Charan Patnaik 
Shn Raghubir Sahai 
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Fndav, 19th July, 1957
The Lok Sabha met at Eleven of the 

Clock

[Mr Speaker tn the Chair]

ORAL ANSWERS TO QUESTIONS 
Harnessing of Ravi and Beas

4159. Shri D. C. Sharma: Will the 
Minister of Irrigation and Power be 
pleased to state

(a) whether Government have 
taken any steps to harness rivers 
Ravi and Beas m the Punjab which 
have irrigation and power geneiatmg 
potentialities,

(b) if so the steps taken so fai 
and

(c) which of these rivers Govern
ment propose to harness and the pro 
jriess, if any, so fai made’

The Minister of Irrigation and Power 
<Shri S K. Patil)* (a) and (b) Investi
gations are in progress for the prepara 
tion of project Reports for storages on 
the Rivers Ravi and Beas These 
investigations are being carried out by 
the Government of Punjab

(c) Both, proposals for unified deve 
lopment of both the rivers for the 
maximum development of irrigation 
and power are m hand

Shri D C. Sharma* May I know 
when the Punjab Government took up 
this investigation in hand, and when 
it ib likely that the Punjab Govern
ment will submit its report7

Shri S K. Patil* I cannot say when 
the Punjab Government will finish 
their investigations, but the preli
minary surveys have been made and 
the matter is in progress How and

when ultimately they will recommend 
I cannot very positively say at this 
stage

Shri D. C. Sharma; May I know 
if the harnessing of these rivers also 
means that these rivers will be con
trolled with regard to flood potential 
and with regard to the amount of 
harm that they can do to that area7

Shri S. K. Patil. That is also one 
aspect In our multi-project schemes 
flood piotection is a necessary aspect 
and the hon Member ts right Any 
speed that we can bring about in 
these matters is always good so far as 
these aspects are concerned

Shri D C Sharma. Is it not a fact, 
Sir, that these flood control measures 
are of such an urgent nature that the 
Central Government should take cer
tain steps of an urgent kind to' bring 
about control of these floods7 I think 
the Punjab Government may not 
have the necessary technical personnel 
to tackle this problem m an urgent 
way and, therefore, will it not be 
possible for the Central Government 
to take ovei this thing9

Mr Speaker Order, order What 
is the answer or the new light which 
the hon Member expects from the 
hon Minister on this subject The 
hon Member asks whether control of 
these rivers or flood control is not an 
important subject The hon Minister 
will say ‘yes Are we to spend our 
time on such supplementanes9 I find 
sheaves of questions every day 
unanswered here Hon Members are 
blocking some important questions by 
such supplementanes Hereafter I 
will not allow more than one single 
supplementary The othei day some 
Members suggested that I should 
limit the time to onp or two minutes 
for each question It is very difficult



to do so I am requesting hon. Mem
bers to see to it by themselves, to look 
into the whole thing and not be very 
anxious only about their own ques
tions

What I am suggesting is this I am 
not able to get through more than
18 or 20 questions and a number of 
questions are elbowed out So far as 
these questions are concerned, hon 
Members must take a view of the 
entire questions that are brought up 
tor the day Even though their ques
tion might come first on the list they 
may ignore it in favour of more 
important questions and limit their 
supplementary

As regards this question, whether 
the Government is aware that flood 
control is very important, who denies 
it? What is the new light that is 
thrown by answering that question 
This need not be answered We will 
go to the next question

Shri Jaipal Singh: I hope, Sir, you 
were not serious when you said that 
you will restrict the supplementaries 
to one

•
Mr. Speaker: No, no The hon

Member is well aware that one does 
not mean one

Shri M. L. Dwivedi: Sir, the Minis
ters are reading out the replies to the 
main questions If the replies arc 
supplied to the Members, the time 
taken by Ministers in reading out the 
answers may be saved and we will 
be able to put more supplementaries

Shri D. C. Sharma: Sir, do I take it 
that nobody will be allowed to put 
more than one supplementary*

Mr. Speaker: No, no Let us go to 
the next question

w y ifm  farm  $  fa ?  a W w  

wt° fa i ft  w t

$*rr sjrfcf fa

(*r) w t  vrar a r m  sry r f f o
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Shri S. K. Dey: Steps are being
taken to expand the accommodation 
of the existing training centres and
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•Iso to add more training centres as 
adequate number of trainers become 
available

Shri M. L. Dwivedi: May I know if 
the hon Minister is aware of the fact 
that overhead expenditure on these 
personnel m the various community 
projects is much more than the actual 
work being done and, if so, may I 
know if economy is being devised by 
the Ministry to reduce overhead 
expenditure so that the actual work 
done is more than what we spend on 
technical personnel7

Mr. Speaker: What is the answer
that the hon Member wants7 The 
hon Member is suggesting to the Gov
ernment that they must reduce over
head expenditure, effect economy in 
expenditure and improve efficiency in 
work

Shri Ranga Let them say that they 
will do so

Mr. Speaker* Are they to say ‘No’7

Shri M. L. Dwivedi: Various Minis
tries have already devised economy 
measures Is this Ministry also doing 
the same thing7

Mr. Speaker: I am afraid, hon
Members are going off the mark

Shri S. K. Dey* As far as we know, 
the staff that has been provided in tjie 
blocks represent the barest minimum 
of technical personnel that is requir
ed if the scheme is to be implement
ed in the spirit in which it was con
ceived

Mr. Speaker: I do not know how we 
have been benefited by this answer or 
by the question Steps are being 
taken, that is all

Shri Ranga: They will at least know 
our temper, that we do not agree with 
them

Shri Tangamani: In the statement
which is laid on the Table it is said 
that the information is going to be 
collected May I know when the 
information will be collected regard
ing the number of extension officers 
who have already undergone train
ing7

Mr. Speaker: If it is collected, it is 
not ready now

Shri Tangamani: When is it likely 
to be ready7

Mr. Speaker: I would request hon. 
Members to consider my suggestion. 
It is not that I am suggesting it Yes
terday Shn Mohamed Imam asked 
why I should not devise ways by 
which more number of questions can 
be answered on the floor of the House, 
because people are anxious to know 
what exactly the views of the Govern
ment are on important matters He 
suggested that I should restrict the 
time for each question to one or two 
minutes We cannot rigidly restrict it 
to one or two minutes I cannot even 
restrict the number of supplementanes 
to one I, therefore, leave it to the 
Members themselves to select import
ant questions and restnct their sup
plementanes

Procurement of Steel

f  Pandit D. N. Tiwari:
•161 Shri D. C. Sharma:

I Shri Shree Narayan Das-
Will the Minister of Railways be 

pleased to refer to the reply given to 
Starred Question No 517 on the 28th 
May 1957 and state

(a) how far the Procurement Unit 
of the Railway Board has been suc
cessful in obtaining the required steel 
from foreign countries since the Min
istry of Railways took over the work 
of the steel procurement from the 
Ministry of Commerce and Industry, 
and

(b) whether any extra expenditure 
ib involved in this arrangement7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): fa) The
Ministry of Railways took over only 
from 1-4-1957 the procurement 
through import, of specified bteel 
items, namely track materials A 
purchase Mission of the Railway 
Board was deputed abroad to deal 
with quotations received in response 
to a global enquiry The response to
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the enquiry and the progress made by
the purchase Mission in their negotia
tions are reported to be satisfactory.

The Ministry of Steel, Mines & Fuel
continues to be responsible for items
of steel, other than imported track
materials.

(b) The total cost of the Mission is 
estimated to be Rs. 81,000 and the
expenditure on the procurement Unit
set up m the Board’s Office is roughly
Rs 9,000 per month

Pandit D. N. Tlwary: What was the
difficulty in the Commerce and Indus
try Ministry that this procurement
was taken over’  What was the
reason for that9

Shri Shahnawaz Khan: The reason 
was, they could not procure speedily
enough the requisite amount of steel
required by the Railways In the 
year 1956-57, they were able to meet
only 50 per cent of the requirement
of the Railways A situation arose in 
which if these delays continued, the 
very success of the Second Five Yeai
Plan woald have been in jeopardy In 
these circumstances, the Railways
were asked to take over the procure
ment of track materials and steel for
the use of the Railways It is m these
circumstances that “we have accepted
this

Dr. Ram Subhag Singh: The hon
Deputy Minister said just now that 
the Ministry which used to import
steel could not do so speedily May I 
ask from the Ministry which used to
import steel what was the difficulty
for them in purchasing speedily7

The Minister of Commerce and In
dustry (Shri Morarji Desai): May I 
say, the Railways require a large
quantity of steel anff it was hoped
that direct negotiations would lead to
quicker procurement. They proposed
it and we agreed to it

Mr. Speaker: What they want to
know is, if each department proposes
to purchase straightaway, what is the 
need for this purchasing^ department

Shri Morarji Deni: There are so
many demands from other depart
ments that require to be purchased
for those departments,

Mr. Speaker: If the Railways can
purchase themselves, why not others
use the same channel?

Shri Morarji Desai: They pur
chase nearly half of the total require
ments. In that case, they can do it
without a third agency

Shri Feroce Gandhi: Since Thomas
quality steel is available in good
quantity and it is also cheaper, may I
know if the Railways have now
decided to accept this quality for
their use’

Shri Shahnawaz Khan: Yes, for cer
tain purposes

Shri Jaipal Singh: Are we to under
stand that the Purchase Commission
which I hope is working efficiently,
has also fallen short of the require
ments of the Railways and so they
have to have a separate purchasing
commission7

Shri Shahnawaz Khan: I am not
aware of any Purchase Commission
that the hon Member is referring to

Mr. Speaker: India Supply Mission,
Washington

Shri V. P. Nayar. We are aware; he
is not

Shri B. S. Murthy: The hon Deputy
Minister said that a Railway Purchase
Mission has gone abroad May I know
whether this Mission is going to pur
chase or negotiate or take the advice
of other Purchase Missions in exis
tence in other countries?

Shri Shahnawaz Khan: I want
notice

Shri Feroae Gandhi: The Member
for Staff of the Railway Board headed
a mission to Europe for the purchase
of steel

Shri Shahnawaz Khan: Yes
Shri G. P. Sinha: What amount of

steel was available in 1956-57 through
the efforts of this Purchase Mission?
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Blurt Shahnawaa KlUa: The pur
chase was not undertaken in 1956-57.

Pandit D. N. Ttwary: In the case of 
other materials, the Commerce and 
Industry Ministry is still purchasing 
lor the Railways May I know 
whether the purchase of special steel 
was not proper to be left there9

Shri 8hahnawaz Khan: I could not 
follow the question

Pandit D. N. Tiwary: The hon 
Deputy Minister said just now that 
the other materials for the Railways, 
the Commerce and Industry Ministry 
is still purchasing Are we to under
stand that all the steel meant for the 
Railways is purchased by the Rail
ways or there is still some steel which 
is purchased by the Commerce and 
Industry Ministry7

Mr. Speaker: The question is
whether this arrangement that the 
Railways have made to purchase all 
its steel applies to other requirements 
also or only a few items specially 
needed

Shri Monurji Desai. It applies to 
iron and steel Now, it is no longer 
a question of the Commerce and 
Industry Ministry because the Iron 
and Steel Controller is under the 
Steel Ministry That is. different

Some Hon Members rose—
Mr. Speaker: Next question Hon 

Members are aware that half an hour 
can be allowed for any important 
subject

Indigenous Systems of Medicine

■4-
^ f  Shri Keshava:

*162 J Tarkeshwari
I Sinha:
(_Shri s. C. Samanta:

Will the Minister of Health be 
pleased to stale

(a) whether a Committee presided 
over by one Mr Dave has submitted 
any report regarding the ways and 
means of development of the indigen
ous systems of medicine and research;

(b) if so, whether Government have 
arrived at any decision in respect of 
the recommendations of the Commit
tee; and

(c) if not, the reasons therefor9

The Minister of Health (Shri Kar- 
markar): (a) Yes

(b) and (c) The recommendations 
of the Dave Committee are still under 
consideration in consultation with 
State Governments, and no decision 
has been taken so far

Shri Keshava: May we know if th  ̂
Government is contemplating to estab
lish an Ayurvedic University at Jam
nagar and is m consultation with the 
Bombay Government9

Shri Karmarkar: There is already 
a Research Institute at Jamnagar 
being conducted efficiently and ade
quately financed by the Government 
of India I am not yet aware if it is 
to be constituted mto a University I 
should like to have notice

Ml *0  « r °  fa r ft  spStfV

jf JTiSRTT t  fiw *r
fJT Scruff 53TTCT St’ TTT s ’srfa

JiTWTVT 3fT ivrnt
f t  £ qr*- sr*fr fer^m f t  1 1 
% <#t far w t
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Shri V. P. Nayar: I want to know 
whether these recommendations in
clude any recommendation for a spe
cial study of the use and quantity of 
alkaloids and active principles in 
drugs as we find in traditional Ayur
vedic prescriptions9

Shri Karmarkar: The recommenda
tions cover all the aspects of Ayur
veda including the one that my hon 
friend has mentioned
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Grand Trunk Express
*163. Shri T. B. Vittal Rao: Will the

Minister of Railways be pleased to
state:

(a) whether there is a proposal to
replace the air-conditioned coach in
the Grand Trunk Express between
New Delhi and Madras by a third
class bogie in view of the De Luxe
train; and

(b) if so, the date from which this
will be made effective’

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No

(b) Does not arise
Shri T. B. Vittal Rao: May I know

if the full capacity of the air-condi- 
tioned coaches both m the G T
Express and De-Luxe trains is fully
utilised’

Shri Shahnawaz Khan: It is not
fully utilised

Shri T. B. Vittal Rao: In view of
the fact

Mr. Speaker: The hon Member may
argue it out m the Railway Budget

Shri B. S. Murthy: We want to
know whether the Government is 
going to consider the question
whether at least on those days when
the De-Luxe train runs, the air-condi
tioned coach in the G.T Express could
be detached

4309 Oral Annoert

Shri 8hahnawas Khaa: That is the
arrangement that we have made. On
days when air-conditioned accom
modation is available, in the De-Luxe
janata train, we do not put in an air- 
conditioned coach in the G.T. Express.
Instead, we put m a third class coach.

Sugar Factories

I" Shri Vasudevan Nair:
*164. J Shri Punnoose:

I Shri Bibhuti Mishra:
Will the Minister of Food and Agri

culture be pleased to state:
(a) the number of new sugar fac

tories proposed to be started during
the Second Five Year Plan;

(b) the location of these factories;
and

(c) whether there are any proposals
for starting sugar factories in Kerala?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b) 50 new sugar factories have
been licensed for establishment dur
ing the Second Five Year Plan A
statement showing the names and
locations of these factories is placed
on the Table of Lok Sabha [See
Appendix I, annexure No 51 1

(c) No

Shri Basumatari: May I know
whether there is any proposal to start
a sugar factory in the State of Assam
and if .so, the progress thereof’

Shri A. M. Thomas: For Assam,
there is a proposal to start one in the
co-operative sector

Shri Vasudevan Nair: I would like
to know whether licences issued for
co-operative sugar mills are also
included m this list

Shri A. M. Thomas: In fact, out of
the 50 licences that we have issued,
37 are for co-operative societies.

Shri Vasudevan Nair: If there is a 
fresh application for licence, will Gov
ernment consider it favourably?

Oral Anwer* 421010 JULY 1957
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Sbri A. BL Thomas: If there 13 any 
revocation of any licence already 
granted, we would certainly consider 
grant of licence to co-operative socie
ties

Shrimati Tarkeshwari Sinha: May I
know whether it has come to the 
notice of the Government that the co
operative societies through which it 
was the policy of the Government to 
open sugar factories have ordered 
machinery m foreign markets and 
their licences have now been can
celled7 May I know how many such 
cases are now before the Govern
ment7

The Minister of Food and Agricul
ture (Shri A. P. Jain): Out of the 24
co-operative sugar factories, where 
cases were under consideration some
time ago, 12 sugar factories have 
entered into some sort of contract for 
the import of machinery I believe 
those contracts are going to be 
honoured) but of the remaining 12 
factories none have entered into any 
contract and it is difficult to say 
whether they will be allowed to 
import machinery in the near future 
on account of the difficult foreign 
exchange position

Shri Dasappa* May I know whether 
these co-operative societies which have 
been granted licences have been mak
ing satisfactory progress in so far as 
the collection of shares is concerned7

Shri A P. Jain. Yes, most of them
Shri T. B. Vittal Rao: Are these 50 

units to be brand new or do they 
include some of the factories that are 
to be shifted from Bihar and U P to 
the South7

Shri A. M. Thomas. There is no such 
proposal

Mr. Speaker: What is the answer7

Shri A. P. Jain: These licences are 
for putting up new factories
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Shri Viswanatha Reddy: Just now 
the hon Minister said that out of the 
24 factories, 12 have entered into some 
sort of contract for the import of 
machinery and these will be honoured. 
What about the rest of the sugar fac
tories which have not yet entered into 
contracts7

Shri A. P. Jain: The position is that 
the foreign exchange position of the 
Government of India is very tight, and 
if there is no foreign exchange avail
able, well, machinery cannot be im
ported

Shri Bibhuti Mishra rose—

Mr. Speaker: Hon Members who 
have tabled questions must rise one 
after the other If they do not nse 
m their seats and wait till the end, I 
cannot go on allowing them an oppor
tunity
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X-Ray Unita lor Railways
+

•im  /  Shr* Warrior:
\  Shri Kunhan:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railways have placed orders for a 
large number of X-Ray Units;

(b) if so, their number and the pro
bable requirements during the current
year and the next year; and

(c) whether these X-Ray Units are
proposed to be imported or locally
manufactured7

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) Total Number 31
During 1957-58 15
During 1958-59 16

(c) Proposed to be imported since
locally manufactured good quality
X-Ray machines are not available m 
the country

Shri Warrior: What will the amount
of foreign exchange be involved in 
this transaction7

Shri Shahnawaz Khan: I am sorrv
to say I do not have the figures with
me just now I could give him later
on

Shri A. C. Guha: Is it not true that 
at least one factory m India has been
manufacturing fairly good X-Ray
units7 In view of the present foreign

# exchange position, why have all the
orders been placed with foreign firms,
and why has Government not thought
it proper to utilise the local product7

Shri Shahnawaz Khan: We want to
get the best type of X-Ray machines
The hon Member knows we cannot
take any chances with machines like
this

Shri A. C. Guha: Is it not true that
it has been brought to the notice of
the Railway Ministry that there is an 
Indian manufacturer, that the units
manufactured by that company were
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examiiied by Government experts and
found to be fairly good, and that their
units have been in use in a number of
hospitals?

Shri Shahnawaz Kkiy: We will cer
tainly look mto it. If they are good,
we will place orders with them when
we require more

Shri Ranga: What is the practice of
Government'when they want to place
these orders? Is there any Cabinet
sub-committee or anything like it to
screen these orders m order to see
whether they could not be obtained in
this country efficiently and properly7

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I can only say there is no
Cabinet Committee to consider this
Naturally, Government’s policy is to
obtain goods in India, even if they
are more costly, provided they are
good enough for the purpose, but
obviously a Cabinet Committee cannot
consider every purchase

Shri A. C. Guha: Is it not a fact
that the cost of the Indian machine is 
fairly less than that of the imported
one, and is it not true that a number
of hospitals in India have been using
this Indian manufactured X-Ray
unit7

Shri Shahnawaz Khan: I require
noticc for that I am unable to say

Shri Thirumaia Rao: Are the
machines manufactured by the Indian 
concern certified by the Indian 
Standards Institution as fit to be taken
by our hospitals’

Shri A. C. Guha: I hope the Gov
ernment will look into the matter
and see that the Indian manufac
turing unit is properly utilised m the
service of the nation

Shri Jawaharlal Nehru: Certainly
Mr. Speaker: That is the object of

the question
The Minister of Commerce and In

dustry (Shri Morarji Deaal): We have
ceased importing these things. So,
there will be no question of the Rail
way Ministry buying
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Shri Tyagi: May I miorm the
House that there is a screening com
mittee already which looks into these
cases9

Price of Sugar

+
•fee r  Shri H. C. Mathur.

Shri Assar:
Will the Minister of Food aad Agri

culture be pleased to state
(a) the price of sugar (1) in whole

sale market and (11) in retail market
before the announcement '  of fresh
excise duty,

(b) what are the present rates, and
(c) the steps taken or proposed to

be taken to keep the prices at a 
reasonable level7

The Deputy Minister of Food and 
Agriculture (Shri A M. Thomas)' (a)
to (c) A statement containing the 
required information is laid on the
Table of Lok Sabha [Sec Appendix
I, annexure No 52 ]

Shri H. C. Mathur. It is obvious
from the statement that there has
been a general rise of Rs 6 per
maund May I know if the Govern
ment considers it to be justified, or
are they taking any steps to bring
down the pnccs and if so to what
level’

Shri A M. Thomas We have been 
taking steps There has been some
increase, not exactly to the extent of
the increase m the excise duty The
Government are taking steps The
Reserve Bank has now tightened up
its restrictions in the matter of
advances A circular has been issued
on June 29, 1957 to all Scheduled and
the three State-associated banks
requiring them to raise the margin
against sugar by 10 per cent subject
to a minimum of 35 per cent

Shri H C. Mathur. My question has 
not been fully answered

The Minister of Food and Agricul
ture (Shri A. F. Jain). This apparent

rise of Rs 6 per maund mcludea-
Rs 4-2-0 per maund on account o f
excise duty

Shri Blshwanath Roy: In view o f
rise in price the rate of sugar, may I
know whether Government would
reduce the quantity of sugar to be- 
exported’

Shri A. P. Jain: Government want
to encourage as much export as they
possibly can, consistent with the
maintenance of internal supplies

Shri Heda: Apart from the nse due
to this excise duty, may I know
whether Government have noticed
that even m a city like Hyderabad
which is situated within the surplus
area, there is normally in a penod of
two to three months a good rise in
the prices, and if so, what steps are
they taking to curb this uncalled for
rise in prices’

Shri A. P. Jain: In fact, Hyderabad
is not a surplus area The whole of
South is a deficit area and it receives
about one lakh tons of sugar from the* 
North There was some difficulty
about movement, that difficulty is now
being overcome We are constantly
watching the price movement and we
propose to regulate it by adjusting our
releases Apart from that, as my
colleague the Deputy Minister has
stated, the Reserve Bank has applied
curb on advances against sugar owned
by the traders

Shri Mohiuddin: The hon Minister
has stated that the Reserve Bhnk has
asked that the margin should be
increased Is it a fact that about 40
per cent of the production of sugar
is at the disposal of the Government
and this sugar stock is not being
released’

Shn A. P. Jain: The entire sugar is.
at the disposal of the Government.
It is only after Government issues a
release order that sugar can be sold
in the market And we regulate the
releases m such a manner that a
regular supply is guaranteed all over
the year
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Shri A. M. Thomas:I may also add
■that a special release of the order of
1‘64 lakhs of tons has been made on
the 29th o f May, over and above the
•ordinary release.

An Hon. Member: In Hyderabad.
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National Formulary Committee

+
"168 / Shri v - **• Nayar:

’ ^  Shri Easwara Iyer:
Will the Minister of Health be

pleased to state
(a) whether the National Formu

lary Committee constituted by Gov
ernment of India have completed its 
work, and

(b) whether the list proposed will
include only the drugs and formula
tioiis used in Allopathy7

The Minister of Health (Shri
Karmarkar): (a) The work has not
yet been completed

(b) Yes
Shri V. P. Nayar: May I know when

we can expect the publication of the
Indian formulary?

Shri Karmarkar: We are expecting
the conclusion of the labours of the
committee within about four months
from now



8hi4 V. P. Nayar: May I know 
whether there were any special 
reasons why Government thought it 
desirable or necessary only to have 
lists of the formulations in Allopathy, 
leaving Ayurveda and other indi
genous systems alone9

Shri Karmarkar: In the first
instance we took up Allopathy, 
because there we found that there 
were a number of patent and other 
drugs which were being imported into 
India unnecessarily Therefoie, the 
National Formulary Committee was 
entrusted with the work of preparing 
a national formulary containing ihe 
list of certain essential combinations 
which only should be allowed to be 
imported or manufactured m the 
country

Shri V, P. Nayar: The Minister has 
stated that some drugs of foreign 
origin are being imported unneces
sarily Do we take it that Govern
ment will wait, for the ban on such 
drugs, until the lists are published, or 
whether in view of the fact that they 
have been found to be unnecessary, 
steps will be taken now itself to 
prohibit their imports’

Shri Karmarkar. That is i,i line 
with the complaint which my hon 
friend made the other day in the 
course of the debate on influenza Cer
tain people are unnecessarily interest
ed in them by advei tisements and the 
like, and so we have thought of going 
into the question as to which would 
be the e*sential medicines v/hich 
'would either have to be impoited or 
to be manufactured in the countrv, so 
that the normal customer, as my 
hon friend always desires should not 
be deluded reto something which is 
not desirable

Transport facilities for despatch of 
Manganese Ore

*169. Shri D V. Rao: Will the Min
ister of Railways be pleased to sfate

(a) whether manganese mine own
ers and workers’ unions have sent 
representations requesting lor provi
sion of transport facilities for despatch

4219 Oral Answers

of manganese ore accumulated at rail
way sidings, and

(b) the action taken by Govern* 
ment’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes

(b) As a result of representations 
received from the Mine owners and 
workers from Ggrividi and Chipuru- 
palli areas, arrangements for move
ment of traffic in manganese ore from 
these areas to Vizagapatam poit have 
already been made to the maximum 
extent feasible consistent with the 
existing rail as well as port capacity

Shri D. V. Rao: May I know tne 
pit-head stock at the beginning of 
June, 1957, and how much of it was 
transported since then, that is, from 
the beginning of last month’

Shri Shahnawaz Khan: The quota 
for export of manganese ore from 
Visakhapatnam is fixed at 150 wagons 
per month, and that full quota has 
been exported

Shrimatl Tarkeshwan Sinha: May I
know the quantity that was lying 
accumulated at the sidings of the rail
ways during 1956-57, and also near 
the mines' May I also know how 
much of that stock has been removed, 
and how much is still lying 
accumulated’

Shri Shahnawaz Khan* I am not
aware of the stocks lying accumulated 
at the mines

Shrimatl Tarkeshwan Sinha: What 
about the stock in the railway sidings’

Shri Shahnawaz Khan: I have not 
got that information with me

Shri T B. Vlttal Rao- May I know 
whether representations have been 
submitted by the workers’ unions to 
Government saymg that the mines 
are being closed, because the pit-head 
stocks are very heavy, and the rail
ways are unable to transport them7

Shri Shahnawaz Khan: As I have 
stated already, a representation was 
received from woikers of Garmdi
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in Waltair district The output from
the mines is approximately 20 wagons
a day, and we had been moving
enough wagons from that area, to
avoid causing any hardship

Shri Joachim Alva: Has the Railway
Board received a large number of
complaints from the Londa area
nround Belgaum and North Kanara,
in regard to the Londa coal which is
known to be one of the best qualities
of coal?

Shri Shahnawaz Khan: That is an 
entirely different question I shall
require notice

Shri Ranga: Have Government
received any representation in regard
to the large-scale unemployment that
is caused at the Ganvidi manganese
mines because of these difficulties7

Shri Shahnawaz Khan: I would like
to submit that the hon Member is 
fully aware of the pressure on line
capacity particularly on that section
I am afraid we cannot do anything
more than that The obvious solution
lies in the development of road traffic
and in moving the manganese ore by
road The utmost that we can do is 
to move about 30 wagons per day,
and we are doing that

Assam Rail Link

r  Shri Raghunath Singh:
*170. ^ Shri Heda:

l^Shrimati Iia Palchoudhuri:
Will the Minister of Railways be

pleased to state what special measures
are being taken to protect Assam
Rail Link from the ravages of the 
monsoon7

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Ever since
the construction of the Assam Rail
I.inV, large-scale protection works
have been planned and carried out on
the link route Wherever floods and
breaches indicated weak bridges or
formation, remedial measures were
adopted to strengthen them The
Assam Rail Link Stabilisation Com
mittee has submitted its report and
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have indicated what further measures
are required to strengthen the link.
The Report is under consideration.
Steps have been taken by posting the
necessary staff to maintain thm link
during the coming monsoon and to
formulate detailed schemes for
strengthening the route keeping in
view the Committee’s suggestions

Shrimatl 11a Palchoudhori: Hay I
know whether the report that has been
submitted will be placed on the Table
of the House soon, and how soon the
recommendations contained therein
will be implemented, and also whether
the course of the line which is very
unsuitable is proposed to be changed
to a different terrain7

Shri Shahnawaz Khan: As I have
already submitted, the report is under
consideration, and I see no objection
to the report being placed on the
Table of the House, after it has been
considered by the railways

Dr. Ram Subhag Singh: What about
the latter part of the question7

Shri Raghunath Singh: What about
the change m the course of the line7

Mr. Speaker: If three or four ques*
tions are clubbed together, it will not
be posbible for the Minister to remem
ber everyone of them

Shri Shahnawaz Khan: May I reply
to that question7 The committee by a
majority of four to two have recom
mended an alternative route One of
the recommendations is that the pre
sent link should be maintained tfcid 
stabilised It is also recommended
that another alternate route further
south should be constructed

Shri Heda: Is it not a fact that prac
tically the story is repeated every
year, even though every year we are
told that steps are taken to see that
ordinary floods do not cause any
breaches7 Every year the first mon
soons cause the breaches

Shri Shahnawaz Khan: I recently
returned from a tour of those areas
It is true that floods do cause
breaches, but I may submit that it Is
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a very very difficult area and our 
engineers are doing a very fine job of 
work in trying to control the rivers 
In many places, they have done very 
successful and remarkable work

A arPHT ^TfRfr 
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Shri Barman: In view of the fact 

that the Committee has given a defi- 
xftfc vsprmoTi \'na\ Vi is not possiVie \o 
ensure absolute stability of the pre
sent route, and the majority have 
suggested an alternate southerly route, 
may I know whether, in consideration 
of the difficulties that the eastern 
region is experiencing, Government 
are coming to a final decision to obvi
ate the difficulties as early as possible7 
How long are Government going to 
brood over this matter’

Shri Shahnawaz Khan: The difficul
ties experienced by the eastern region 
are well known, and Government 
fully sympathise with them But I 
may submit construction of fairly 
long lines stretching over hundreds of 
miles cannot be done very quickly, 
especially when we are short of funds 
We do not have the means I might 
add that this route would involve 
construction of at least three or four 
major bridges

Shri A C. Guha: May I know the 
total expenditure incurred during 
these years for repair of damages, and 
also the approximate estimate of cost 
of the new alignment’

Shri Shahnawaz Khan. This year 
the expenditure has not been very 
great

Shri A. C. Guha: The total expen
diture incurred during all these years 
for repairs

Shri Shahnawaz Khan: I do not
have the figures

ghjri Barman: Last time, when the 
lmlr was constructed, the public were 
not consulted and the opinion of 
those who consulted was not accepted 
because it was thought that experts 
knew better May I ask whether this 
tim» before deciding upon the flew 
alignment of the southerly route, Gov
ernment will consult local public 
opinion’

Shfi Shahnawaz Khan: The con
struction of railway lines and bridges 
is a very technical job We will cer
tainly welcome public co-operation to 
the extent we need it

Railway Workshop, Jodhpur
*112. Shri M. D. Mathur: Will the 

Minister of Railways be pleased to 
state

(a) the strength of labour employ
ed Jodhpur Railway Workshop, 
y e a r 'W is e , from 1951 to 1957 so far;

(b) whether Government have any 
sche^>e to extend this workshop, and

(c) if so, how much additional 
labour it will absorb’

The Deputy Minister of Railways
Shahnawaz Khan): (a,
Year S tiength o f labour(as on) employed

1-4-1951 1,975
1-4-1952 1,980
1-4-1953 2,030
1-4-1954 2,100
1-4-1955 2,190
1-4-1956 2,480
1-4-1957 2,780
No
Does not arise

Sbri M. D. Mathur: In view of the 
fact that there is a shortage of every
thing m the railways, why should npt 
the Jodhpur Railway Workshop be ex
panded to meet the demands of the 
metre gauge railways’
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Shri Shahnawas Sum : We are ex
panding the Bikaner Workshop which 
is quite dose, and that will serve our 
purpose without resorting to expan
sion of the Jodhpur Workshop.

Shri H. C. Mathnr: Is it not a fact 
that the Bikaner Workshop is intend
ed only for wagon construction, while 
the Jodhpur Workshop is specialised 
for carriage construction?

*
Shri Shahnawaz Khan: Both of them 

are serving the purpose, and there is 
no need for expansion of the Jodhpur 
Workshop

Shri A. C. Gnha: Is there any pro
posal to nationalise these light rail
ways’
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B*Ja f M w f c i  Prmtep: The sys
tem of punishment is wrong. I think 
they should be taught morals. Is 
{here any plan to teach them morals?

(shri Ferae Gandhi: Is it a fact that 
a ticket collector once offered to take 
the hon. Minister without a ticket? If 
so, may I know what punishment was 
accorded to that ticket collector?

(No answer was given.)

Shri Feroze Gandhi: He is not
answering.

Mr. Speaker: Was it the Minister
himself?

Shri Feroze Gandhi: Yes j

Mr. Speaker: Next question 
Reserve Stock of Food-craln&

+
f  Shri H. C. Mathur:
I Pandit M. B. Bhargava:

*175.  ̂ Shrimati Tarkeshwari Sinha: 
Shri Narayanankutty Menon 
Shri I. Eacharan:

Will the Minister of Food and Agri
culture be pleased to state:

(a) the total stock of foodgrains in 
reserve with the Central and State 
Governments on the 15th May, 1957;

(b) the value of the imports of 
rice, wheat and other foodgrains from 
foreign countries in India since 15th 
May, 1957; and

(c) the reserve stock position in rice, 
wheat and others at present?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
523 1 thousand tons

(b) 221 crores for the* period 15th 
May to 30th June, 1957.

(c) On 6-7-57 Government had in 
stock 317.3 thousand tons Rice; 
271‘1 thousand tons wheat; and 
16.7 thousand tons of other 
foodgrains.

Shrimati Tarkeshwari Sinha: What
is the import programme of the Go
vernment for 1957 and 1958, and how 
much of that is to be met by the- 
negotiated American wheat loan?

Shri A. M. Thomas: We have net 
got any definite targets now for the 
purpose of import. All the same, aa 
far as the commitments already en
tered into are concerned, they cover 
the years 1957—60 For example, our 
agreement with Burma for import of
2 million tons of rice is as follows: 
1956: 3 lakh tons, 1957: 5 lakh tons, 
1958: 5 lakh tons, 1959: 3.5 lakh tons 
and 1960: 3 5 lakh tons

Regarding our agreement entered 
into with the US.A. in August 1956 
under PL 480, there also we have 
agreed to take wheat worth $200 mil
lion and rice wheat $26:4 million in 
addition to funds for carriage of half 
these quantities will be in US. flag 
vessels

Shrimati Tarkeshwari Sinha: The
hon Minister, some time back, made • 
statement that they are negotiating 
for some wheat loan from America. 
I want to know what is the position 
with regard to that and how much do 
we expect to import under this agree
ment if it is at all successful

The Minister of Food and Agricul
ture (Shri A. P. Jain): Some talks 
are going on But it is rather diffi
cult to say what we will be able to 
get and in what period it will be im
ported unless the talks are completed.

Shri Mohluddin: May I know what 
arrangements have been made by the 
Government of India to see that the 
quality of wheat imported corresponds 
to the specification that has been agre
ed and whether the tests for quality 
will be made at the exporting point 
to see that useless and weevil and 
moth-eaten wheat is not imported in
to the country’

Shri A. P. Jain: The India Supply 
Mission take good care that good 
quality wheat is supplied, which con
forms to specifications. It is totally



m v n g  if the hon. Member implies
that we get weevil and moth-eaten

'Wheat

Mr. Speaker: The hon Member
•only wants to know whether there is 
.any agency to check it

Shri A. P. Jala: Yes
Shrimati Tarkeshwari Sinha. What

is  the stock that Government propose
to get during 1957 and 1958 and to
meet our requirements and how many
warehouses Government propose to
start this year7

Shri A. P. Jain. The total quantity
-wheat agreed to be imported under
ithe PL 480 agreement already entered
into is proposed to be imported by
-the end of the present financial year
^Government have got enough of store
houses Maybe if we need more, we
shall make arrangements for that
Community Development work in 

Bombay
•176. Shri Assar. Will the Minister

•of Community Development be pleas
ed  to stae

(a) whether the entire amount
allocated by the Central Government
for Community Development work
in Bombay State in 1956-57, has been
utilised by the State Government
and

(b) if not the reasons thereof7
The Minister of Community Deve

lopment (Shri S K. Dey): (a) Yes,
•except that loan funds to the extent
o f about Rs 26 lakhs could not be
utilised out of the amount allocated
to the reorganised Bombay State

The loan expenditure booked by the
Branch Offices of the Accountant
General, Bombay at Rajkot and Nag
pur being not available has not been
-taken into account

(b) The saving in the loan funds is 
mainly due to reorganisation of the
State and lack of adequate public
participation

Shri Raghublr Sahal: May I know
whether it is true or not that there is
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a great anxiety on the part of the
Community Development personnel to
spend all the sums that are placed at
their disposal and to show physical
achievements of all sorts without lay
ing any stress on the change of out
look of the people and on building
them up as men7

Shri S. K. Dey: The situation is not
universal although there is a tenden
cy in this direction Attempts are
always made to correct this tendency.

Railway Amenities

*177. Shri Bibhutt Mishra: Will
the Minister of Railways be pleased
to state

(a) whether Government contem
plate to bring at par metre gauge
railway with broad gauge in respect
of amenities facilities and in other
respects, and

(b) if so, the shape of the scheme7

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No dis
crimination is made m regard to the
standard of amenities provided for
Railway Users on the Broad Gauge
and Metre Gauge sections

(b) Does not arise

fSpjfa f w STCSTt
^  * n r  s f l r  »pr S ^ ft  *TT ŜPRT 
fanrr ^ tt v r  w :  *rn=PT
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Shri G. D. Panda: Stay I know if 
Government is aware of the fact that 
even on the broad gauge, m the Delhi 
station proper, the caterers refuse tc 
serve meals in the compartment and 
many Members have been put to m- 
convenience because meals are not 
served’

Shri Shahnawaz Khan* I am sorry I 
am not aware of this If the hoi. 
Member would let me know any 
details of this, I will have it looked 
into

TTCf W I  4  1TH
I  fa  ifter jfsr *  aft foau?

wr&ft % vOt 
<T> Pr-rr ^  f  ^  ^

£ ’
Shri Hem Barua May I know if the 

facilities of sleeping arrangements 
granted to the passengers on the 
broad gauge lines are also granted to 
the passengers on the N E Railway’

Shn Shahnawaz Khan Yes, Sir

Wooden Sleepers for Railways
*179 Shn Bishwanath Roy Will 

the Minister of Railways be pleased 
to state whether it is a fact that Gov
ernment have decide d to import 
wooden sleepeis foi the Indian Kail 
ways’

The Deputy Minister of Railways 
(Shn Shahnawaz Khan) The propo
sal is under considtiation

Shn Bishwanath Roy Miv I know 
whether thi wood a\ailable m the 
Andamans and in India is not lit for 
this purpose’

Shri Shahnawaz Khan The wood 
that is available is very insufficient 
for our requirements Our require
ments aie something like 71 lakhs 
sleepers a year and the wood avail
able locally is about 22 lakhs

Shri Ranga Including the Anda
mans’

Shri Shahnawaz Khan: Yes

Shri P Ramaswamy: May I know 
whether it is a fact that the Govern- 
ment of Andhra Pradesh offered to 
supply the necessary wooden sleepers 
cut into size when the Railway Minis
ter was on tour to Hvderabad’

Shri Shahnawaz Khan. We are try
ing to step up the procurement of 
sleepers locally The main difficulty 
has been one of pnee The State Gov
ernments are asking a higher price 
We are trying as much we can to pro
cure sleepers locally

Shri B S Murthy How does the 
rate offered by the Andhra Govern
ment compare with the imported 
price’

Shri Shahnawaz Khan The general 
price of local sleepers is between 
Rs 19 to Rs 21 per sleeper for the 
broad gauge The imported price is a 
little higher

Shri Punnoose How does it compare 
w ith the imported one’

Mr Speaker He has said that the 
impoited price is higher

The Minister of Railways (Shri 
Jagjnan Ram) The position is this 
We. are shoit of sleeptis and I have 
taken up the matter with the State 
Governments personally and I ha\e 
had di-eussions with the Chief Minis 
tei s on this point I have been promis 
td all co operation from then side 
But the position of timber n  our 
countr> is that m spite of the best 
efforts of the State. Go\einments and 
Conservator of Foiests there is no 
chance of the lequiremonts of the 
Railwavs being completely met from 
internal resources

Raja Mahendra Pratap Can we not
use. iron sleepers’

Mr Speaker It is something like 
laying There is no cake eat the cake

Shri Dasappa Is it not a fact that 
the Andamans Government was pre
pared to supply wooden slejepers to



them but the Government of India
and the Railway Board would not
purchase the same on the ground that
the prices were high, and the Anda
man Government shipped a lot of tim
ber or used to ship a lot of tim
ber to foreign countries7

Shri Jagjivan Ram No, Sir Very
recently, we have sent an officer to the
Andamans and we have explored the
possibility of the maximum supply
from the Andamans We are going to
get a few lakhs from there

•

Shn lUnga Now there were two
answers given by the hon Minister of
Railways and the hon Deputy Minis
ter Arismp out of the answer given
by tht Deputj Minister are we to
understand that although the pi ice of
imported sleepers is higher than th< 
price at which we can obtain them 
from our State Governments the Go\
eminent ha\t piefeired to import
these things and expend then foieign
exchange9

Shri Jagjivan Ram No Sn that is 
not the position Th< position as I 
have expljmed is this> After exploit
ing all the available ripe timber at 
present in tht country the rcqum
ments of the Railways will not bt 
completely met Even though tht 
puce of imported ->lecpti is high< i 
than the indigenous sleepers we have
in the cncumstance to impoit tin m 
even at a highei price

Shn Ranga May we huvc an assur
ance that the Government ar  ̂ not
turning down any ofTci madt by the 
State Governments to supply sleepeis
simply because the prut which some
of the State Governments demand is 
higher than the pi ice at which thtv
can obtain it from other Stales in oui 
countiy9

Shri Jagjivan Ram We are prcpar
ed to accept every sleeper availablt m
the country we will not refuse a 
•ingle one
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Kailway Accident at Chute Statlso

+
r Shri Raghunath Singh:
| Shri F. C. Bow:

*180.  ̂ shri D. V. Rao:
Shri R J. Rao:
Shri Vajpayee*

Will the Minister of Railways be
pleased to state

(a) whethei there was a Railway
accident at Chata Station on the Cen
tral Railway on the 22nd June, 1957 
involving heavy casualties and

(b) if so the details thereof*
The Deputy Minister of Railways

(Shn Shahnawaz Khan) (a) and (b)
On 22nd June 1957 at about 4-30 
houis No 3 Down Pathankot Express
on its way from Mathura to Delhi,
whilt approaching Chata station,
entered the Up Main line and collid
ed head 011 with No W 20 Up Goods
trim which was coming on the same
Up Mam lint m the opposite direction
Thret poisons ictcned gnevous
in ju r ie s  and 44 uccivcd minor or til- 
vial injuries

Shn Raghunath Singh Was there
an\ enqun> and if so wlut wns the
te^ult of the enquiry’

Shri Shahnawaz Khan An enquny
w is lit Id bs tht Go\(inment Inspec- 
toi of Railways
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W1UTTI.N AN'SWEKS TO
QUESTIONS

Light Railways
*171 bhn Jhulan Sinha Will the

Minister of Railw i>s be pleased to
state

(a) the names of the light lailways
in the countiy and the route mileage,
capital investment and rough esti
mate of their recurring expenditure
per annum

ib) whether tht publu inconveni
ent 1 on and discontent with the work
ing of these Railways have come to
the knowledge of Government, and

19 J u ly  m ?
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(c) the proposal with regard to the
future of these Railways?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A state-
ment giving the information is placed
on the Table of Lok Sabha. [See
Apperidix I, annexure No. 53.]

(b) Certain complaints which have
been voiced in regard to some of these
Railways have come to the notice of
the Government.

(c) Government exercises whatever
influence it can, even where no direct
government control is permissible, in
the matter of improved working of
these Railways for as long as possible,
until they can be replaced by ade-
quate road transport or by railway
lines of wider gauge. For the time
being, the limited resources available
for the Second Five Year Plan are
conserved for the creation of new
assets in preference to being spent on
acquiring and rehabilitating existing
assets, particularly when a .number of
these assets are old and obsolete.

Howrah-Kharagpur Section of
S. E. Railway

"'173. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 56 on the 15th May, 1957
and state:

(a) what preliminary steps have
been taken to start work for "the
electrification of Howrah-Kharagpur
.Section of the S.E. Railway;

(b) whether it is a fact that all
sorts of improvement works of the
stations between Howrah and Kharag-
pur have been stopped for the pre-
sent;

(c) whether detailed plans and
estimates of cost have teen prepared;
and

(d) if so, when orders for foreign
machineries and materials have been
placed and when they. are expected
to be received?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Propo-
sals for carrying out Civil Engineer-
ing Works such as respacing of track,
extension of culverts, removal of
infringements to running dimensions
of bridges and structures, remodelling
of the yards etc., are under examina-
tion of the Railway' Board.

(b) Only those works that are like-
ly to be affected by electrification of
the section are being kept pending.

I

(c) Detailed plans and estimates are
under preparation.
(d) Does not arise in view of the

reply to part (c).

Postal Certificates

*181. Shri Bahadur Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether any scheme has been
initiated for the payment of Postal
Certificates through village postmen
at the door of the rural investors;

(b) the number and the amount
distributed through the scheme since
it was started; and

(c) the amount of comrrnssion real-
ised from this scheme up-to-date?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes from
26th April, 1957. The scheme covers
Postal Certificates up to a value not
exceeding Rs. 200.

(b) and (c). The information is not
readily available and is being collect-
ed.
•
Rural Indebtedness in Tripura

*182. Shri Dasaratha Deb: Will the
,Minister of Food and Agriculture be
pleased to state:
(a) whether any survey has· been

made about the indebtedness of the
rural people of Tripura;
(b) whether it is a fact that the

rural indebtedness is high both in per-
centage as well as per head; and
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(c) the steps Government propose
to take in the matter?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) A  survey
has been made under the supervision
of the Reserve Bank of India

(b) No, Sir The percentage of
indebtedness as well as average debt
per family is lower than most of the
other districts where the survey was
conducted

(c) Tripura Administration have
already advanced Rs 3 lakhs to the
tnbals in specified areas It is pro
posed to strengthen and develop co
operative credit structure and also
undertake legislation by extending the
Bombay Money Lenders Act to
Tripura in order to reduce rural in
debtedness in Tripura
Electrification of Bangalore-Mysore

Line
*183. Shri Shankariah: Will the

Minister of Railways be pleased to
state

(a) whether Government are aware
that the Mysore State had proposed
and sanctioned to put up an electric
line with broad gauge between
Bangalore and Mysore just prior to
the integration of the State,

(b) if so what action has been
taken, and

(c) whether this scheme will be
included in the Second Five Year
Plan’

The Deputy Minister of Railways
(Shri Shahnawaz Khan), (a) and (b)
A survey for elect! lfication of Banga- 
lore-Mysore Section was carried out
by the Mysore Government prior to
the integration of Mysore State Rail
way but they themselves on the
results of the repoit had dropped the
scheme.

(c) No, Sir
Imported Railway Engines

*184. Shrimati Ila Paichoudhuri-
Will the Minister of Railways be
pleased to state

(a) whether it is a fact that some
metre gauge railway engines reported

to have been imported from Japan
and West Germany have been lying
in an exposed condition near the
Kidderpore Docks in Calcutta for
the last four-five months;

(b) if so, the reasons for their non
removal from the dock so far, and

(c) the number of Japanese and
Geirman engines amongst them?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, the
engines are generally stored in the
open and no covered accommodation
is necessary

(b) The engines were received in a
bunch after the re-openmg of Suez
Canal and because of limited unload
ing capacity at the port, and shortage
of requisite railway wagons for des
patch, the clearance has been slow

(c) So far, 110 Japanese engines and
60 West German engines have been
received, out of which only 21 engines,
are at the docks awaiting clearance

Construction of Chamrajnagar-
Satyamangalam Railway

*185 Shri Mohamed Imam: Will
the Mimstei of Railways be pleased
to refer to the reply given to Starred
Question No 541 on the 28th Novem
ber, 1956 rcgaiding constiuction of a 
i ail way line between Chamiajnagar
and Satyamangilam and state whethei
Government propose to include this
work under the Second Five Year
Plan’

The Deputy Minister of Railways
(Shn Shahnawaz Khan): It has not
been possible to include this line in 
the list of new constructions for the
Second Five Year Plan period

River Boards Act, 1956

*186. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state

(a) whether any of the River
Boards as envisaged in the River
Boards Act, 1956 has started working;
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(b) If «o, the name of such project 
and the State concerned; and

(c) the experience of its working?

The Minister of Irrigation and 
Power (Shri S. K. Patti): (a) No, Sir

(b) and (c). Do not anse.
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Go Slow Strike by Telegraphists
f  Pandit D. N. Tiwary:

’ 188.  ̂ Dr. Ram Subhag Singh:
(_ Shri S. V. Ramaswami;

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that the 
telegraphists, even after formally 
withdrawing their “Go Slow Strike” 
on the 20th May, 1957, were actually 
going slow in their work with the 
result that urgent telegrams reached 
destinations 3 or 4 days late; and

(b) the total loss to Government 
during the formal strike period and 
after?

The Minister of State in (he Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes, the
movement had been continued after 

'20th May, 1957 in ten offices' Bombay, 
Calcutta, Madras, Agra, Lucknow, 
Allahabad, Varanasi, Nagpur, Patna 
and Muzaffarpur

(b) The financial loss to the Govern* 
ment cannot be assessed at present.

Death of Monkeys at Purana Qila 
Area

*1X9 /S h ri Keshava:
\  Shri H. C. Mathur:

Will the Mimstei of Health be 
pleased to state the result of the 
complaint made under Section 290 
IP  C to trace the culprits relating 
to the death of truck loads of young 
monkeys m the Purana Qila area in 
New Delhi on the evening of the 
20th March, 1957’

The Minister of Health (Shri Kar
markar): As a result of preliminary 
investigations six persons belonging 
to a local firm dealing in the export 
of Monkeys have been prosecuted for 
offences punishable under section 290 
of IP  C and 7 of the Prevention of 
Cruelty to Animals Act

The case is still pending m Court

Hyderabad Railway Bridges Experts 
Committee Report

*190. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased to 
refer to the reply given to Starred 
Question No 743 on the 31st May, 
1957 and state

(a) whether the Railway Board 
have since completed the examina
tion of the Report of the Experts 
Committee appointed to examine the 
railway bndges in Secunderabad 
Division, Central Railway,

(b) what are the main recom
mendations of the Committee; and
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(c) at what stage is the implemen
tation of those recommendations?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The re
port is still under examination

(b) The mam recommendations are 
contained m the Report, copies of 
which have been placed in the Library 
of Lok Sabha

(c) Pending examination of the 
Report, the Central Railway Adminis
tration has been asked to take advant
age of the Report and take action on 
such of the recommendations as are 
readily acceptable

I
Departmental Catering on Railways 

/  Shri H. C. Mathur:*191. \Shri D. V. Rao

Will the Minister of Railways be 
pleased to state

(a) whether it is a fact that 
Departmental catering has resulted in 
loss to the Railway administration, 
and

(b) if so, the extent of loss mcui 
red so far and what accounts for it’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The pio- 
visional figures for 1956-57 which are 
available indicate that there has been 
loss on departmental catering on the 
Southern, South Eastern, Eastern and 
Northern Railways, and piofit on the 
other Railways

(b) The accounts have not been 
audited and finalized but the estimat
ed loss on all Railways taken together 
during 1956-57, is about 12 lakhs

The main reasons for the loss are 
sale of better quality of edibles com
pared to catering by contractors, main
tenance of better service and incidence 
of higher over-head and establishment 
charges on account of payment to the 
staff of Central Pay Commission scales 
ot pay, gratuity and contribution to 
provident fund and application of libe
ral leave rules

Requisitioning Foodgrains Stock*

("Dr. Run Subhag Singh: 
Shri Keshava:
Shri H. C. Mathur: 
Shri Supakar:
Shri R. J. Rao:
Shri Bibhuti Mishra: 
Pandit D. N. Tiwary: 
Shri Sinhasan Singh:

♦192.

Will the Minister of Food 
Agriculture be pleased to state

and

(a) whether any State Govern
ments have used the power confer
red upon them by the recent notifi
cation of the Union Government 
empowering the Stale Governments 
to requne any stockist to sell his 
stocks at the aveiage prices of the 
past three months

(b) if so, how many State Govern
ments have used that power and

(c) with what result’

The Minister of Food and Agricul
ture (Shn A. P Jam) (a) Not, so 
far

(b) and (c) Do not ansc

Afforestation m Rajasthan

'193. Shn M D Mathur Will the 
Mmistei of lood and Agriculture be
pleased to state

(a) the progress of the scheme of 
affoi eslation earned out by the Gov
ernment of India to stop the growth 
of desert m Rajasthan,

(b) the cost of such schcme, and

(c) how much has been spent so 
far for the purpose’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) to (c) A
statement is placed on the Table o f 
Lok Sabha [See Appendix 1, an- 
nexure No 54]
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Research on ndwttai
*194. Shri 8. C. Saimnta; Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether fundamental research 
on fisheries is being carried out in 
India;

(b) if so, how many research Sta
tions are there in India with their 
locations;

(c) how many of them belong to 
State Governments; and

(d) whether there is any co-ordina
tion amongst these research bodies’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Researches 
undertaken at the Central and State 
Fishenes Research Stations are pri
marily of an applied nature but cer
tain fundamental aspects of woik 
essential for developing applied fields 
are taken up at these Institutes

(b) Sixteen; Central Government 
Stations at Mandapam and Calcutta; 
State Institutions one each at Batala, 
Lucknow, Cuttack, Balugaon, Tutico- 
nn, Bhdwanisagar, Kozhikode, Thiru- 
valla, Ernakulum, Mysore, Bombay, 
Port Blair and two in Calcutta. Both 
the Cential Stations and the State 
Institutions have Sub-Stations

(c) Fourteen excluding Sub-Sta
tions.

(d) Yes.
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Central Tourist Advisory Committee
Shri D. C. Sharma:

| Shri Bhakt Darshan:
*196.  ̂ Shri Raghunath Singh:

I Shri Ram Krislian:
^Shri Ansar Harvani:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the Central Tourist 
Traffic Advisory Committee met at 
Simla 111 the fourth week of June, 
1957, and

(b) if so, the decisions taken and the 
details thcieof'1

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes, Sir.

(b) A statement briefly describing 
the recommendations and decisions 
made at the meeting of the Central 
Tourist Traffic Advisory Committee is 
placed on the Table of Lok Sabha. 
[See Appendix I, annexure No. 55]

Telegrams

*197. Shri S. C. Samanta: Will the 
Minister of Transport and Communi
cations be pleased to state

(a) whether it is a fad that tele
grams are received and sent in any 
Indian regional language, if the same 
is written m Devanagan script;

(b) if so. how many such telegrams 
have been received during 1956-51 ;

s (c) whether telegrams m regional 
languages written in Roman Script are 
also received and despatched, and
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(d) whether Telegraph Masters of 
non-Hmdi speaking areas have been 
given special facilities to have train
ing m Hindi Morse m Hindi training 
centres so far opened’

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Raj Bahadur) (d) Yes

(b) 4741

(c) Yes

(d) Yes Steps are taken to make up 
the deficiency if any in the workable 
knowledge of Hindi

Vegetable Oils

114 Shn V P Nayar Will the 
Minister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No 296 on the 
28th May, 1957 and state

(a) whether the information fur 
nished regarding the different kinds 
of oils consumed by the Vanaspathi 
Manufactui ing Industry has been 
given in the repoits of the Industiy 
and

(b) the specific reasons fot the 
decrease in export earnings on \ege 
table oils in 1956 57 is compared to
1955 56’

The Minister of Food and Agricul 
ture (Shn A P .Iain) (a) Yes Sir 
in the Indian Oilseeds Journal—pub
lished by the Indi in Central Oilseeds 
Committee

(b) The mam reason for the decrease 
in export earnings on vegetable oils in
1956-57 was the ban on the export of 
groundnut rape and mustard and 
sesame oils imposed duung that year 
As against 1 29 898 tons of these oils 
exported during 3955 56, only 1219 
tons were exported during 1956 57 
Export of Linseed Oil also fell from 
80 967 tons in 1955-56 to 29,037 tons 
m the first 10 months of 1956-57

Crop Estimates
115. Shri V. P. Nayar. Will' the 

Minister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No 297 on the 
28th May, 1957 and state whether it is 
on the basis of the results of trials 
conducted by the use of chemical fer
tilizers that the crop estimates are 
determined’

The Minister of Food and Agricul
ture (Shn A P Jain) Yes, Sir

Wagons, Locomotives and Coaches
116 Shri Ram Krishan Will the 

Minister of Railways be pleased to 
state the total number of railway 
wagohs locomotives and coaches recei
ved so far during the year 1957-58 
fiom foreign countries country-wise, 
and price-wise’

Th* Deputy Minister of Kail ways 
(Shri' Shahnawaz Khin) A statement 
is laid on thi Table fSet Appendix 
I, annexure No 56]

Bhakra Nangal Dam
117 Shn D C Sharma Will the

Minisiti of Irrigation and Power be
pleas* d to stat* the total at reage of 
land submerged by the Bhakra Nangal 
Dam'

The Minister of Irrigation and Power 
(Shri S K Patil) 43 749 acits

D T S  Bus Shelters
118 Shn D C Sharma Will the

Minister of Transport and Communi
cations hr* pleased to state

(a) the numbei of bus shelters cons
tructed by the Delhi Transport Ser- 
\ice so far

(b) the number of bus shelters pro
posed to be constructed m 1957-58, and

(c) the amount to be spent thereon?
The Minister of State in the Minis

try of Transport and Communications 
(Shri Raj Bahadur) (a) 89

(b) 37
(c) Rs 30,000 approximately
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Foreign Tourists In Kashmir
119. Shri D. C. Sharma: Will the 

Minister of Transport and Communi
cations be pleased to state*

(a) the number of foreign tourists 
who visited Kashmir during 1957 so 
far, and

(b) the facilities that were provided 
to them’

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) 2810 in the 
first half of 1957

(b) (l) The procedure for issuing 
Kashmir Entry Permits to bonaf.de 
foreign tourists has been simplified

In') Iniormative lounst literature on 
Kashmir has been produced and dis
tributed

(111) Concessional air and railway 
fares have been offeied Through Air- 
cum-rail and rail-cum-air tickets 
were introduced

( i v ) A new Tourist Reception Centre 
and retiring rooms have been construc
ted at Srinagar
Electrification of GurdLispur District, 

Punjab
120. Shri D. C Sharma: Wi'l the

Minister of Irrigation and Power be
pleased to state:

(a) whether the Government of 
India have given a loan to the 
Punjab Government for olertt lhca- 
tion m the district oi Guid^spur, ’

(b) il so, when this giant was 
given,

(c) whether electrification work has 
started there, and

(d) the pi ogress made upto the end 
of July, 1957’

The Minister of Irrigation and 
Power (Shri S. K. Pa til): (a) Yes, Sir

(b) The loan (not grant) was riven 
m January, 1955.

\
(c) The work is already in pro* 

gross
ed) Information regarding the pro

gress* made till the end of July, 1957, 
is not available The progress till the 
end of March, 1957, in indicated below:
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(1) H. T Line erected 304 miles

(2) L T  Distribution line
erected .. 208 miles

(3) Grid Sub-stations energised 3
(4) Distribution Sub-Stations

energised 178
(5) Towns and Villages elec-

ti lfied 231

Official Railway Delegations.

121 J"Shrl Vasudevan Nair:' ^  Shn Punnoose:
Will the Minister of Railways be 

pleased to state
(a) the number of official delega

t e s  sent abroad by the Railway 
B<->ard during the year 1956 and so 
fdr in 1957,

(b) the purpose for which each 
({^legation wont and the names and 
^timber of persons included m each 
of them, and

(O the expenditure incurred by 
eoch delegation duung the period7

The Deputy Minister of Railways 
(ghri Shahnawaz Khan): (a) 1956: 8 
1957 6

(b) and (t) A statement is laid on 
Ifoe Table fSee Appendix I, annsxure 
N° 57]

OlBre of Director General of Shipping
122. Shri II. C. Mathur: Will the 

Minister of Transport and Communi
cations be pleased to state

(a) whether Government propose to 
t.bift the office of Director General of 
gtupping from Bombay to Delhi, and

(b) if so, the reasons therefor?
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The Minister of State lit the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No.

(b) Does not arise.
Railway Publications

123. Shri D. V. Rao: Will the Minis
ter of Railways be pleased to state:

(a) whether it is a fact that the 
publications,—Indian Railway Esta
blishment Code, Vo] I, Accounts 
Code, Indian Railway Servants.’ Hours 
of Employment Rules 1951, etc,—are 
not available in the market generally;

(b) whether the Publications are 
out of print; and

(c) if so, when Government propose 
to bring new edition* of these books7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b)
The publications mentioned (except 
Accounts Code Pait II) aie imi avail
able; other publications, «j g , Indian 
Railway General Code Vo! I & II, etc, 
arc available

(c) The woik of repnntmg aome of 
the Codes & of bringing out revised 
editions of others is in hand

Night Train Services
124. Shri Raghunath Singh: Will the 

Minister of Railways be pleased to 
state whether it 1-. a fact that on six 
sections of the Ccntul Railway in the 
Secundrabad Division. n'Kbt 1ram 
services have been dj'tontmuert’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): Yes Night 
running of passenger trains on the fol
lowing Six sections hits been curtailed 
or eliminated by suitable adjustment of 
timings:—

(1) Vikarabad-Purli Vaijnath.
(2) Dornakal-Bhadrjchellam Hoad 

and Smgarem Collieries
(3) Secunderabad-Dronachellam
(4) Purna-Hmgoli
(5) Parbham-PurU Vaijnath.
(6) Nizamabad-Bodhan.

This has been done after giving due 
r.otice to the public and without any 
rrdncion i:i the number of passenger 
trains rur' on each of the above sec
tions
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Derailment on Northern Railway
126. Shri Raghunath Singh: Will the 

Mimstei of Railways be pleased to 
state whether it is a fact that ten 
wagons of a goods tram were derailed 
near Fatehpur Railway Station on the 
Noither.i Railway ori the afternoon of 
the 6th June, 1957’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): At about
12-00 hours on 6th June, 1957 while 
No 305 up Goods train was entering 
Fatehpur station, on the Allahabad
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Kanpur Section, of the Northern Rail
way, 10 wagons on the train (3rd to 
10th and the 13th & 14th from the 
engine) derailed over points No. 9E, 
which had been damaged by the pull 
rod of a wagon on the train.

Ground-nut cake
127. Shri Bali Reddy: Will the

Minister of Food and Agriculture be
pleased to state the production of 
ground-nut cake in India State-wise 
during the years 1955 and 1956’

The Minister of food and Agricul
ture (Shri A. P. Jain): Precise infor
mation about the production of 
ground-nut cake in the country is not 
available According to ad-hoc esti
mates, the all-India production of 
ground-nut cake during the years
1955-56 and 1956-57 is estimated at 
about 1,292,000 and 1 390,000 tons res
pective 1 v State-wise data are not 
available

Working of the Ministry
128. Shri D. C. Sharma: Will the

Minisie. i>l Transport and Communi
cations be pic used to refer to the reply 
given to Uiistariod Question No 900 
on Uk* uih Dec crnl or 195l>, and state

(d) whulici any fuithci improve
ment ha-- been effected m the woiking 
of tlii' Ali'irstrv and its Attached a:id 
Suboidinate Offic.es since the Vigilance 
O flicfu  was. appointed, and

(b) the nurnbei of oflficeis .since 
dealt with for conuption and other 
irregularities >

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Yes

(b) A tutement is laid on the Table 
of Lok Sabha fSee Appendix I, an
nex ure No 58]

New Line between Sukinda Mines and 
Paradip Port

1*9. Shri P. K. Deo: Will the Minis
ter of Railways be pleased to state-

(a) whether Government propose to 
construct a railway line between

Sukinda Mines and Paradip Port in 
Orissa; and

(b) if so, when the line will be 
completed7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Bhavnagar-Tarapur Railway
130. Shri M. M. Gandhi: Will the 

Minister of Railways be pleased to 
stale1

(a) whether the traffic survey of 
the proposed Bhavnagar-Tarapur Rail
way line has been completed,

(b) if ao, whether the report there
of has been submitted to the Govern
ment,

(c) whether Government propose 
to lay .< copy of the report on the 
Table of the Sabha, and

fd) whether the construction of the 
line will not be taken up during the 
Second Five Year Plan*'

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No.
(b) and (e) Do not arise.

(d) The construction of this line is 
not included in the 842 miles, of new 
lines appioved by the Planning Com
mission for construction during the 
Second Five Year Plan period

Nergundi-Khurda Road Railway Line
131. Shri Mahanty: Will the Minis

ter of Railways be pleased to state:

ta) whether Government propose to 
double track the Nergundi-Khurda 
Road Section in the South Eastern 
Railwav, and

(b) if so, when the work is likely 
to be taken up9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) It is pro
posed to double only the portion bet
ween Retang and Khurda Road of the 
Nergundi-Khurda Road Section.
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(b) The work is included in the 
1957-58 Programme and will be taken 
in hand after the estimates are pre
pared, examined and sanctioned.

New Railway Line In Kerala
132. Shri Narayanankotty Menon:

Will the Minister of Railways be pleas
ed to state:

(a) whether Government have re
ceived any representation from the 
Kerala Government for survey of a 
railway line from Kuttippuram to 
'Cranganore in the Kerala Stute, and

(b) whether Government have taken 
any decision on that7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes, Sir

(b) It has not been possible to in
clude this proposal in the Second 
Five Year Plan
Grain shop Staff absorbed as Ticket 

Collectors
133. Shri Hasda: Will the Mimstei 

of Railways be pleased to refer to the 
reply given to Unstarrcd Question 
No 364 on the 28th May, 1957, and 
state.

(a) the basis 011 which the ex-gram 
shop staff absorbed as Ticket Collec
tors were promoted as Travelling 
Ticket Examiners; and

(b) whether those promoted Travel
ling Ticket Examiners have supersed
ed the other Ticket Collectors appoint

e d  through the Railway Service Com
mission9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b) 
All promotions were made strictly on 
the basis of seniority and there has 
been no supersession
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Imphal Telegraph Office
135. Shri L. Achaw Singh: Will the 

Minister of Transport and Communi
cations be pleased to state.

(a) the total amount collected dur
ing the yedi 1955-56 and 1956-57 on 
account of late lee chaigcs for tele- 
giams despatched fiom Imphal Tele- 
giaph Oflice

(b) whether it is a fact that a large 
'lumber of telegrams have been book
ed <iftct normal working hours 1 p. 
after 6 p m  in the Imphal Telegraph 
Oilice, and

(<) if so, whether Government pro
pose extension of woiking hours upto 
9 p m ’

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) Rs 422 were 
collected during 1955-56 while Rs. 612 
were collected during 1956-57

(b) No such cases have been brought 
to the notice of thp P & T Directorate 
so far

(c) Does not arise

Rice and Paddy in Manipur

136. Shri L. Achaw Singh: Will the 
Minister of Food and Agriculture be



Written Answers 19 JULY 1957 Written Answers

pleased to lay a statement showing:
(a) the purchasing price of rice and

paddy at Imphal and, whether the
producers can get the minimum econo-
mic price for their produce under the
State T ading Scheme in Manipur; •

(b) the total amount of rice and
paddy purchased during the years
1955-56 and 1956-57 and the quantity
of rice and paddy sold by auction for
export by the private individual and
the rate at which it was sold;
(c) the total quantity of rice and

paddy supplied by the Manipur Admi-

(b)

(i) Purchase Rice
(In '000 Mds.)

93·5
141·4

I955-56
1956-57

nistration to Government departments-
and other State Governments; and

(d) the exportable surplus of rice-
and paddy purchased and exported:
from Manipur during 1955-56 and:
1956-57?

The Minister of Food and Agricul- .
ture (Shr] A. P -. Jain): (a) The pre-
sent Government purchase prices 'of'
rice and paddy at Imphal are Rs. 10"
and Rs. 6.12 N.P. per maund respec-·
tively including the cost of gunnies..
These prices are considered reasonable-
in the area.

Paddy
(In '000 Mds.)

Nil.

70.3

(ii) Sale through auction for extrort by private indiuidua's,

Yeer Quantity Average rate of sale

1955-56
('000 Mds.)

Rice 58.5 Rs. 10/-- to Rs. I2/8/
Faddy Nil.

1956-57 Rice 120·7 Rs. 13/5/- to Rs. 18/4/-
Paddy 24·7 Rs. 6/9/- to Rs. 12/4/-

(c) Quantity supplied to Govern ment Departments and other State-
Governments.

Year
1955-56
1956-57

Quantity
Nil.

Rice 40,900 mds,

9,000 "

2>430mds.
Paddy 12,192 mds.

274 "

To whom issued

Assam Government.
Central Government.
(Deputy Director of Food, Gauhati).
Government Departments in Manipur.
Assam Government.
Government Departments in Manipur.

(d) Quantities of rice and paddy purchased and exported are given in
replies to parts (b) and (c).

Rice Smuggling

J.37. Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many cases of rice smuggl-
ing on the Irnphal-Dimapur Road have
been detected by the Manipur Police
f.rom January, 1956 to 31st May, 1957;
and

(b) how many of those involved in
these ~ases were arrested and convic ••
ted?

The 'Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 148 cases
were detected.

(b) 158 persons involved in these-
cases were arrested . and 39 persons.
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were convicted. Cases against 114 
.persons are still pending in Court.

Railway Wagons
138. Shri S id h u  Gupta: Will the 

Minister of Railways be pleased to 
state:

(a) whether numerous railway 
wagons bringing in rice to Calcutta 
were left unloaded during the last 
week of May, 1957 and first two weeks 
of June by the consignees concernra;

(b) if so, the number of su<-h wagon., 
left so unloaded d ) upto seven da vs
(11) for more than seven days and up
to two weeks and (in) for more than 
two weeks; and

(c) the reasons therefor'1
The Deputy Minister' of Railways 

(Shri Shahnawaz Khan): (a) Yes
(b) Out of 936 wagons re uved p»d 

detained bevond the usual fiee time 
934 were detained iiom one to si\cn 
days, 2 wagons foi 11 ore than seven 
days and upto two veoks and no 
wagon beyond two ween

(c) The icasons for which the con
signees delayed taking delivery of the 
consignments arc not know n with any 
definiteness

C.T.S. Ltd., Tripura
139. Shri Dasaratha Deb: Will ih? 

Minister of Transport and Commum
cations be pleased to state

(a) how much loan hac been .ad
vanced to the Co-opelative Transport 
Soricl" T mi»ed of Ar*artald (popu
larly known as C T S  Limi'.d) by the 
State Co-operative Bank, Tripura so 
far;

(b) whether it is a fact 4 hat C 7 S 
Ltd has been advanced loan by Re-

• lief and Rehabilitation Depaitmeit 
also, and

(c) if so, the total amount of loan 
advanced by Relief and Rehabilitation 
Departments?

The Minister of State In fhe Minis
try ef Transport and Communications 
(Shri Baj Bahadur): (a) None.

(b) and (c) A loan of Rs. One Lakh 
has been sanctioned to the Society by 
the Rehabilitation Finance Adminis
tration, but the amount has not yet 
been paid

Railway Works during the Second 
Plan

140. Shri Narayanankntty Menon:
Will the Minister of Railways be 
pleased to state what new works are 
pioposed in the stations between 
Cochin Haibour Terminus and 
Shoranur and also on the line during 
the Second Five Year Plan9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): A statement 
givmg the requited informa'ion is laid 
on the Table |See Appendix I, an- 
nc\uic No 591
Propagation of Community Develop

ment Work
111. Shri D. C. Sharma. Will the 

Minister of Community Development
be pl< ased to state

(a) whclN r any steps ate being 
taken to create intei cst in universities, 
colleges and institutions of higher 
learning in connection with community 
di velopment work and

(ni if so their natut(‘>

The Minister of Community Deve- 
Knmrnt (Shri S, K. Dey): (a) and
(b) Tlu Universities, colleges and 
othei institutions are being associated 
with the woiking of some Develop
ment Blocks m the form of rcpresen- 
t Uion on Block Advisory Commit- 
tc es Free literature is also supplied 
to the Universities to keep them in 
touch with development work In 
addition, this Ministry grants appren
ticeships to selected University stud
ents and teachcrs in village develop
ment work. In 1956, approximately 
1100 apprenticeships were given. The 
scheme is being continued in 1957 and
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2000 apprenticeships have been allot
ted to various Universities in the 
country. Besides, the Universities 
and colleges are associated by organi
sation of A.C.C /N C.C./students’
camps and camps organised by 
Bharat Sevak Samaj

Condemned Wagons used (or Accom
modation

lia. /S h r i H. N. Mukerjee:
\  Shri Jhulan Sinha:

Will the Minister of Railways be 
pleased to state

(a) what has been the numbpr of 
condemned wagons used for accommo
dation pm po*<es bv lailway employees 
in the different Zones in 1952 53, 1951- 
54 1954-55, 1955-56 md lS)^ 57, and

(b) when they aie to be completely 
replaced by better living space’

The Deputy Minister of Ruilwavs 
(Shri Shahnawaz Khan): (a) and (o)
A statement giving the required infoi 
mat ion is laid 011 the Table rScc 
Appendix I, annixurc No 601 
Complete icplacement of condemned 
wagons used as dwellings has aliead* 
been niadc> on some of the 1 ail wavs 
The rest of the railways aie also 
takrig similai action 011 a propamine 
basis

Railway Quarters

143. Shn H. N. Mukerjee: Will the 
Mimstei of Railways be pleased to 
state the number of q u a r te r s  built for 
difTeient categories of lailway em
ployees since the Mitra Committee 
made its recommendations’

The Deputy Minister of Railways 
iShri Shahnawaz Khan): The hon
Membei is presumably asking foi in
formation regarding the number ol 
new quarters built for Class III and 
Class IV railway employees Approxi
mately 26,000 and 42,000 numbers of 
•quarters have been built for Class III 
and Class IV railway empolyees res
pectively, since the date «he Mitra 
Committee made its recommendation

Shuttle Trains between Karad and 
Poona

144. Shri Jadhav: Will the Munster 
of Railways be pleased to state.

(a) whether Government propose 
to run shuttle trains from Karad to 
Poona on the Southern Railway, and

(b) if so, from when7
The Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a) and (b).
There is no proposal to run shuttle 
trams between Karad and Poona

Quite apart from shortage of coach
ing stock and locomotives, no spare 
lme-capacity is at present available on 
the Poona-Mnaj section foi the intro
duction of additional trains

Rayadrug-Bellary Link
143. Shri Shankariah: Will the Min- 

istci of Railways be pleased to state.
(a) whethei then* i& any proposal 

to link up Ravadrug Railway Station 
with Chittaldiug on the one side and 
Bcllar\ vta Molakarduru on the 
o1h< r and

<h) what is the length of each line 
and the c stimatc d 10  I for connect
ing0

The Deput> Minister of Railways 
(Shn Shahnawaz Khan): (a) No, Sir
It is rni included in the Second Five 
Year Plan

(b) It is not possible to furnish the 
requisite infoi mation till such time 
as a survcv has been carried out

firm* w»t

sft qfanpr
tfr f?rr 

fr
( t ) ®t̂ tt ’T7n 7' VT fa*rr*r
TT WFT TTH pTT

srsr ^  ^ q V

(®r) ttt *r? & fr
3T& fa*rm rr w w  tPir 

fe n  tp t ffr ^  % fa’TH ft 
q n r  ^ 7#  r̂nrr ^  nm V  v



4201 Written Answers 19 JULY £987 Motions for X î onrwiiMUt* 4*631
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p. u l  t .  Bxtn-Departaeatal Staff

148. Shri ItapuBial: Will the
Minister of Transport and CenuMad- 
cations be pleased to state:

(a) -whether Government propose 
to recognise the extra-departmental 
staff of the Posts and Telegraphs as 
the 10th Unit of the National Fede
ration of the Posts and Telegraphs- 
employees,

(b) the number of Extra-depart
mental staff in the country, and

(c) when Government propose to 
revise their wage scales and working 
conditions7

The Minister of State in the Minis
try of Transport and Communi
cations (Shri Raj Bahadur): (a) The
Extra Departmental employees who 
are not employees of State Govern
ments, Local Bodies etc have been 
allowed to be members of other 
P & T Unions The question of 
recognition of a separate union of 
Extra Departmental Agents of the 
P & T Department as such bustles 
with several difficulties and inherent 
contradictions, and it has not yet 
been possible to overcome these

(b) Information regarding the 
numbei of Extra-departmental staff 
as on 30-b-57 is being collected and 
will bo plati d on tht Table of the 
Sabha as eaily as possible

(c) The question pertaining to the 
revision of certain service conditions 
of Extia Depaitmental Agents is 
being examined

MOTIONS FOR ADJOURNMENT

S t r ik e  n o t ic e  b y  C iv il  A v ia t io n  
D f p a h t m e n i E m p l o y e e s  U n io n

Mr, Speaker: I have received notice 
of two adjournment motions The 
first is from Shn Sadhan Gupta and 
it relates to ‘‘The strike notice given, 
on behalf of the employees of the 
Civil Aviation Department by the

\
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Civil Aviation Department Emplo
yees Union on account of the failure 
of the Government to redress the 
grievances of the employees concern
ed ”

Department after department of 
the Government of India is asking for 
additional wages and we are having 
an adjournment motion on every 
such demand in anticipation Is there 
going to be no end’  Are we now 
substituting the Government by Par
liament9 The Cabinet is a high- 
powered Committee of Parliament 
and it is entitled to negotiate Are 
we to give them directions even be
fore there are negotiations and 
hamper that work’  What is the ob
ject of these adjournment motions’

Shri Sadhan Gupta (Calcutta- 
East) May I point out that the strike 
notice has already come in They 
have given notice that they are going 
on strike It is not a threatened 
strike or a decision to strike The 
notice has already been given The 
department is an important depart 
ment

Mr. Speaker. Has notice been given 
to the Government or to us’

Shri Sadhan Gupta To the Gov
ernment

Mr Speaker. Therefore, the Gov
ernment must take action

Shri Sadhan Gupta Government 
must take action But the point is 
that action has been pending and the 
strike notice has been accentuated by 
the refusal of the Government to 
consider the grievances over a 
number of years Certain assurances 
were given in 1947, for instance, re
garding promotions of radio opera
tors and radio technicians and they 
have not been implemented The 
promotions or avenues of promotions 
are very small, yet the applications 
are not being forwarded to other 
departments

Mr. Speaker: They have got these 
grievances So, should I give my 
consent to the adjournment motion

and go into those details and 
demands, etc There are these 
demands Therefore, they have given 
the strike notice What has 
Hous* to do’  Are we to say that you 
must accept these demands and so 
or—here are demands Nos 2, 3 and 
4 and so on—irrespective of the 
Government’s opinion thereon and 
censure the Government individually 
and over all the demands which were 
not accepted’  I am not able to follow 
how we can sit in judgment If strike 
after strike goes on, the Govern
ment will go out and you will take 
charge It is for the Government to 
prevent the strike and take every 
possible step Are we to hamper 
and embarass during the course of 
its negotiations and say that merely 
because there is a demand, you must 
admit it and implement it, whatever 
might be the position

Shri Sadhan Gupta* For ten years, 
these demands have been there

Mr Speaker. Let it be ten years 
or hundred years Once again, for a 
second term also, the Government 
has been voted It is therefore not 
ten years (Interruptions ) I am 
not going to allow this adjournment 
motion There are certain demands, 
there are also employees The de
mands are not met and there is a 
notice of strike If there is a huge 
strike and it is going on, then let us 
!>ee Not that steps ought not to be 
taken m advance (Interruptions) 
Who has to take steps to prevent it7 
It is for the Government to do so and 
we cannot discuss it here m advance 
and say that it must accept this and 
that and tie down the hands of Gov
ernment I refuse to give my con
sent

Shri Sadhan Gupta On a point of 
clarification, it bas been there for ten 
years

Mr. Speaker: There is no clarifi
cation and I have given my ruling so 
far a* this is concerned
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Imcn-SzAzc Salbs Tax 
Mr. Speaker: Shn S M. Banerjee 

has given notice of another adjourn
ment motion to'discuss the serious 
situation created in the country in 
general and U.P in particular arising 
out of the imposition of mter-State 
sales tax, un-uniform rates of sales 
tax, etc There are certain questions 
U3 to how far the incidence of this 
tax is right and also the multi-pur
pose tax, etc Shall we have an ad
journment motion on this’  Then, 
there is, he says, a serious situation 
in U P Well. The UP Govern
ment will take care of it (Inter
ruptions.) Order, order I do not give 
my consent We go to the next item 
of business

POINT OF INFORMATION
Shri Tangamani (Madurai): May I 

make a submission’  Yesterday, the 
hon Minister for Transport and 
Communications laid a statement 
on the Table about the post and tele
graph1; department You were pleas
ed to point out that if there are any 
clarifications, short notice questions 
woulJ be allowed I have tabled 
certain short notice questions, two 
questions have not been answered

Mr. Speaker: I am unable to decide 
offhand If they have not been 
allowed and the pofnts have not been 
answered, he may write to me and 1 
shall consider

Shri Tangamani: After the answer 
was given I have again Riven two 
short notice questions Would th°y 
be admitted’

Mr. Speaker: I shall look into it 
The hon Members must give me time 
for a day or two to look into these 
matters

PAPERS LAID ON THE TABLE 
Report of Tariff Commission, etc.

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): Sir, I

beg to lay on the Table a copy of 
each of the following papers, under 
sub-section (2) o f Section 16 of the 
Tariff Commission Act, 1951:

(1) Report (1957) of the Tariff 
Commission on the revision of 
the retention prices of steel pro
duced by Tata Iron and Steel 
Co Ltd, and Indian Iron and 
Steel Co, Ltd,

(2) Government Resolution 
No SC (A)-2(I77) 55, dated the 
1st July, 1957

(3) Statement under proviso to 
Section 16(2> of the Tariff Com
mission Act, 1951, explaining the 
reasons why the documents re
ferred to at (1) and (2 ) above 
could not he laid within the 
period prescribed under the said 
section

fPlaced in Library Sve No S-121157]
Indian Medical Council Rules

The Minister of Health (Shri Kar
markar): Sir, I beg to lay oi) the 
Ta'»k>, under sub-section (2 ) of Sec
tion 32 of the Indian Medical Coun
cil Act. 1950, a copy of the Indian 
Medical Council Rules, 1957, pub
lished in the Notification No S R O  
1319, dated the 27th Anril, 1957.
[Placed in Library See No. S-122|57]

Rfport ot T a ru f Commission, etc

The Minister of Industry (Shri 
M.inubhai Shah): Sir, I beg to lay on
the Table a copy of each of the fol
lowing papers, under sub-section (2) 
of Section 16 of the Tariff Commis
sion Act, 1951:

(1) Report (1957) of the Tariff 
Commission on the continuance 
of protection to the Bicycle 
Industry

(2) Government Resolution No 
7(1)-T P  and 57 dated the 18th 
July 1957

[Placed in Library. See No. S-123|57]
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AMENDMENTS TO COMPANIES (CENTRAL

GOVERNMENT'S) GENERAL RULES AND

FORMS

The Deputy Minister of Finance
(Shri H. R. Bhagat) : Sir, I beg to lay
on the Table, under sub-section (3)
of Section 642 of the Companies Act;
1956, a copy of the Notification No.
S,RO. 2105 dated the 29th .June, 1957
making certain further amendment to
the Companies' (Central Govern
merit's) General Rules and Forms,
1956.

[Placed in Library. See No. S-124/57]

DIRECTIONS ISSUED BY THE SPEAKER

UNDER THE RULES OF PROCEDURE

Sardar Hukam Singh (Bhatinda):
Sir, I beg to lay on the' Table a copy
each of Directions Nos. 96A and I08A
issued by the Speaker under the
Rules of Procedure and Conduct of
Business in 'Lok Sabha.

[P/need in Library. See No. S-125[57]

BUSINESS OF THE HOUSE

Shri Warior (Trichur): In view of
the fact that resolution on the
appointment of a Second Pay Com-
mission is coming up for discussion
today and it has been allotted only
2~ hours, may I make a submission?
I was notable to attend the meeting
because I did not get notice.

1111'. Speaker: The hon. Member
may say that when we come to that.

Shri Warior: An extension of time
may be granted because the House is
very much interested in that. When
the Resolution was considered by the
Commit' ee .a; 3-30 P.M., I got notice
that it was only at 4-00 P.M.

Mr. Speaker: The hon. Member
must have waited until we came to
that. When we take up the private
Members'· business, he may make
that submission.

The Minister of Parliamentary
Affairs (Shrt Satyanarayan Sinha) :
Sir, with your permission, I beg to
announce that the Demands for

Grants in the General Budget of
195'7 -58 will be taken up for discus-
sion and voting in the following
order:-

Ministry of External Affairs;
Department of Atomic Energy;
Ministries of Defence, Education
and Scientific Research, Health,
Community Development, Food
and Agriculture, Irrigation and
Power, Law, Communications and
Transport, Information and
Broadcasting, Rehabil itation and
Minority Affairs, Steel, Mines
and Fuel, Works, Housing 'and
Supply, Home Affairs, Labour
and Employment, Commerce and
Industry and Finance.

The allocation of time for the dis-
cussion and voting of Demands for the
various Ministries will be announced
shortly.

I beg to announce also the
gramme of Government business
the week commencing Monday,
22.

pro-
for

July

After the conclusion of the v6t-ing
of Demands for Railways, the Navy
Bill will be brought forward on
Monday with a motion for its
reference to a Joint Committee.
Thereafter, discussion. of Demands'
for Grants in the General Budget will
commence on Tuesday, July 23 with
those in respect of the Ministry of
External Affairs, follwed by Demands
in respect of the Department of
Atomic Energy and the Ministries of
Dsfence, Education and Scientific Re-
search, Health and Community Deve-
lopment.

Shrl T. B. VittaJ Rao (Khammam):
Among the Ministries he has men-
tioned there is no reference to Plan-
ning.

Sardar Hukam Singh (Bhatinda) :
It has been taken notice of and an
amendment to that effect will be
made.
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ELECTION TO COMMITTEE

Delhi Development (P rovisional) 
A uthority

The Minister of Health (Shri Kar
markar): Sir, I beg to move:

“That in pursuance of clause 
(g) of sub-section (2) of Sec
tion 3 of the Delhi (Control of 
Buildings Operations) Act, 1955, 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Delhi 
Development (Provisional) Autho
rity.”
Mr. Speaker: The Question is:

“That in pursuance of clause 
(g) of sub-section (2) of Sec
tion 3 of the Delhi (Control of 
Buildings Operations) Act, 1955, 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Delhi 
Development (Provisional) Autho
rity.”

The motion toeis adopted.

•DEMANDS FOR GRANTS— 
RAILWAYS—Contd.

Mr. Speaker: The House will now 
proceed with further discussion of the 
Demands for Grants—Railways. Six 
hours were allotted for Demand No. 
1; the House has already taken six 
hours and two minutes. The hon. 
Railway Minister.

The Minister of Railways (Shri 
Jfafjivan Ram): Sir, quite a number 
of Members have spoken on this 
Demand and several useful sugges
tions have been mat)e. If, I were to 
mention the various points covered, 
they would come under the following 
categories: Railway Board, the ques
tion of unions and Federation, staff 
matters, passenger Amenities, over
crowding, planning and development,

Shri Tyafi (Dehra Dun): And
averaging the tares.

Shri Jagjivan Ram: and certain
other minor ‘matters of local import
ance.

Sir, I will start with the Railway 
Board. My hon. frffend Shri Vittal 
R«a and same other boa. Mem ben? 
referred to the question of the ex
pansion of the Railway Board. Per
haps, Mr. Vittal Rao’s was the most 
objective criticism. He asked whe
ther before strengthening the Rail
way Board the question of work load 
was examined. It was done. We 
should not forget that the work of 
the Railways have tremendously in
creased. The mileage may be more 
or less the same, as tfhen Pakistan 
was part of India. There might not 
have been appreciable increase in the 
mileage of the railways, except that 
a few State Railways which were not 
the direct responsibility of {he 
Railway Board at that time have 
since been taken over by the Gov
ernment of India. That has to some 
extent increased the mileage of the 
railways. But that I am not u rging 
as a justification for strengthening the 
Railway Board. If you look to the 
volume of traffic that has been gene
rated since then and the responsibi
lity that has devolved upon the Rail
way Board as a consequence of that, 
it will ' be appreciated that the 
strengthening of the Railway Board 
was necessary and it has been done.

There were four Members in 1939; 
in 1947 it was increased to five and 
that number continues. Five Addi
tional Members were added to it in
1956 and they are continuing. We 
have increased the strength and the 
level of Directors and Joint Directors 
as well. This was necessitated by the 
volume of traffic and also earnings. 
Apart from the figures of 1939, if we 
take the figures of 1951-5% and 
compare them with the figures of
1957-58, the earnings have gone up 
from Rs. 291 to Rs. 378. There has 
been a corresponding increase in the 
working expenses also. The number 
of the staff has also .increased,

♦Moved with the recommendation of the President.
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Shri Btmal Ofeow (Barrackpore). 
What about increase o f  rates and 
feret’

Shri Jagjhraa Ram: There has been 
increase in rates and fares alao I 
was not saying that the earnings have 
been increased simply by the appoint
ment of the members of the staff My 
hon fnend will appreciate that if 
earning increases, it means that larger 
volume of traffic, either goods or pas
senger, has been earned and if larger 
volume of traffic has been carried, it 
means that there should be persons to 
look after that efficiently Apart from 
that I can say from my own personal 
experience that the number of letters 
and representations that I receive to 
which I try to give answer within a 
reasonable period of time, average 
about 250 to 300 every day Some of 
them have to be dealt with by the 
Board, either by the Additional Mem
bers, or in some cases by the Mem
bers themeselves where it involves 
broader questions of policy, or by the 
Directors and Joint Directors So, 
there was necessity for strengthening 
the Railway Board

Even Estimates Committee which 
went into this question recommended 
that the Railway Board should be 
strengthened We should not forget 
that there has been increase m the 
responsibility of the Railway Board 
consequent upon planning,—the First 
Five Year Plan, the Second Five Year 
Plan, and now we will have to under
taken m the near future the prepara
tion of the third Plan All these 
things add to the work of the Rail
way Board and so it was necessary 
to strengthen the Railway Board 
When it wa* decided to strengthen 
the Railway Board It was done so 
after taking into consideration the 
increase in work load We have in 
the Railway Board an organisation 
for planning My hon friend Shn 
Bimal Ghose enquired whether some
thing like planning was done in 'the 
Railway Board I want to inform h m  
that there is a Planning Organisation 
in the Railway Board itself He raised 
a further question as to how it was

done I may tell him that the overall 
planning is.done by the Planning 
Commission They take the require
ments of the country as a whole and 
they plan, but we have to do the 
detailed planning The overall plan
ning is done by the Planning Commis
sion, but the detailed planning has to 
be done by the Railway Board and 
the individual railway administrations 
It is a constant and continual process

He raised the question of produc
tion of locomotives and the number 
of wagons that are being purchased 
during the second Plan period and 
enqired whether we have the capacity 
and the lines to use them For this 
very purpose a constant and conti
nual process of planning is required 
and we have got that organisation m 
the Railway Board We had planned 
to have 200 average size locomotives 
being made in the Chittaranjan equal 
to 168 W G ’s per annum against the 
previous target of 300 average size 
locomotives which was programmed 
m January, 1955 This has since been 
altered in view of the need for greater 
electrification and dieselisation con
sequent on the steel target, finalised 
at 5 million tons, during the Second 
Plan, being raised to 15 million tons 
Ultimately it would have meant that 
we may for a short time need a few 
more steam locomotives But the 
equipment necessary to produce the 
target of 300 average size locomotives 
would have meant infructuous ex
penditure With the increased steel 
target it would have been more eco
nomical to start with diesel and sub
sequently to run on electrical trac
tion

Shri Bimal Ghose: In May, 1956 it 
was given out that there would be 
300 diesel-engined locomotives produc
ed in Chittaranjan Before that elec
trification had already started When 
was it found out that for electrifica
tion and dieselisation that plan had to 
be modified9 Why was it not thought 
of when electrification was strated, 
which was before May 1956’

Shri JagJIvan Ram: I do not think 
there has been any delay in this 
matter There ha? been no delay The
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[Shn Jagjivan Sam] 
question was taken up and we have 
decided that we cannot manufacture 
diesel engines or electrical traction 
locomotives in the initial stages. As 
soon as we decided about electrifica
tion and we foui^d that electrification 
and dieselisation on a larger scale was 
possible, wc altered the programme of 
Chittaranjan locomotives I do not • 
think there has been any delay

fhe hon Member also raised the 
question of large number of wagons 
and whether there will be capacity on 
th^ railways to accommodate that 
mucn number of wagons

Sh.i Bimal Ghose: In the Third 
Plan

Shn Jagjivan Bam: About the Thud 
Plan it is too premature for me to 
give any definite estimates

Shri Bimal Ghose: That is the trou
ble

Shri JagJivan Ram: As 1 have said, 
we have not as yet started planning 
for the Third Plan Though it cannot 
be either an approximate or accurate 
judging, we can very well imagine 
what will be roughly the traffic that 
will possibly be generated during the 
Third Plan

I will request my friend to look into 
the statistics and see how many of 
the existing wagons are over-aged and 
how many require replacements Of 
these one lakh wagons produced dur
ing the Second Five Year Plan not all 
would be added to the existing hold
ings of wagons on the Railways As 
a matter of fact, there aie neatly
24,000 wagons which requue to be re
placed on account of the fact that 
they are over-aged and will have to 
be thiown out of actual service We 
are left with a balance of nearly 82,000 
wagons and for that enough traffic is 
to be generated.

I do not want to take the time of 
the House, but by the Second Five 
Year Plan itself we roughly know that 
the additional traffic which the Rail
ways will be called upon to carry will

b* 18 million tons for the staal facto
ries, 20 million tons of coal, 5 million 
tons of cement and 17.8 million tons 
at miscellaneous goods. So, roughly 
we know what traffic is sure to be 
generated by the industries or the 
projects that we are going to under
take during the course of the Second 
Five Year Plan, or which are likely' 
to be completed during the course ol 
the Second Five Year Plan. When 
we think of generating additional 
capacity on the Railways, it is not 
that we have no picture before us 
As a mattei of fact, as I informed the 
House duru.g the general discussion 
on tne Budget, the capacity that will 
be created with the money that has 
been allotted to us will not be enough 
to copt with the demand of the coun
try, either of goods traffic or of pas
senger traffic

This leads me to the question of 
overclouding on the railways It is 
correct that I have on more than one 
occds.on 'aid that theie i> ,o chance 
of over-crowding on the railways 
being 1 educed to any appreciable 
degree As a matter of fact, 1 also 
■>aid that theie is every likelihood of 
the ovei-ciowding being accentuated 
at tne end of the Second Five Year 
Plan.

1 have reasons for that I do not 
want to keep the country in the dark 
1 do not want to make promises, which 
1 feel tne Government will not be in 
a position to fulfil. What is the posi
tion today? We have not got suffici
ent track capacity We are utilising 
the tiack capacity to the fullest It is 
not onl> the shoitage of coaches that 
stands in our way The real problem 
is tne track capacity, and unless we 
increase that we will not be in a posi
tion to oiler substantial relief to over
crowding.

Having said so, I am thinking at 
ceitain measures, which in certain 
ouarlers may be regarded as even un
popular measuies, to relieve over
crowding to some extent. We have 
already decided that air-conditlonea
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eoachevwill not be manufactured "any 
further. There will be no addition to 
air-conditioned coaches.

Shri Gpray (Poona): How does that 
help to remove over-crowding?

Shri JFagjivan Ram: I am coming to 
that It additidnal coaches are manu
factured they will be put on the Rail
ways. To that extent the capacity of 
the trains to carry passengers in larger 
numbers will be reduced.

I am taking a further step in this 
direction. We are examining on what 
Railways these air-conditioned coaches 
are not being fully utilised; Then we 
will-decide what are the air-condition
ed coaches which should be cut down 
in order to add additional bogies for 
third-class passengers.

Another thing is with regard to
dining cars. We have dining cars 
attached to several trains on several 
Railways. It is some sort of a passen
ger amenity. 1 am examining on what 
trains wo can conveniently cut down 
these dining cars. As I have.said, this 
may be considered as an unpopular 
measure.

Shri M. R. Masani (Ranchi-East): 
Progress backwards.

Shri Jagjivan Ram: But this will 
release something like 100 to 125 seats 
and to that extent it will relieve over
crowding.

I am further thinking whether we 
can have additional coaches attached 
to the trains even if their speed is 
reduced to some extent.

These are the measures that I am 
examining in order to relieve over
crowding to some extent. But, as I 
have said, even after effecting all 
these measures I do not think there 
will be any appreciable decrease in 
over-crowding.

Another thing that we are doing is 
this. We are constantly watching the 
incidence of over-crowding *in parti
cular sections and divisions. Where 
we find that the incidence of over
crowding is accentuated in particular

sections in comparison to other Mo
tions, we are trying to reduce over
crowding. That would give some re
lief in those sections. As I have said, 
I do /iot see how I can promise that 
there will be any appreciable relief in 
over-crowding when we know that the 
implementation of the Second Flan 
itself is going to generate more traffic, 
both goods and passengers. We have 
planned for a certain percentage of 
increase. We know that the increase 
is going to much more than what we 
have provided for. At present, it is 
not a question only of securing addi
tional money from the Planning Com
mission for the Railways. It is a 
question of materials also. The posi
tion of materials is rather very acute. 
Wc are short of iron and steel. As 
the House has learnt in the Question 
Hour, we are short of timber as well. 
We are short of wooden sleepers. We 
are short of many critical materials.

Some Members suggested that the 
funds provided for amenities may be 
diverted towards the creation of addi
tional mileage. That is a very tempt
ing suggestion. As a matter of fact, at 
one stage, I was tempted myself to 
this idea that we can divert some of 
the funds meant for passenger ameni
ties for the construction of additional 
mileage or the creation of additional 
track capacity. But the shortage of 
materials stand in the way. Even 
today, if we have some funds, we 
have not the necessary materials to 
construct additional lines or create 
additional track capacity. We have 
been trying our best to secure materi
als. As a matter of fact, we have sent 
a Steel procuring Mission to Europe. 
Their visit to Europe has been of 
some help to us.

Connected with that is the question 
of passenger amenities. When there is 
over-crowding there are certain con
comitant difficulties which the passen
gers will have to face either in the 
trains or in the platforms or in the 
waiting halls. These are concomitant 
difficulties. We are trying to provide 
amenities as far as we can, in the cir
cumstances of shortage of raw
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TShrl Jagjivan Ram] 
als which are also necessary for pro
viding additional amenities to the 
passengers.

Complaints have been made about 
some sheds or passenger halls not 
having been repaired or maintained as 
they should be maintained, or some 
defects in the lights or fans or water 
tap in the trains. I am not defend
ing these things. As a matter of fact, 
I say there is no defence for them. 
Why should they not be properly 
maintained? It indicates that there is 
somewhere some laxity among the 
staff which is meant for maintaining 
these things. The Railway Board 
has been constantly bringing these 
matters to the notice of the Railway 
administrations. We are going to see 
what further measures we can take to 
ensure that all these defects are not 
allowed, to the discomfiture of the 
railway passengers.

I have decided that we will form 
joint committees with railwaymen so 
that we can have their full co-opera
tion in the efficient running of the 
Railways. These committees will be 
at all levels, even in the biggest 
stations. I am thinking whether we 
cannot have a small committee con
sisting of the officers directly concern
ed and the staff directly concerned, 
five or six persons, who will see to it 
that, not only in theory, but in actual 
practice, every train is examined 
before it leaves the station where it 
originates, and everything is as it 
should be according to standard. I 
want to take the co-operation of the 
staff in all matters. I want to create 
conditions by which they will feel that 
they are also responsible for the run
ning of the Railways, they are also 
responsible to see that the amenities 
which are meant for passengers are 
kept in a condition in which no pas
senger will have any scope or reason 
to complain. That I feel can be done 
only if the staff councils are also made 
responsible and they feel that they 
have a share in the responsibility. I 
propose to constitute such committees 
at all levels. When I say, at all levels,

I do not mean at the General Manager 
level or the Divisional Superintendent 
level, but even at the stations, work
shops, running shed, sick lines, levels. 
We will have all these committees 
where the workers can be enthused to 
feel that they are also responsible for 
the running of railways and they have 
a share in it.

This leads me to the question of 
the Union and the Federations. 
Some of the Members have made 
some criticism with no justification 
against the Government and the 
Railway Board for not recognising 
certain Unions or for discriminating 
between Union and Union. I said 
there was no justification for that 
criticism. I have made no discrimina
tion between Union and Union. I 
have never cared to know whether a 
Union is sympathetic to a particular 
political persuation or not.

Shri S. N. Dwivedy (Kendrapara): 
Why then are the present negotia
tions carried on with the other Fede
ration.

Shri Jagjivan Ram: If my hon.
friend will have a little patienre, he 
will get an answer to that. I would 
advise my friend to devote some time 
to acquaint himself with the history 
of the Unions and Federations.

Shri S. N. Dwivedy: I know it very 
fully.

Shri Jagjivan Ram: If he has any
appreciation of the developments of 
the Railwaymen’s Federation, I think 
he will himself find an answer to the 
question that he has put.

I have not discriminated between 
a Union and Union. If those who 
have criticised the Government or Che 
Railway Board on that score will 
examine the credentials of the unions 
that have been recognised when I 
took over charge of this Ministry, they 
will themselves admit that there is 
no scope for such a criticism. I have 
given recognition to Unions which are 
not affiliated to the Federation, whifih
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did not owe allegiance to the Federa
tion. In the lace of that, to blame the 
Railway Ministry or the Railway 
Board of discrimination is unjustified 
and without any basis. •

Now, I come to the question ol the 
Federations In the first place, 1 
believe that there should not be 
multiplication of Unions ui the same 
trade or industry That weakens the 
ranks ol the workers

Shri S. N. Dwivedy: There is no 
disagreement on that point

Shri Jagjivan Ram: That is never 
conducive to the strength and wel
fare of the employees If anybody 
^deads for recognition of more than 
one umon in a particular industry, I 
doubt his motive for the welfare of 
workers The history of the Railway 
men's Federation is, there was one 
Federation Then, another Ffcdera- 
came into being Both of them nego
tiated In the first instance, there 
was only one federation Both of 
them negotiated for a complete 
merger and as a matter of fact on 
certain railways the unions amalga
mated and one union was formed 
The federations also merged and one 
federation was formed For some 
time they carried on as one federa
tion After that questions not much 
related to the benefit or the welfare 
of the railway employees probably 
arose and they were at loggerheads 
The Railway Minister and the then 
labour Minister tried to intervene and 
see that the amalgamated federation 
functioned efficiently Certain terms 
and conditions were agreed upon bet
ween the two leaders When I took 
over, I met both ol them because I 
honestly and sincerely believe that m 
the interests of railwaymen there 
should be only one federation If I 
tried to behave like an ordmaiy em
ployer, I should perhaps give recog- 
mtion to the other federation without 
any delay or hesitation because that 
will be m certain respects to my 
advantage but, I do not want to play 
the two federations against each 
other I do not propose to weaken
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the ranks of the railways That is 
why I have been hesitant in giving 
recognition to the federation which is 
known as Guruswamy’s federation.

Shri S. N. Dwivedy: All India Rail* 
waymen's Federation

Shri Sadhan Gupta (Calcutta-East). 
Why not to the other’

Shri Jagjivan Bam: The other is 
recognised already I have been try
ing to see whether the two will come 
nearer and function as one federation 
as they did for some time I may 
tell the House .that quite a large num
ber of railwaymen are dissatisfied, 
exasperated, due to these internecine 
quarrels among the two federations 
and perhaps it will be no news to the 
House if I say that a vast number of 
railwaymen are members of noithnr 
of the two federations The majority 
of the men, on account of these quar
rels among the various unions, have 
decided not to join either this union 
or that On the figures that the 
federations themselves claim, the 
membership of the federations con- 
bmed is less than SO per cent of the 
total number of employees on the 
railways, and therefore I say that the 
majority of the railwaymen, i»m f 
disgusted with these quarrels among 
the various unions, have decided not 
to enrol themselves as members 
either of this or that union, because 
they feel this quarrel is not in the 
interests of railwaymen, and this 
quarrel has not been motivated to 
safeguard the genuine trade .m.>m 
rights and interests of the railway
men, but by considerations extrane
ous to them I do not want to be a 
party to the division of the ranks of 
the railwaymen, and that is why I 
am very reluctant to be mstrumenJa- 
hn recognising two federations and 
thereby weakening the ranks of the 
railwaymen I am still trying to see 
whether they will come together and 
implement the conditions ot 
agreement, and it was only during 
the course of thig month that I 
received intimation from Shn Guru-
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swami asking whether I will extend
his pass as it was expiring by the
end of June so that he might go and
see Shri Vasavada and discuss things,
and he was to meet Shri Vasavada on.
the 5th July.' I have no information
as to what transpired at that meeting.

Shri S. N. Dwivedy: I may tell the
hon. Minister that I have got a teJ.e-
gram from Shri Guruswami telling
me that on the 5th July Shri Vasa-
vada informed him that negotiations
had broken down and that he did
not want to continue the talks.

Shri Jagjivan Ram: As I said, I
have no information as to what trans ..
pired, but the information that I have
got I am giving to the House.

In the last week of June I received
a telegram, from Shri Guruswami that
as his rail~ay pass was expiring by
the end of June and as he was to
go to meet Shri Vasavada at Ahmeda-
bad on 5th July he would like me to
extend the pass. And the pass was
extended. Now: when we see that
efforts are being made on both sides
for rapprochement and for the func-
tioning of a united federation, to
blame me for not recognising the
other federation is not justified and
fair efforts are still being made I
say. He was to meet on the 5th.
I have not heard anything from either
side as to whether they met, or what
transpired at that meeting. I have no
information. I have not heard any-
thing from Shri Guruswami.

Shrj Goray: Why not withdraw the
recognition of both the unions so that
they would be compelled to come
together.

Shri Jagjivan Ram: This is the'
position at present. Because I do not
want to be a party to the creation of
this division on the railways .

Shri S. N. Dwivedy: By 1\ecognising
one, you are encouraging the division.

Shri Jagjivan Ram: My dear friend;
I have not recognised. The recogni-
tion continues. R~cognition was there
when both the groups were in one
union.

Then about the strength of the
two parties, some friends raised that
question and said that he was more
representative, he had a larger mem-
bership. Well, we have at no stage
verified the strength. We have taken
them as gentlemen on their word.
Each was saying: "I have so many
members in my federation". And my
friend should be aware whether the
strength of'Shri Guruswami's federa-
tion has decreased or increas~d after
.h.e decision of the two unions on .he
Southern Railway to amalgamate into
one. Obviously, the strength of Shri
Guruswami has decreased.

Shri Tangamani (Madurai): That
decision is questioned before the High
Court. That decision was imposed
and is being challenged before the
High Court today.

Shri Jagjivan Ram: Which decision?

Shrt Tangamani: The decision to
amalgamate.

Shri Ranga (Tenali): You do not
want amalgamation?

Shri Jagjivan Ram: The unions
have decided to amalgamate. Whether
it is by a decision of the High Court
or by a decision of the unions, it is
immaterial. What I was saying was
that after the amalgamation of the
two unions on the Southern Railway,
the membership claimed by Shri
Guruswami will suffer a decrease.
That is obvious. But I am not going
into that question. If I at any stage
find that it is necessary to verify the
relative strength of the two unions
that may be done. As I said, I hav~
taken them on their own word, and
on the basis of the membership
claimed by the two federations I say
more than 50 per cent of the railway-
men are members of no union .

. /



4383 Demands for Gromit— 19 JULY 1857 RaiUoav*

Shri S. N. Dwivedy: That is the 
position everywhere, In other organi
sed industries alao.

Shri Jagjtran Van: That being the 
position, I may repeat what I said on 
the occasion of the general discussion 
of the Railway Budget, namely that I 
do not discriminate between unions 
and unions on the ground of the al
legiance which they may be owing to 
one leader or to another leader of 
different political persuations. That 
is immaterial for me, so long as they 
function as trade unions for trade 
union purposes and for securing ad
ditional facilities and improved work
ing conditions for the railwaymen 
As I have said I recognised some 
unions which were existing. We have 
been blamed that this recognised 
federation was formed at the instance 
of Government and that we recognise 
only unions which are amenable to 
Congress and the INTUC

That is far from the truth. While 
that has been my policy, I want to 
make jt clear lha I do no' propose* 
to recognise the splinter groups among 
the railwaymen. That will be disas
trous for them.

The tendency that has been noticed 
in the recent past is the formation of 
large number of sectional unions, and 
unions categorywit>e among the rail
waymen I regard this as a painful 
development among the railwaymen 
That will disintegrate their ranks, and 
weaken them, and perhaps there will 
be nothing like an organisation left.

So, I would appeal to all those 
labour leaders and trade unions that 
believe in unity in the ranks of wor
kers not to try to have sectional unions 
and unions categorywise amongst the 
railwaymen because that will weaken 
them I have told such unions and 
the railwaymen also that I will not 
give any recognition to any such sec
tional unions. As a matter of fact, 
I shall not countenance this develop
ment, because I regard that as suicidal 
for the railwaymen.

Shri Frank Anthony had also raised 
this question that for some people it 
was difficult to make any representa

tions. It may be so, but at the same 
time, we shall have to consider whe
ther the organisation of the railway
men should be strong one, or whe
ther there should be splinter groups, 
and weak organisations, and small 
organisations.

Whereas the employees are free to 
represent their grievances, whereas I 
entertain representations even from 
individuals and examine them and 
send them replies at times, it so 
happens that in the case of any parti
cular employees, approaches are made 
from so many quarters that sometimes 
it causes annoyance. About the same 
man, at least 30 Members of Parlia
ment go on writing after every week; 
perhaps, all the Members do not know 
who has already written In the 
course of these five or six days, I 
have received at least a dozen repre
sentation1; or letters or even more 
from more than a dozen Members of 
Parliament about a particular emplo
yee.

Shri Ranga: That is why you are 
provided with personal assistants and 
private secretaries.

Shri Jagjivan Ram: That is not my 
grievance. My grievance is, my dear 
friend, that you do not know the posi
tion.

Shri Ranga: But you should not be 
disgusted

Shri Jagjivan Ram: You do not
know the position You do not know 
that the fellow that has approached 
you has already approached eleven 
other Members of Parliament

Shri Ranga: What does it matter if 
so many Members write that an in
justice has to be righted? Why should 
you get disgusted9

Shri Jagjivan Ram: Perhaps, if you 
look into it, you will see whether it 
is injustice or not You do not car* 
to read the representation but merely 
sign it and send it on to me (Inter
ruptiona)

I have had instances like that. What 
1 was going to say was that it in
creases the work of the Members of 
Parliament. If the employee were
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[Shn Jagjivan Bam] 
honest and he said 1  have already got 
this matter represented to the Minister 
by Professor Ranga’, then perhaps 
Pandit Thakur Das Bhargava will 
think twice before he sends it to me, 
because it has already been brought 
to my notice But the employee does 
not bnng to his notice that he has 
already approached eleven Members 
of Parliament, and they have separate
ly sent it to the Minister or to the 
Railway Board

That means that I have to go into 
that matters tweleve times instead of 
once

Shri B. S. Mnrthy (Kakinada-Re- 
served-Sch Castes) Perhaps, the em
ployee thinks that so many Members’ 
supporting him will give him a 
greater weight, so that the Minister 
may be influenced earlier than other
wise would be the case

Shri Jagjivan Ram: That was what 
I was going to say I was going to 
make it clear that once I have seen 
a representation sent by one Member 
of Parliament, when it comes to me 
agam within the next three or four 
days, I simply look at the name of the 
employee, and I know what the re
presentation is I do not go through 
the whole thing All that is waste of 
time of the member of Parliament

Shri Mohiuddin (Secunderabad) 
May I know whether the railway 
rules also lay down that no employee 
of the railway should get recommen
dations from the Members of Parlia
ment for his grievances, and that if 
he does so, disciplinary action will be 
taken against him9

Shri Jagjivan Ram I am not rais
ing the question of rules or regula
tions I was talking about matters 
of convenience I am not raising that 
legal question as to whether I should 
take disciplinary action against that 
employee, perhaps, I shall not suggest 
anything like that

So, we have channels of representa
tions, and I am prepared, as I have 
said on more than one occasion, that 
' l  do go into individual representa
tions also, whether they come to me

through proper chaiinel* or not, be
cause wherever an employee ffeels 
aggrieved, it there is substance in his 
grievance, it should be looked into, 
and it should be redressed, whether it 
comes through proper channel or not 
That is my stand on that point 

Shri B. S. Mnrthy: That is what we 
want

I now come to the question of deve
lopment works Quite a large num
ber of Members spoke about difficul
ties jn regard to their own areas or 
other areas which were backward 
from the rgj,lway pomt of view I 
myself feefthat there is need for the 
construction of railways m many areas 
m this country

Shri B S. Murthy: That is very 
generous of you 

Shri Jagjivan Ram. I was just doing 
some mental arithmetic We have 
got 35,000 miles of railways, and we 
have got 36 crores of people So, it 
works out roughly to one mile per ten 
thousand of population Thus there is 
much scope for development of the 
railways There are areas where for 
miles and miles, you have no railways 
There are areas where a person will 
have to travel forty miles or so be
fore he can reach the railway station 

Shri Achar (Mangalore) 85 miles 
in some places 

Shri Jagjivan Ram. And there are 
places where a man has to travel Hvp 
or six or even ten miles before he can 
reach a road, not to talk of reaching 
a railway station That is the state 
of development of our country, and 
there is scope for any amount of 
development 

There are many places where there 
is very great urgency for the opening 
up of railway lines, whether it be the 
State of Andhra after its expansion 
and growth in size, or whether it is 
new Madhya Pradesh 

An hon. Member: Mysore also
Shri Jagjivan Ram: I am talking of 

all States which have become inflated 
in recent times There is necessity for 
greater means of communication, and 
more railway facilities in those States
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Then, there sfe States which, due 
to historical reasons, were neglected 
in the matter at development of rail
ways, like Assam and Orissa. There 
are rich places with plenty of re
sources mineral and forest like Assam 
and Orissa. There is necessity 
for the development of railways in 
those areas. Then, take Kashmir for 
example. They have nothing like the 
railways. There is need for the con
struction of adequate mileage. Then 
the cases of individual railways were 
also pleaded, whether it was by Mr. 
Vittal Rao or Shrimati Parvathi 
Krishnan or Shri Thakur Das Bhar
gava, who pleaded the cause of 
Hariana.

Shri B. S. Mur thy: I wanted not a 
new line, but the restoration of an 
old line.
13 hrs.

Shri Jagjivan Sam: When I say 
additional railways, it covers the res
toration of the dismantled railways 
and the doubling of the track, be
cause the money or material required, 
whether it is doubling, restqration of 
a dismantled line or the construction 
of new lines, is more or less the same. 
The only question is whether the 
money provided in the second Five 
Year Plan permits me to undertake 
all these railways.

Shri Ranga; Is there not that possi
bility of having to spend less on light 
railways, a little more on metre gauge 
and very much more on broad gauge? 
Yet these lines are not being consider
ed and some of them are even dis
mantled.

Shri Jagjivan Ram: Certain lines 
were dismantled; I have not got the 
full details. Quite a large number of 
them have been restored and only 
those which were considered not eco
nomic have not been restored. As I 
said during the general discussion, I 
am myself anxious, if we can secure 
additional allotments from the Plan
ning Commission and get the neces
sary material required for the cons
truction of new railways. I will try 
to take up some of these railways. I 
know there is necessity for that. I

was recently in Hyderabad and also 
in Orissa. I met all the Minister* of 
the Cabinet of the Andhra Govern
ment and the Orissa Government. I 
know how anxious they a n  for the 
construction of certain lines, for the 
provision of certain fast trains or 
linking of certain areas in their States 
with other areas. I had a conference 
with the Chief Ministers of all the 
States and I know how anxious they 
were. Whether it is the case of Kerala 
or Madhya Pradesh, all the Chief Min
isters are anxious for the construction 
of new railways in their territories 
and rightly so, so that certain indus
tries may be developed and certain 
natural resources may be exploited.

1. am trying to cut down certain 
expenditure and save some money. As 
the House is aware, I have stopped 
the construction of prestige buildings. 
I have stopped the use of iron and 
steel and also cement in any appreci
able quantity for the construction of 
platforms and waiting' halls, thereby 
trying to save some money and mate
rial. If I find that I have saved some 
money, I will see that some additional 
mileage in addition to what has been 
provided in the Second Five Year 
Plan is also undertaken. (Interrup
tion). Wherever it has been possible 
to stop the construction, I have 
stopped it. I have stopped the cons
truction of buildings even if they had 
come up to the plinth. But where it 
has gone beyond that, it is a little 
difficult to stop it; it will be a loss. 
We have called for a detailed list of 
all the construction programmes 
which were likely to be undertaken 
by the different railways administra
tions. We have issued general orders 
to them. So, we are taking all these 
measures to save money, so that we 
can think of creating additional mile
age over and above the 832 miles 
provided in the Second Five Year 
Plan.

Shri S. V. Ramaswamy (Salem): I 
asked about dismantled railways.

Shri Jagjivan Ram: I have said that 
the question of dismantled railways is 
being examined in great detail. Quite
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a large number of them have already 
been restored, certain more lines are 
to be restored and some of them are 
to be discarded altogether

8hri B. S. Murthy: Sometimes a bad 
name is given before hanging the dog
Similarly some of the dismantled lines 
jvhich are not wanted may be said to 
ae uneconomic I want that this ques
tion should be reviewed and revised

Shn Jagjivan Ram: I will take up 
the question of some of the dismantled 
railways As a matter of fact, their 
number is verv small I will get them 
namined

Dr. P. Subbarayan (Tiruchengode) 
There i% the line from Morapur to 
Husur

Shri S. V. Ramaswamy. It is partly 
icitoration of the old line and partly 
'inking up Salem and Bangalore That 
line has been approved by the Railway 
Board, but I do not know why priority 
is not given

Shri C. R. Narasimhan (Knshna- 
gjri) The line that both the Members 
are asking lines m my constituency 
It amounts to 100 miles

Shri Jagjivan Ram: This is a line 
in which many personalities are in 
terested 1 do not know, Sir, what is 
your reaction

Mr. Speaker. Between the two 
Andhra seems to bo coming

Dr. P Subbarayan* The Speaker is 
nterested because he wants Husur for 
\ndhra

Shri Jatfivan Ram: So, this is one 
line m which many personalities are 
interested Thr line has all my 
sympathy

Shn Aehar: What about west coast’
Shri Jagjivan Ram: I know my

friend means the line joining Bombay 
and Mangalore In that also many 
personalities are interested and I feel 
that there is necessity for that line

Shri M. D. Mathur (Nagaur): What 
about under-developed areas*

fthri Sadhaa G«pta: It is all • ques
tion of interest of personalities.

Shri Jagjivan Ram: Everything is
examined on merits There are many 
areas which require to be developed 
in spite of personalities on account of 

c developments Some areas 
are backward because they have not 
iionomually developed, their economy 
aid not develop, because there were 
no lines and no means of communica
tion If >oj provide them with 
meai> of communication and trans
portations, the rt-iouices there will 
develop, whethe” it is mineral, agn- 
cultural or forest Whether it is 
llarmn 1 of Punjab or some areas in 
Rajasthan or Madhya Bharat, in every 
‘'talc you lind certain areas which 
have not been developed So, it be- 
10m \eiv difliiu’ t to remember the 
r.dme-, of the individual lines As I 
•.aid 1 am tiying to sr cure some more 
illotment from the Planning Commis
sion Th( difficulty i„ this namely, 
that thr prices have gone up so much 
•ln» when we plan for Rs 1,100 crores 
th( implementation of this itself is 
<omg to cost us not less than Rs 200

< rorC'. more 
%

If in addition to that, I am able to 
secure some more allotment and I am

Iso in a position to secure the neces- 
saiy material for the construction of 
railway line I ma> assure the House 
that I am anxious to see if I can add 
even 50 miles to the mileage already 
provided in the Second Five Year 
Plan and in that case I will regard it 
as an improvement

Shn T B Vittal Rao: Per year7

Shri Ranga: No, for all the five
years

Shr Jaglivan Ram: As regards staff 
matters, certain thmgs were raised by 
m> hon fnend, Shn Frank Anthony, 
and others Shn T B Vittal Rao 
raised the question of the discnmma- 
♦lon in certain respects between class
III and class IV I may tell the 
House that I have already asked the 
Railway Board to do away with all
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discrimination between classes III and
IV, whether it is respect of leave, 

officiating allowances, medical facili
ties, PTO, educational facilities etc 
wherever there is any discrimination 
as between class III and IV, that 
should be done away with I think 
in many respects, we have already 
issued orders to that effect

Dr. P. Subbarayan: What about the 
World Bank loan? It is of great in- 
t rest to the House

Shri Jagjivan Ram: I am coming to 
that

I am myself convinced that what
ever amenities I can provide for the 
employees m the railways will be to 
the benefit of the railways themselves 
If 1 can <.dd to the betterment of the 
condition of railwaymen, perhaps no
body will he happier than myself

I am not trying to answer all the 
points that have been raised by mv 
hon friend, Shn Frank Anthony, or 
other hon Members What 1 will say 
is that I will get all these points exa
mined and try to take quick decisions 
m all those matters Many of them 
apoeai to me quite reasonable But 
before committing myself. I want to 
get them examined and pass neces
sary orders

Just now an hon Member enquired 
about the World Bank loan Though 
Iho question has not been raised dur
ing the debate, it is an important 
matter But I doubt very much whe- 
tnc r I will be able to give any infor
mation additional to what has already 
appe ired iti the press

We sent a team of officers to nego
tiate a loan from the World Bank 
Before that, the Bank sant some per
sons here to see the laihvays m India 
Perhaps it was with a view to see 
whether they could recommend a loan 
for the Indian railways After their 
return, we sent a team of officers of 
the Finance and Railway Ministries 
to negotiate a loan with the Bank, and 
I am glad to inform the House that 
they have been able to secure a loan 
of $90 million

Wnat I have heard from the officers 
is that there is a possibility of getting 
some loans in future years also—dur
ing the Second Plan period. Though 
the present loan of $90 million does 
not meet our requirement to the full— 
we had expected something more— in 
the situation of foreign exchange diffi
culty we are plated in, this will ease 
the position to some extent, because on 
the railways we require a higher per-
< outage of exchange in comparison to 
the total amount that we spend on 
the railways The element of foreign 
exchange is quite appreciable m rail- 
v ay requirements, and if we do not 
vdiceed in sccunng a loan of a size
able quantity, perhaps our plan will 
he .idvorsely affected So this loan 
that we have been able to secure 
ftom the World Bank will ease our 
situation and we will be in a position 
to implement our programme for the 
present year without curtailing it in 
any direction So it has been a great 
1 elief

My hon friend, Shn Yajnik—he is 
not here—raised the question of plat
forms, sheds etc Others also referred 
to them I have no hesitation in ad
mitting that in many places, the con
dition of these sheds and waiting 
rooms is deplorable We will see 
wbnt wc can do to improve them

Then he drew a graphic picture of 
the condition of the employees in a 
particular shed in Ahmedabad He 
said that the water cooler, which was 
provided for the workers, was taken 
away bv the clerical staff Now hcra 
is a question between two categories 
of railway employees

Shri T. B. Vittal Rao: Why provide 
only one water cooler’

Shri Jagjivan Ram: Then again m 
the mvdka which was there, was no 
water Fortunately, he admitted that 
the Railway Administration provided 
a u merman tnere Perhaps the water
man was not of the rank of an ad
min. »trator, but was of the rank of 
the workers He thought perhaps that 
water was not required dunng the 
months of May and June for the 
workers there So he kept the mudfca 
empty
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[Shri Jagjivan Bam]
These are things for which anybody 

should feel sorry I will see to it that 
such lapses do not occur There is 
no justification for such things We 
are trying to provide water cooler 
wherever we have our employees in 
appreciable numbers

After all, arrangements for drink
ing water, urinals and things' like 
that should be provided at any cost 
These are basic amenities, for the 
non-provision of which there" "Strtuld 
be no excuse We will see that at all 
our workplaces arrangements for 
wholesome drinking water, for urinals, 
even for tiffin and for a little rest 
during the break hours, are provided 

I think I have covered all the im
portant points 

Shri Badheiai Vyas (Ujjain) One 
important point remains wans* 
wered There is a general complaint 
that the goods and parcels that are 
despatched are not sent in time They 
are generally carried over and they 
take months together to cover a dis
tance of even 25 or 50 miles More
over, at most of the places there are 
no parcel roohis, goods sheds or goods 
siding resulting in pilferage and theft 
of goods entailing huge losses not only 
to the consumers and parties concern
ed, but to the railways also who have 
to pay compensation Nothing has 
been said about that I wish the hon 
Minister would throw some light on 
it

Shri Jagjivan Bam: There are cases 
of over-camage and misdespatches, 
but I do not admit that is on a large 
scale There are cases where 
sometimes wagons are carried to a 
destination for which they are not 
meant and cases where parcels are 
carried to a destination for which 
they are not meant I do not, how
ever, admit that these things are 
widespread In some cases this may 
happen With regard to certain 
instances mentioned by Shri Radhelal 
Vyas, as I have said, I will get all 
these individual cases examined and 
see why such lapses have taken 
place I have one instance of one 
of the hoi  ̂ Members of this House

She comes from Madhya Pradesh. 
She put her luggage in the lug
gage van. She reached Delhi, but 
rt was found that her luggage did not 
arrive in Delhi I got a letter from 
her The next day I enquired into the 
matter, and I found that at a certain 
place the luggage was put in the parcel 
van instead of the luggage van

Shri Ferose Gandhi (Rai Bareli) 
Were the contents safe’

Shri Jagjivan Bam: Everything was 
safe But when there is the human 
element, at times these mistakes are 
likely to happen But whenever such 
things are brought to our notice we 
go into those matters and try to rectify 
them But with all the care and vigi
lance at tunes individual cases of a 
parcel having been carried beyond 
its destination or a wagon having 
been earned beyond its destination 
may happen At times passengers 
are ca ned beyond, their destination 
(An Hon Member They voluntarily 
travel') As I said, I will look into 
all these individual cases and try to 
see that there is no scope for such 
complaints m the future

Shn T. B Vittal Rao- Will we get 
a reply after the examination is over’

Shri Jagjivan Bam- Perhaps indivi
dual reply may not be necessary to 
the Members if we decide to imple
ment those things, Members will know 
that these things have been imple
mented

Mr Speaker So far as the general 
points are concerned, there will be a 
press conference, so far as individual 
cases are concerned, there will be 
replies

Shrimati Parvathi Krishnan
(Coimbatore) The hon Minister has 
not touched on the question of Rail
way Servants’ Conduct Buies He 
has covered most of the points but the 
he seems to have left that one

Shri Jagjivan Bam: The matter re
lating to the Railway Servants Con
duct Buies was discussed I have not 
mentioned that because I have nothing 
to add to what I stated in my reply 
to the general discussion on the rail
way budget But the question was
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raised by some friend that hundreds 
of railway empolyees have been pen
alised by the President's special 
power. And I intervened and said 
let him send me a list. I 
think there have been a few cases, 
but to say that there are hundreds of 
them »  not correct And he made 
bold to say that if he sends a list of 
less than hundred employees he will 
withdraw this. I am waiting for that 
list and I will formally write to him

Mr. Speaker: We are at Demand 
No. 1 A number of cut motions re
late to matters of policy, others deem 
to touch on economy, and some others 
refer to individual grievances If the 
Opposition or any Members of the 
House wants any particular motion to 
be put to the vote of the House 
separately I shall do so Otherwise 
I will put all of them together

Shri T B. Vittal Rao: We want to 
press for division on three cut motions 
The first is cut motion No. 115 re
garding overcrowding m trains 
Here, if you permit a slight modifica
tion, it may be put in the modified 
from The cut motion is worded as 
“Overcrowding in the trains on 
Southern Railway" The words “on 
Southern Railway” may be omitted

Mr Speaker: You mean “Over
crowding m the trains” in general9

Shri T B. Vittal Rao: Yes, if you 
permit

Mr Speaker: Oh, yes
Shri T B Vittal Rao: The second is 

cut motion No. 182 moved by Shn 
B C Ghose relating to Planning re
garding expansion of Railways And 
the third is cut motion No. 184 moved 
by Shnmati Parvathi Knshnan re
garding the use of the President’s 
Special Powers under article Sll of the 
Constitution in the case of Railway 
Employees

Mr. Speaker: Article 311 relates to 
punishments, is it?

Shrimati Parvathi Krishnan
(Coimbatore): Summary dismissals.

Mr. Speaker: Will they be satisfied 
if I put these cut motions now?

Shri T. B. Vittal Rao: AU the Mem
bers have gone for lunch. The other 
cut motions may be put now.

Mr. Speaker: Very well. I will 
now put all the cut motions to De
mand No. 1 other than cut motions 
Nos. 115, 182 and 184.
Ail the cut motions were put and 

negatived.
Mr Speaker: Cut motions Nos. 115, 

182 and 184 will stand over till 3 
o’clock, that is after hon. Members 
have come back from lunch

The House will now take up discus
sion of the Demands for Grants Nos. 2 
to 20 in respect of Railways for which 
nearly 4 hours and 45 minutes are 
now available

Hon Members may hand ever at 
the Table within fifteen minutes the 
numbers of the selected cut motions 
which they propose to move. I shall 
treat them as moved if the Members 
in whose names those cut motions 
stand are present in the House and the 
motions are otherwise in order.

I find from the list of Members who 
have spoken yesterday that there has 
been no representation so far either 
for Rajasthan or Assam So I would 
like to call those two representatives 
first and then allow other Members to 
speak

Shri Radba Raman (Chandni
Chowk) And Delhi.

Mr. Speaker: Delhi is merged. And 
it is the headquarters of the Railway 
Board

Shri Radha Raman: It is most im
portant, Sir.

Shri T. B Vittal Rao: May I know 
how this four hours and forty-five 
minutes has been arrived at, because 
it is six hours for the first set of 
demands and six hours for the 
second set of demands. Is the time 
taken by the Minister also included in 
this’

Mr. Speaker: Yes, the Minister is 
also a Member of the House.
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Shri T. B. Tittel I n : That is gene
rally omitted
D em an d  No 2—M iscellaneous Sx- 

penditpre

Nr. Speaker: Motion moved
“That a sum not exceeding 

Rs 98,79,000 be granted to the 
President to complete  ̂ the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
of 'Miscellaneous Expenditure’ "

Demand  No 3—Payments to W orked 
Lxnkb and Others

Mr. Speaker: Motion moved.
“That a sum not exceeding 

Rs 25,23,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
of ‘Payments to worked lines and 
Others' ”

Demand No 4— W orking Expenses—  
A dministration

'  Mr. Speaker: Motion moved
“That a sum not exceeding 

Rs 17,91,51,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
of 'Working Expenses—Adminis
tration’ ”

Demand No 5— W orking Expenses 
Repairs & M aintenance

Mr. Speaker. Motion moved

“That a sum not exceeding 
Rs 54*78,85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
of ' Worknig Expenses—Repairs 
and Maintenance’ ”

Demand No. 6—Wohczko -ITim — »  
Q n u m t Bxawt

Mr. Speaker: Motion moved:
‘That a sum not exceeding 

Rs 34,64,52,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay* 
ment during the year ending the 
31st day of March, 1958, Jn respect 
of ‘Working Expenses—Operating 
Staff” ’

Demand No 7—W orking TEx p h w  
Operation (Fan.)

Mr. Speaker* Motion moved

“That a sum not exceeding 
Rs 30,03,64,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay  
ment during the year ending the 
31st day of March, 1958, in respect 
of ‘Working Expenses—Operation 
(Fuel)’ ”

Demand No 8— W orking Expenses—  
Operation other then St a r  and 

Fuel

Mr. Speaker Motion moved

“That a sum not exceeding 
Rs 9,81,37,000 be panted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
of ‘Working Expenses—Operation 
other than Staff and Fuel’ ”

Demand  No 9—W orking Expenses— 
M iscellaneous Expenses

Mr. Speaker Motion moved

“That a sum not exceeding 
Rs 14,18,02,000 be granted to the 
President to complete the sum 
necessary to defray the charge* 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
oi ‘Working Expense*—lAiscellan*- 
ous Expenses’ ”
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D n u in  Na 10—Wawmro Iiim m i 
Lttora W elfare

Mr. gpwkw; Motion moved.

‘That a sum not exceeding 
Rs. 4,18,63,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment dunng the year ending the 
31st day of March, 1658, in respect 
of ‘Working Expenses—Labour 
Welfare* ”

Dem and  No 11—W orking Expenses—  
A ppropriation to Depreciation 

Reserve F und

Mr. Speaker: Motion moved*

“That a sum not exceeding 
Rs. 26,25,00,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment dunng the year ending the 
31$ day of March, 1958, in respect 
of ‘Working Expenses—Appro
priation to Depreciation Reserve 
Fund* ”

D emand  No  12— D ividend Payable 
to G eneral Revenues

Mr. Speaker: Motion moved

“That a sum not exceeding 
Rs 43,78,73,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come m course of pay
ment during the year ending the 
31st day of March, 1958, m respect 
of ‘Dividend payable to General 
Revenues’ ”

D em and  N o. 13—O pen  L ine  W o w s  
(R evenue) — L abour W elfare

Mr. Speaker: Motion moved:

"That a turn not exceeding 8a.
60.28.000 be granted ito the President 
to complete the sum necessary to 
defray the charges which will amp# 
in course of payment dunng the year 
ending 31st day of March, 1958, in res
pect of ‘Open Line Works (Revenue) 
—Labour Welfare’ ",

Demand No. 14—Open Line W orks 
(Revenue)— O ther th an  Labour 

W elfare

Mr. Speaker: Motion moved:
“That a sum not exceeding Rs.

6.23.73.000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
in course of payment dunng the year 
ending 31st day of March, 1958, in res
pect of ‘Open Line Works (Revenue) 
—Other than Labour Welfare’

D emand  No. 15—Construction of 
N e w  L ines

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs
9.47.38.000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
m course of payment during the year 
ending 31st day of March, 1958, in res
pect o5 ‘Construction of New Lines’ ”

Demand  N o 17—Open L ine 
A dditions

Mr. Speaker: Motion moved:
“That a sum not exceeding Rs.

2.16.78.25.000 be granted to the Presi
dent to complete the sum necessary to 
defray the charges which will come 
in course of payment dunng the year 
ending the 31st day of March, 1958, 
in respect of ‘Open Line works—Ad
ditions'

D emand  No 17—Open L ine W orks—  
Replacements

Mr. Speaker: Motion moved:
“That a sum not exceeding Rs.

37.67.04.000 be granted to the Presi
dent to complete the sum necessary to 
defray the charges which will come
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in course of payment during the year 
ending the 31st day of March, 1958, 
m respect of ‘Open Line Works—Re

placements’ ”
Demand No. 18—Open Lora Wobks— 

Development Fund

Mr. Speaker: Motion moved:
"That a sum not exceeding Rs.

18.88.23.000 be granted to the Presi
dent to complete the sum necessary to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
m respect of 'Open Line Works— 
Development Fund’ ’ ’

Demand No. 20—A ppropriation to 
Development Fund

Mr. Speaker: Motion moved:
“That a sum not exceeding Rs.

30.83.11.000 be granted to the Presi
dent to completed the sum necessary 
to defray the charges which will come 
in course of payment dunng the year 
ending 31st day of March, 1958, in res
pect of ‘Appropriation to Develop
ment Fund' ” .

Shri S. V. Ramaswami: May we
know whether we can cover the entire 
field because the whole thing is lump
ed together under Demands Nos 2 to 
20? Practically we will have to cover 
the whole thing

Mr. Speaker: Oh, yes
Start Barman (Cooch Behar—Re

served—Sch. Castes): In the list of 
those to be called, will you kindly 
include West Bengal also, because the 
northern portion of West Bengal is 
cut off from the rest, and I want to 
say a few words with respect to the 
needs of that area.

Mr. Speaker: I have noticed that 
there has not been a single Member 
either from Assam or Rajasthan. If 
they stand I will call them first. The 
others I shall call next

Shri Mohtaddln: If they have not 
come forward to speak, I do not think 
any preference need be given to them.

Mr. Speaker: One lady Member from 
Assam came to me and said she wanted 
to speak on Demands Nos. 1 to 20.

Shrimati Parvathi Krlahwan: If I
may point out, the hon. Member from 
Tripura may also be given a chance 
because it was not represented.

An Hon. Member: What is the time
limit for speeches?

Mr. Speaker: Fifteen minutes each.

Shrimati Mail da Ahmed (Jorhat): 
Mr. Speaker Sir, the Indian Railways 
play an important and vital role not 
only in the developing economy of the 
country but also m the day-to day 
life of the nation

While I do not claim to know much 
about the general administration of 
the Indian Railways, yet I do know 
something about the working of the 
railways m Assam So, I take this 
opportunity to draw the attention of 
this House to the very unsatisfactory 
state of affairs in railway travel in 
my own State

The railway in Assam is a section 
of the North Eastern Railway It 
may be recalled that the Assam sec
tion was originally laid by a British 
Company to meet the needs of the 
British tea planters and the Bntish 
administration. It had then limited 
objective and burden But, since in
dependence, many new events have 
taken place in Assam such as the 
establishment of NEFA, the onrush of 
people from other sister States in 
search of business, oil prospecting, 
movement of refugees, transport of 
foodgrains etc In the absence of any 
improvement in the Assam section, 
railway transport has suffered ineffi
ciency More so because, the railway 
has come to assume these inevitable 
burdens and loads On the top of this, 
the use of this single track railway by 
hundreds of military personnel has 
further aggravated the situation. The 
result is that railway travel in Assam 
has become a hazardous affairs. 1
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hope the Hon. Railway jMinister would 
fMsnim this aspect in'its proper per
spective.

The curtailment of train services 
owing to hostile Naga activities bet
ween Pandu and Tinsukia from 3 to 2 
is causing great inconveniences to the 
travelling public. May I therefore 
suggest to attach additional coaches to 
these two services to reduce over
crowding, which is a deplorable sight 
in that part of the country.

The cost of living in'Assam is com
paratively higher than in other States 
of India. My Hon’ble predecessor, 
Shn Debeswar Sarxnah, now the Fin
ance Minister of Assam, drew the at
tention of the Railway Ministry on the 
floor of this House on the 6th March, 
1956, to the allotment of wagons to 
Assam. I may not be wrong if I en
dorse his views that the soaring prices 
of foodstuffs in Assam are mainly due 
to the inadequate and unsatisfactory 
movement of wagons I am confi
dent, that the Railway Ministry and 
the Railway Board will take up the 
matter expeditiously If the reported 
measure of the Railway Ministry to 
protect the Assam rail link from the 
ravages of floods, after examining the 
recommendations made by the experts 
to stabilise the link, would be a step 
in the right direction And, as a pre
liminary step, to safeguard it, this 
year, the appointment of a semor 
Engineer is heartening to us. Because, 
this stretch of railway was construct
ed after partition to provide the all 
weather surface only link between 
Assam and the rest of the country

To speak a few words on the ques
tion of improvement of communica
tion and passenger amenities, I would 
say, Assam is sadly deprived of them. 
The railway travellers in this region 
are strucked by the age and decay 
of the bogies. It is indeed a pity that 
all discarded bogies are sent there 
from other sections of the North 
Eastern Railway. In fact, the Assam 
public have never known ‘passenger 

f amenities. In^m y constituency, an 
important station like Jorhat town 
station, there is hardly any waiting 
room for either gents or for ladies. I

may mention another railway station 
of commercial importance in my eon- 
stituency Baruabamungaon, which is 
nearest to the proposed Assam sugar 
mill. There is no provision even of 
a single shed to protect the passengers 
from sun and rain. 1 believe the 
Railway Ministry will give due con
sideration to this matter.

Besides, it is common knowledge to 
what extent Assam's railway commu
nication has lagged behind because of 
the lack of'a  bndge over the Brahma
putra. All talk of improvement and 
development in Assam is useless until 
this bridge is built Allow me to say 
with all the emphasis that this can no 
longer be postponed

We are told about the transport bot
tleneck when the question of the oil 
refinery or any other such major in- 
dutsry anses. If Assam’s development 
is solely dependent on the improve
ment of railway communication, then, 
may I ask why no provision has been 
made in the Second Five Year Plan? 
After all, let me say, Assam's pros
perity is India’s prosperity. We are 
thankful for the decision at the Gov
ernment to establish a separate rail
way zone for Assam We are eager 
to see it functioning as early as pos
sible. We are also thankful that the 
Deputy Minister for Railways was 
pleased to visit our area and has got 
a comprehensive idea of its urgent 
necessities

Sir, Assam’s peculiar railway prob
lems are to be isolated and dealt with 
accordingly. A larger initiative is to 
be conceded to the Assam zone.

Lastly, I am thankful to you, Sir, 
for allowing me to speak these few 
words in this hon House I conclude.

Shri M. D. Mathur: Mr. Speaker, 
Sir, Rajasthan has been very under
developed so far as railway commu
nication is concerned And, we have 
been agitating with the Railway 'Min
istry by correspondence and deputa
tions that the under-developed anas,
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particularly Rajasthan, should be 
given a fair deal

In Rajasthan, we had a number of 
State Railways known as the Jaipur, 
Bikaner and Udaipur Railway* in the 
past After integration, all these rail
ways were taken over by the Union 
Government and today, we in Raja
sthan feel that the expansion of the 
railway—which we could do at the 
time of the Princes—particularly, the 
new lines, has been completely neg
lected in the First Five Year Plan as 
well as in the Second Five Year Plan, 
on the ground that the area is under
developed and no industry is going to 
come forward. On such grounds we 
are not given any preference and, so, 
the under-developed area remains 
under-developed. That is why I 
want to submit that when the alloca
tion of funds are made for construct
ing new lines, consideration should be 
given to the under-developed areas.

For example, there was a proposal 
to construct a rail link from Pokaran 
to Jaisalmer, a part of the country 
where life is very difficult. But, since 
the Government of India has accepted 
a scheme of the Rajasthan canal 
and in view of the exploration 
that Government are making for pet
roleum and iron, the area is going to 
develop from 1960 to 1985. It is 
high time the Government of India, 
particularly the Railway Ministry, 
gives thought to the construction of 
the rail link from Pokaran to Jai
salmer, a distance of 70 miles.

Not only this; but the various pro
jects which were surveyed at the time 
of the States before integration, those 
projects have been dropped. For ex
ample, a project was surveyed, com
mercially as well as technically, bet
ween Merta City and Ajmer. 
That has been dropped by the Railway 
Ministry. People feel that even after 
the advent of freedom, there has been 
absolutely no development of the rail
way communications in that part of 
the country. Millions of people there 
have not seen a railway engine. It is 
«  desert part and it is very difficult 
for the people to come 75 mUes on the
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camel’s back to have a look at the 
engine. In order to create faith in 
democracy and a feeling in their minds 
that they are better off than they 
were in the old days o f the princes, 
it is necessary that this area should 
be developed and the Ministry should 
give preference to it

In the past, Rajasthan was poor so 
far as personnel and minerals were 
concerned. Now, we have found a 
number of minerals and so railway 
communications are all the more 
necessary so that they can be carried 
to other parts of the country, parti
cularly to ports. About a year ago, 
the then Railway Minister ordered 
certain areas to be surveyed for new 
lines. After the new Railway Minister 
has come in, those surveys were not 
proceeded with. When Shri Lai 
Bahadur Shastri was there, he himself 
said that these areas would be 
surveyed. But with a change in 
the personnel of the Ministry, the 
policy has also been changed. It 
should not be so The surveys which 
were ordered should be earned out. 
That area is mostly populated by the 
Bhils and other Scheduled Castes.

I submit that in the formation of 
railway zones, Rajasthan has been 
placed in two zones—Northern and 
Western. Sometimes, the manage
ments do not see eye to eye. The 
railway time-table is not well adjusted 
and people have to wait for hours to 
catch connecting trains. We have 
been pressing very hard that the rail
way administration of Rajasthan 
should be under one zone—the metre* 
gauge zone in which the Northern and 
Western zones—from Abu Road to 
Alwar coming up to Delhi—should be 
merged. It is a very big strip and I 
think a separate and independent zone 
should be formed.

It has been said that amenities in 
the metre-guage railways had been 
neglected compared to broad-gauge. 
Those railways which are at the head* 
quarters definitely get more attention. 
For instance, the headquarters o f the 
Western Zone are in Bombay and that
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of the Northern Zone, at Delhi. The 
a*eas round about these placet have 
developed touch more while the areas 
forming distant patches, particularly 
the desert part of Rajasthan, do not 
get so much attention. The adminis
tration should look into the matter 
and give more amenities to the people 
travelling in the metre-gauge trains 
in Rajasthan. We see new bogies and 
new wagons being attached to broad- 
gauge trains every day. But, we find 
that old and dilpidated—bogies which 
could be declared sick or useless—are 
still attached even as first class com
partments. The plight of the third 
class passenger could be imagined.

There was a breach of a line recent
ly near Jodhpur and a train was de
layed for the whole night. It was 
raining and the people who were sit
ting in the railway compartments were 
feeling as if there was no roof above. 
A number of people fell sick for be
ing in that condition for about 24 
hours. That is the condition of the 
metre-guage section and people feel 
that discrimination is going on com
pared to the amenities available to the 
broad gauge sections.

The officers of the Railway Admi
nistration rarely visit that part. Es
pecially in summer, it is very hot. 
They do not get ice cold water. Water 
arrangements are not there in most of 
the stations. Usually, we find that 
the water of the wells which are ad
jacent to the railway station could not 
be drunk. So, water has to be brought 
by train. Sometimes trains do not ar
rive with water wagons. All these 
things happen. My submission is this. 
After all, the people of Rajasthan pay 
the same railway fare as others. Then, 
why are they neglected? Is it be
cause it is a State which had been 
suffering under the fuedal rule for a 
number of years? They suffered 
for over 600 years under the 
feudal rule. We are now having a 
democratic set tip and if things do not 
improve, they will lose faith in demo

cracy itself. So, even from the poli
tical point of view, in fact, from every 
point o f view, it is necessary that the 
Railway Administration should five  
priority to such matters in Rajasthan 
rather than neglect it as an under
developed area.

Nobody is going to raise a hue and 
cry on behalf of Rajasthan. The hon. 
Speaker said: ‘Nobody has spoken 
from Rajasthan’. We feel ashamed. 
There is not one problem. There are 
hundreds of problems over which we 
can speak. We are very much under
developed and so I would request the 
bon. Deputy Minister to take special 
care and have a soft comer for Rajas
than. It is the western part of our 
country. The eastern and western 
part o f  our country should be well- 
protected and they must be given all 
amenities so that people may have 
faith in democracy. Otherwise, the 
People outside will try to exploit the 
situation.

1 had tabled a Question this morn
ing about the Jodhpur workshop. The 
Deputy Minister has said that there is 
no scope and that the Government 
has no desire to expand the workshop. 
Employment opportunities are very 
limited in that part and it is not an 
industrialised region. Hie only in
dustry or the agency for employment 
is the Government and the Railways 
Labour in abundance is available. If 
the workshop is expanded—it is one 
of the good workshops technically also 
and engineers also tell, that it is a 
good workshop—there can be more 
employment opportunities; there are 
already over 2,000 workers employed 
In the war time, bomb shells were 
prepared in that workshop. Cannot 
that workshop be used now for pre
paring, not bomb shells, but at least 
engines or something of that sort. We 
haar quite often that we are short of 
this and that. Then, why not expand 
the capacity of the workshops at Jodh
pur, Bikaner and Ajmer—the three 
important workshops there. You will 
solve the problem of unemployment* 
you will also give an incentive to the 
people there. Instead of rejecting our 
suggestions and saying that we
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develop lad that it will not aarve any 
purpose, I would request the hon. 
Deputy Minister who is present in the 
House to give due consideration to the 
expansion of the railway workshops 
in the interest ol the Railway Admi
nistration itself and also to allay the 
teeling in the minds of the people that 
they had been neglected so far by the 
Railway Administration

I \yould, in the end submit that the 
Planning Commission may divide the 
country into two parts—developed and 
undeveloped The personality cult 
also comes in There are people com* 
ing from U P and Bengal and all 
those important parts of the country 
I do not say that they should not be 
developed Yet, the personalities are 
there, the Ministers are there, the 
leaders are there

An Hon. Member: Rajasthan is
second to none

Shri M. D. Mathur: They get things 
dene and they have more influence on 
the administration After all, there 
are under-developed areas like Assam 
and Rajasthan A percentage should 
be fixed for the developed and under
developed areas and the new railway 
lines and other amenities should be 
made available to the under-develop
ed areas We have handed over to 
you the huge buildings in Jodhpur 
and other places You are the cus
todian of that valuable property At 
least for that consideration let 
something be done for us That part 
of the country should be looked into 
Today industries are developing 
everywhere The best marble m our 
country is available in Jodhpur and 
areas round about It is from the 
marble of that area that your Taj 
Mahal and the Victoria Memorial 
have been constructed But the 
dealers do not get wagons to send 
marble from Makrana. Yellow 
stone u available in abundance In 
fact that is the main industry of that 
part of the country. But we have no 
wagons and a lot ol stone is lying at 
the station. That is why I suggest 
that far the development of the

marble industry, the manganese in- 
dus&y and the mica industry of 
Rajasthan more wagons should be 
made available

Shri Barman: Mr Speaker, Sir, in 
the midst of demands from all parts 
of the country and the various gric?- 
vances that have been put forward! I 
find a little difficulty in impressing 
upon the hon Minister the special 
case of the Assam link I may in 
this connection tell the House that 
though the name is Assam link, it is 
really a railway line that traverses 
my part of the country, that is West 
Bengal I do not wish to go into past 
history, because after a lapse of some 
eight or nine years the administration 
had been pleased to set up a com
mittee and that committee has re
cently submitted its report Still I 
want to impress on the hon Minister 
the difficulties experienced by the re
gion and the urgent necessity of 
having a second link in that part of 
that country

As has been stated by the hon 
Minister in reply to a question put by 
my hon friend Shri S K Banerjee, 
the committee is unanimously ot 
the opinion that the terrain is such 
that it is not possible to ensure 
absolute stability of the present route 
When that line was about, to be con
structed, we from that part of the 
country objected to authorities about 
the alignment that was going to be 
accepted But our opinion was re
jected, because it was said that lay
men cannot give a valid opinion in 
those matters, and that it was a 
technician's job In the course of the 
Question Hour to-day I put a question 
to the hon Deputy Minister whether 
before coming to a decision on the 
2nd Alignment the public would be 
consulted He replied reiterating the 
earlier view that this is a highly 
technical job

I do confess that we laymen cannot 
give any opinion about how a bridge 
should be constructed. But certainly 
we know the conditions of the country 
and the behaviour of the rivers. Hurt
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was the point of view that we placed 
in the beginning when the railway 
iipir was going to be constructed and 
it is the experts’ opinion that has 
proved to be wrong and defective 
and it is the general public’s opinion 
that has proved correct, with the 
result that ultimately the Stabilisation 
Committee also has come to the con
clusion that the existing link cannot 
be a sure line of communication
''T he Deputy Minister in the course 
of his reply gave one of the reasons 
why there is delay in accepting the 
majority recommendation of the Com
mittee He said that apart from the 
question of finance, there are three 
difficult rivers to be crossed and there 
would be difficulty of construction I 
think some six months back, it may be 
a little more, the Railway Board 
issued a questionnaire, of which they 
sent a copy to me also I then made 
a suggestion and that suggestion had 
also the support of the people there 
that while fixing the next alignment, 
it should run through a certain terri
tory I do not mean to say that my 
suggestion should be accepted, but if 
the public opinion is accepted and 
implemented, one of the big rivers 
would be totally eliminated In De
mand No 2 there is an amount pro
vided for surveying the difficult nvers 
Tosha and Jaldhara If our sug
gestion is accepted the bridging of 
Tosha can be eliminated, not only 
that several other rivers would be 
eliminated You need have only one 
major bridge at Jaladhara near the 
sub-divisional town of Mathabhanga

I have an alternative route to sug
gest There is already a link Below 
that is the national highway No 31 
If the new alignment be a little south- 
ernly than the existing No 31 
national highway, the State of Cooch 
Bihar which in the year 19B0 was 
merged with the Indian union will 
be served, and a vast agricultural 
area will be benefited Therefore 
while taking a decision on the report 
of the enquiry committee, they may 
give due consideration to expert 
technical advice, they shall also take 
the view of the common people into

consideration, because they are likely 
to know the terrain better than new* 
comers from any other place 

Since the year 1950 when this link 
was constructed my part of the 
country has been suffering many 
hardships as a result of the floods 
The eastern part of my district is 
completely cut off during the rains 
Every year, except perhaps the last, 
there had been floods and crores of 
rupees have been spent in repairing 
the bridges

My submission is that the Railways 
have taken almost ten years, since the 
partition of the country when we were 
absolutely cut off by the creation of 
Pakistan, to come to the same decision 
which we advocated at that time, that 
that link cannot be a sure link and it 
cannot stand in the face of heavy 
floods coming down from the 
Himalayas I would earnestly appeal 
to the Railway Administration, now 
that they have got the opinion of 
their own committee, not to further 
delay the matter It may be that in 
other matters because of paucity of 
finance, because the Railway demand 
of Rs 1400 crores has been reduced 
to Rs 1100 crores for the Second Plan 
certain amenities will take some *>*»»» 
to be provided But, so far as that 
part of the country is concerned, 
which is cut off during the rains due 
to breaches here and there, the matter 
should not be delayed on the ground 
of finance We have suffered so long 
since the partition of the country Let 
us not suffer any more That is all 
my submission, Sir, through you to the 
Railway Administration
14 hrs.

Shrlmati Ha Palchoudlmri
(Nabadwip) Mr Speaker, Sir, the 
Railways form the biggest Govern
ment enterprise Their potential for 
employment is also the greatest, and 
their variety of services is also the 
greatest Our Indian Railways com
pare with the world railways any
where, and we have had very good 
Ministers and Deputy Ministers

There are certain things which I 
would like to bring to their notice
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[Shrimatl 21a Palchoudhori J 
H m ant point is about the extreme 
shortage of wagon* that we experience 
today. It cannot be gainsaid by the 
Ministry. Even Shri K. B. Mathnr, 
Member of Transportation, Railway 
Board, has admitted that our wagon 
shortage would be something due to 
which we will not be able to cope with 
the 3ft million tons of freight which 
has to be transported. According to 
the Plan, if it goes as it should, it 
will be near about 45 million tons 
that will have to be transported. I 
do not think we have wagons to do 
that. Therefore, I would ask the 
Ministry, when there is such a short
age of wagons, why do we take on the 
onus of supporting Nepal's Five Year 
Plan and give wagons to Nepal when 
our own shortage is so great? Should 
we not look to our own needs?

Wherever there is wagon shortage, 
it is a direct cause for corruption. 
There are commodities that must get 
wagons, particularly where there is 
wagons shortage. Take the case of 
the tea districts. If you go to Siliguri 
you will find piles of tea chests lying 
there and there are no wagons for 
them until a little unfair means is re
sorted to. I know it is very difficult 
to prove these things, but these things 
do happen and the Ministry knows it. 
The public is aware that it is doing 
a wrong thing, but when commodities 
have to reach a market at the saleable 
time and when auctions are tat-ing 
place, whether it is tea business or 
any other business, people will resort 
to unfair means to get wagons allotted 
to them. The only thing to prevent 
this is to increase the number of 
wagons, and not go out to help others 
when our priorities are so great.

Then, we lose a lot of foodstuff in 
transit Nearly SO per cent, of fresh 
fruits, vegetables and many other 
commodities are wasted, because they 
get spoiled'in transit Fresh fruits 
and vegetables are roughly handled in 
transit and in many instances they 
do not reach their destinations. I 
would ask the hon. Minister, when

we have gone in for so much im
provement mi the Railways, should we 
not consider having some sort of re
frigeration or cold-storage transport 
for fruits and vegetables?

Shri C. D. Pande (Naini Tal): Fish 
also.

Shrimatl Da Palchoudhori: Yes,
because that does constitute a large 
part of our diet. In the present food 
crisis, if all this wastage could be 
avoided we might tide over the crisis 
t a great extent.

TodBy, the hon. Minister in his reply 
said, that there may be claims that 
were paid by the Railways but they 
were not so bad. If yoa look into this 
little book that has been circulated to 
us you will find that the claims for 
losses and damages paid by the Rail
ways is Rs. 2,56,48,304 as against the 
previous year’s figures of 
Rs. 2,55,45,000

The Deputy Minister of Railways 
(Shri Shahaawac Khan): The hon.
Member is imagining things. There 
was no question about claims today.

Shrimatl Ila Palchoudhori: The
Minister did say about claims in his 
reply. It is loss of revenue. It has 
to be paid by the Railways.

With regard to catering, Sir, I 
would like to bring to your notice the 
difficulty that is felt by passengers. 
Sometimes the food offered is not 
palatable and not according to the 
tastes of passengers. If Annapurna 
could get some more of the catering 
that is given to contractors, I think 
everybody would feel better. 
Annapurna does cater in certain cases. 
If they could be asked to do n o n  
catering I think the public would find 
it very much more convenient, be
cause I think Annapurna is one of our 
best public catering departments. It 
works very well and the very name 
suggests that it will satisfy the public.

Shri Shahnawaa Khan: Our ex
perience at Ghaziabad is a little 
different
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Shrtmati Us MdwUHmrii If you 
will give a chance, I think It will live 
up to its name

Under Demand No IS you find men
tion of electrification of various lines, 
but there is no mention as to when 
the Sealdah Section, which has been 
given a token grant of Rs 2,50,000 or 
so, will be taken up There is no 
extension up to Ranaghat or 
Knshnanagar mentioned The Sealdah 
section of the Eastern Railway has 
been left absolutely unattended The 
Sealdah section has the greatest num
ber of passenger traffic It is one of 
the busiest sections in the country 
if not in the world It caters to 
border districts

You must give some sort of priority 
and see that the light suburban rail
ways are also looked after by the Rail
way Ministry Do you know that on 
the Krishnagar and Nabadwip Ghat 
line there are engines that are 28 years 
old and they very often fail?

Shri Shahnawaz Khan: There are 
engines aged 70 years, 28 years is 
very young

Shrimati Da Palchoudhori: A  28
year old light railway engine must 
be in a very bad state It often 
breaks down and I have had ex
perience of it myself

Then I come to lighting arrange
ments at railway stations There is 
electricity right up to Sarupganj 
Ghat, yet the lighting arrangements 
at the stations in between are 
abnormally bad Thieves loot the 
passengers It is positively dangerous 
to go by the last train which goes at 
22 hours If the hon Minister will 
kindly see that the stations are pro
vided with proper lighting arrange
ments, I think much trouble could be 
avoided

There is no place provided for 
women at the stations I thfair that 
covers the whole category; I wont 
mention ‘women’, there is no waiting 
room of any kind at the small sta

tions. That is a matter which de
serve* to be looked into.
1U 0 tan.
[M r D ip c t y -S pcaxer  m  the C h a ir].

Nabadwip Dham itself u  a very 
important station, because lakhs and 
lakhs of pilgrims go there at all times 
of the year for various festivals. The 
arrangements for food and drinking 
water at this station are really 
deplorable There is not enough 
space I would ask the Deputy Minis
ter, if the Minister himself cannot find 
time, to go there and see the things 
for himself I would like him to see 
whether the ladies waiting room there 
is adequate It is not

A long time back there was talk of a 
survey for a railway line up to 
Kanmpur This is absolutely a bor
der town That proposal is lying in 
the files of the Ministry for many 
years I do not know why that is not 
pursued Even m the time of my hon. 
predecessor, the late Lakshmikant 
Maitra, this thing was taken up and 
there was talk of a railway line up 
to Kanmpur The Minister said that 
if the Planning Commission will give 
some more money he will look into 
these things according to priority. I 
hope this will be one of them, be
cause a border district must have as 
many modes of transport as possible; 
not only road transport, but railway 
transport also

Again, I appeal for the students’ 
train from Krishnagar to Shantipur. 
Road transport cannot cope with that 
They are not given monthly tickets 
Colleges cannot accommodate the 
students Education suffers In 
every country, there are students 
trains, special trains that cater for 
students I would request the Minis
ter to consider if it would be possible 
to run shuttle trains for the students 
from Krishnagar to Shantipur The 
public will be greatly benefited by 
this line I say this, not only be
cause it is my constituency It is also 
a border district and it needs parti
cular attention, and quick electri
fication
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[S h rim a ti Ila  Palehoudhun ]
I also support my friend Shri 

Barman when he says that when e 
attend the various conumttees, it 
never seems to them that the general 
public has an expert opinion. I agree 
that they have no expert opinion. 
But, they are in direct contact with 
the wants of the people When we 
sit on these committees, for time table 
or catering, etc., I hope our suggestions 
will receive due consideration and not 
just be taken and thrown into the 
waste paper basket or not considered 
as very often happens

I have no other particular points to 
bring to your notice except to state 
again that more wagons should be 
provided, and that electrification 
should be carried on right up to 
Ranaghat and Knshnagar as quickly 
as possible so that the daily passen
gers may be benefited They form 
the largest number of people that 
come to Calcutta daily. If they can 
only go back quickly by electric 
trains, their health will be safe, their 
work will be easy. Really then we 
shall be working with a transport 
mind and not look at small things, 
but look at the general welfare of all 
concerned

Shri Dasaratha Deb (Tripura): Sir, 
my problem is quite different from 
that of others In the case of those 
hon Members, they have already their 
railway lines and their demand is ex
tension of these facilities to other 
areas. But, in our State ̂ here is no 
railway link, not a single railway line 
From the first session of Parliament, 
we have been expressing our desire 
and communicating to you the desire 
of the people of Tripura that Tripura 
should at least have a railway line 
m our territories When the First 
Five Year Plan was framed, there was 
some provision made for establishing 
a link via Assam. During the working 
o f the First Plan itself, it was post
poned. Now we have completed our 
First Plan. We have begun the work
ing of the Second Plan. Even in this 
Second Five Year Plan, that pro* 
vision is not there. The Government

of India are planning to taka up some 
development works in our State. 
Without establishing a railway link, 
how can the Government of India 
execute those works and how can
Tnpura prosper7 In our State, due
to the 'absence of the rail link, our 
difficulties are growing more and more 
evet-y year. You know it is a border 
area surrounded by Pakistan on three 
sides There is one small narrow link 
with Assam. There is a national high
way But, that road is not an all
weather road Only in summer that
load can be used. During the winter, 
it is very difficult to drive even a 
jeep on that road

For the last three or four years, 
Tripura has suffered from food short
age Even this year, the Central Gov
ernment has sanctioned 20,000 tons for 
the Tripura State. That rice has not 
reached Tripura in time Some six or 
seven days ago, I met the Chief Com
missioner of Tripura and the district 
magistrate I had a talk with them 
on this The people in that State are 
suffering Even at present in the 
lural areas, rice is being sold at the 
iate of Rs 26 or 36 or 38 per maund 
The minimum is Rs. 25 per maund. 
The nee sanctioned by the Govern
ment of India did not reach in time 
because of the communication diffi
culties The Pakistan Government 
coultj not supply a sufficient number 
of wagons to carry our rice If this 
transport problem is neglected, if we 
are not given a rail link, our pro
blem could not be solved. We are 
going to suffer more and more. Even 
the other essential goods, we have to 
import from India For that, we have 
to depend on air lift which is very 
costly The price index in Tripura is 
so high and the poor people are not 
able to bear the expenses. In Tripura, 
we have some raw materials, jute, 
pineapples, bamboo and other things. 
We have to export them to other 
States. But, we are not able to ex
port due to communication diffi
culties If a rail link is not establish
ed, our miseries will increase, and 
people will not be satisfied. On be
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half of the people of Tripura I urge 
upon the Railway Minister to go into 
the question and take it up in the 
Second Five Year Plan itself

A number of people in Tnpura 
have already formed a railway com* 
mittee,—congressmen, non-congress-
men and people representing all 
political parties—and that committee 
has submitted a memo to the Gov
ernment of India five years ago From 
that time repeatedly, they are remind
ing the Central Government to take 
up the problem In that memoran
dum, we have sufficiently set out the 
need for a railway, how that pro 
blem should be tackled and solved 
Even now, we have not received any 
favourable reply from the Govern
ment Every time we express our 
desire and make a demand m this 
House, we are told that funds are 
shoit, and for establishing a rail link 
for a backward area like Tripura, the> 
will have to incur heavy expenses 
On the plea of heavy expanses, 
Tripura should not be deprived of a 
rail link and Tripura should not be 
deprived of improvements in the 
Second Plan

Even now, there are certain national 
highway road works The Central 
Government has already taken up the 
work and some work is neanng com
pletion Even in the national high
ways, there are certain rivers Bridges 
could not be constructed over thcca 
hill rivers because bridge construction 
materials could not be brought into 
Tripura on account of communication 
difficulties All these problems are 
there Considering all these pro
blems, 1 again request the Ministry 
of Railways to consider our case very 
sympathetically and impress upon the 
Planning Commission the necessity of 
taking up this work even during the 
working of the Second Plan I sub
mit that this railway line in the 
Tripura State should be undertaken

S'TTSTiT
a**?*

V R ifa r  *p ft ■aft ^  f a n  *ft  $ i w f a *  
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f o r  #  ^  qft *r£ «fr f a  a ft Tsrt * t

sfd&rw t> afasr
A *<?raT f  f r  fa #  «F*hTTfr*ff #
^  srm srtft

nflrfarc ^  $ fa
SW # fr^ftnr fa *n  ?ft
ir? <farcrr fa*rr fa

ttst t  stct a n w .  *rr«w  f a *
3*rc?t 3  *  arrer,

i A g fa
f f f  »TRT f?RTT fa*JT 3fT $  fa  $

*TRT VT fo j  3TTCJ I 4
^ a r  y  E r f a  3  q%t ^ i^ h ,

#fa?T 3T̂  3TFT g fa  f*r fajftrer 
# V R x T V l  ^  aft ftW cT TOT
f t  f  JT? fa  ^  f lP W  tflT
a jfo n :  v iP w fd  t .  ^

«ft, fa m ft m * «ft,
d*i l*t I fttft i f  ^  f a w  Pf<7WI
^  TTV fa F T  VT W x f m  VT 3TVT

t  i 3 * w t  f e r n  v t  sssftr m  
cr<far ^ rrc  v t  v w i »
V̂ TT I 4  ?ft <TWcfr g fa
fajfan VT f , ?*nt
V spf ^
VX9T ^ fa»T *TT ^  VTOV

3r?ft-5r?fi f^rcfr f  i
fq fq n  v  ftrsrftr# #  ^.g^rr fa 

^  «Rnr mr <r, art art 
fW ta R T  T  «FPrf«JT gsw t ^  
3Tij #  v r  firar »rcrr «tt, #fa*r
5 « r r w t  fa w w i i l  fa* ^  
fa*rr arr T^r t  i ^ f t  s w tt  «f T f
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$*ftT tft f t *  TO **?TT $ 1

aw 5»r ftsft *rr«r$ «tt ftrrrc ^  ?ft 
f r r a  $ssrr wrot ftw fuw w  ^ tt

’SHW* 3TTT VPPT *ft 
T̂ TT ttTft? WPT 5fW <R

ifrtt *r  «rar *r? i

f ’HT ^  *Pf $<S«I jj ft? fRTTt WT

faw  w  qtf *ft 11 W  f^rsr #  fa 
$ q  "F^nTft $# $  ftrwSt *w*n$ *j?r 

f  *rtr f s  $ r  t  f t r a r t t a * ^
*lj?T *P*F $  I & fV  W * $ 5T *RPC
f ,  a i f ^ f r
?*NlT WTOfr T̂ TT $ I ^  Vn|?TT jj? 
fv  V® l*RT  ̂Vt f®RI*ft'T^ T*TfWT3TT 

-dW'fl ^ $ t  'w  ftrarr t̂ttt i vftfv  
a w ? * r * r ? ^ r f  *tar?r
Sspfcn: $ ,  ^  ^rr ttht $t ftrew
m  wtff v t  *xu <tttw f*w srtf, «fht 

WptCK <MWWT ^ « l lT W « m r T I  
ft* *TT̂  V f ^  TPT

t|  $ i <*rar % fa  srt *NNr v  
* f* t  r«^P^t r̂rerr
vw rvT # «i^ r^ r t a r v k s»Rft i 

m  ^ftrir ft ; ftssft w qft w  
f^ p r  | *twt ?Tfr % v<Nrfoflf 

>?fta«FT«rtft3rf i ^mrvnr^fT
am$ ?ft vt«t *<f»r fa  * t  3 TS*r f a  |. 
srm  f a  |, m  sfrr Bftf *nrsjr*t $ **r 
*ft «r«i**rr tfM ta  *rk ^  ttsrv  
t  ft? «rar v> &r ftst *f *?r j s r  
$mi $ 1 5*r $w t t  fa  ^

fcwar % f (̂T ^  itcTT |, 
ftft!5f f  # e  «s£ .^Hnfcsff ^  
?TCT5 f^^fT «qT?r ftr*Tf 
r̂Tfip?, HWnT 5T̂ t ftaT r̂mT I 5W 

V lft sftmw WnTT
a m  v tft  ttrtr <rc « r f^  v r  ?r#

ftwr wrar t,^^ jfri« fW f'n c« !P ir  
nff Pfht w r i vft ftmfkilr g 
<fwt .it g ft? jn|r ^  ny«r % 
*m *  f  f̂t aw *wrc ^ ?ft %

n  mrnr t f ^ r  ?nm? ^  f ,  
*ju7 v f w r  «irt%3r 5nnf vrrirt | ,  
A m w   ̂ft> f*rm ^r »r<hc | «ftr 
?T5r % *frtf * t %mr rfn $  wft mrffhs 
^  «rr^t fkft 11 «w
iw «f| T rp  |  ft? *ftir % ^  % ’sft’T
3?TT CS, 3* %PST vrtf TTdflT
wro[, ^  ?fW «m  v ^ x  fsj wtwt 
^ r r?  tar *k  x i, ?r> f%r̂  x% ^j?r 
vm ftv t  Pf s*r u r i r t t  vt >P*r i 
%fn ^ f f  v t »t & $ vTTnraw  
STTTfft & *F*r *Ft I # V£TT 
=̂ r̂ tT g ft? «ft % « t r  fcir ^
W Tfjr *r, mxrnr ^ v tt 
«b̂  jr f  ^  wrtt «fh art fft̂ r J^?«r
V7ST Hsi¥r>n 4>ixi 5> ^
t , WW 5RtT Vt %ft ^RT Vt ^T %
wjffj?5nrra|, OT̂ rhs w ? ,  
^ T ^ ^ irfT n r'T ^ I, ^ r^ sp feT r^  
<«iKT ^ I ^  5 ?  5*T '3!T ^  f^s 
^  1 1%  •PT* STft & jr«d)«rewr  5T|t 11 
A  ?r*nr<iT ^ ftu ft  «fhr fs^> w  *  
w #  *trht # t | |  5»r ^ r  «Pt5R ^ 
*ft% % sfftt % ?*rnr, nfk ?wsft«Rf
vt <xvs i w  % wt*ff % «̂TT
%ft* ^  *  3J7T JTTT
v °85r w rc <ri7rr «ftr w r  f t w  T̂cTT- 
^T°r ffa r i

^  ftr̂ lf t *i?r ftw f w  ftr 
f^jRTR t w fr t f f  % wir «frtr- 
’sprafim |^ft ^ i !■ qts
^  fft jtj?t ?w?frB 5t«ft 11

r̂»p«r ^  4  *r̂ t irprr ^ ft>
l*rrt ^  «f^m  ^t jtt® $  $ r  *yr 

ftr?ft«fH« ftcrac 
feV? VTiT £  *n fe w  »f<T
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f  v t  «nc Pwt *w , «rc i s  in s  
v *  wrra fair arwrr | fa  firrff arcre 
f  « ft ^ * T f  $  i t f  i r f t  i r s r  « ro r  f  
UWMKH'M f  W'M. V^T
%  i f f t  «TT *  « H #  R fT IR  * t  t f t  

TWff t 1 * *  ^ T 'r  ’ ft *ffcT- 
i r g f b r  f r f t  $1 f * r  o r o  * f t  5*  

srrf^ 1 3f^r 5*r fiwrc? 
f l w s  |ar?r * rre f*p ff v t  * p t t
^  »?& v f a r r f o f f  v t  * f tq v fJ T r
’sfrffc aft ft? T O  ^  q $
$, m x  > r#  | 1 *rc# 
fa n  fb rc  t o  w  f  fa  *5  smut 
t  f a  ^ r  * rr? t i f t  ^m n rn r $
ifr c  a r fr  s s f c H W ^  f t w a t  £

f W  ^=R - apt H t  V t
f H t  * r r %  1 S f c ^ w n j f a  t r i r  
jfTr^r ^ t ^ f f t r ^ f t  « tr  ^rr n̂rf̂ cr |

^ r r r  sp f t  % a n *  *  w  * t  * r r t  
fc ? * f t % w  * r ^ t  » r5 t^ r  % * f $ « t  

w r r  ^Tg^rr 1 ^  t r  an?r 
v r  Pfun-1 * f k  n ft *t?  ^ r  
% a * $ * r  T ^ f t  ^ t  1 1 fp tr^  
^5T# *TTI5nr # JRT *R T  spt *F ffT  wr f*PTT 
«TT f o  fcw fr %  W ^ T  a R ^ ^ r r  «PTO> 
^ f t  I t  f t  * T  T g t 1 1  q?t 3 R - 
w t  w  * F T  T ^ ta r R I  grrar % $1 
^ ^ r ^ p ^ r t i  ^PTafr*«3:ta ? ^ $ ^ $ ^ |jp ^  
’Tw i *  1 1 *a f a rfa f gft |  
* ?  *$<r ?rPFrait $  1 * * r  * f t  %■ 
TTSBt ?w«ft«B T̂ eft ^ iftr *r?r «r  aft 

3 ^ f f n  v t r w  199" ̂  v f  v R f t ^ h r

t m r o f r l ,  j n w f l ^  *n r r  t  ^ r w r  
f i » R | i  ^ ’T T ^ r r f h r ? f t ^ f t ^  s r^ r 
ix w ft  wft a m  ^  ?rk  ^  f , q*mr 
,w w r  f i r r  i f t r  q jv  ? r w  a v  5ft»T 
^ r  $  1 q & r  i m  « n fir  $ t f t  f t  a n i f  
1 1 F T  f K  q r  *
ftp? ^  5P1MT? * j j f  1 1  * r | i f r < f r

?ftnf ^t ^  ^  «frc ^  # zt

^JpTT «f?ilT |  |
« r r f t r f t ^ t  ifq tc  

% w rw  ^  ^ r f t s v  p i  a r r f t  ^  
« rrr« ft a ft v t  v m W r  «rt f w r  
«rtT apif fCTw 1
< w  q *  ? r fT h ir  « m  n u f r  ?rt $ *  f tw ? r l f  
i f t  ^5  ^  '3 ^ t1  f i j t f  f e r r  w  1 P b t  
T f r * m f t r f t * r T h r  % n r c f  
« r ^ f w  f c w  arrrzft- a r r r i f t

^  ( jH v t v c t i  v v h r  h i v i r r  a v
f w r  f V  JT^ W V g V T  ^rTT f i r R f t  M K f
<ftr»ft% »ft i$rfip«r i n f t w p g w v t  t o >  
i f t f  ?PTJqR[ !T^f ^  * w t  I  I y f lH W W T  
^ t t  ^  Pp fb ra v  5*r#  % w  w tv g r  f ^ r  
’s r5 m ft |« r tT  g ^ t t  t f r t f  < ff tv » - 'B i* r? T  

f  1 ^  semiraT jj f*p f t r *
5̂ v ^ r r  J T R n ^ - f  t m f t f t r f t y o s f t  
f ^ f r  v t  f v p n m r  ^  v r i f f  f w r  m r
f  f ^ T f T 'R % V T T ^ f t  T I ^ f , - ? r
i  ̂ t  y ^ r q ? ,  rdi^r f , t »T̂ ^ a < .  
* n f ^ f  1 v s r t p f T g f v 9 ^ h t t ^ r  w  
« ft r f t f fW  f  y f fV )  3 j ^ t  ijTT  f%?n 3|TT I 
^ n f t ^ r a r e T c r t  1 ^ r % ^ r r * n r ^  
3 R ^ T T t  w & i
«jR«h?rf w  Pw k «i >̂<»i[ ^?w

v t  w ^ a r  f  1 w  r n r ^ r  wft 
^  > ft HWW 7STT *PTT «TT «^C
w  =? ^ n f t  u t w r w  « ft fe^rr arr 
y ? r  f  fy  m y<n  ^ 4  »
^ r r f  jR n f t  a rw «ft q ^ w f t w

^ tt *r̂ f t  •

f 'R f t  a m r r  #  « i f  ?rwr
t r w f t p f f  % R i v v n < i p f t < t i r t T w w r
f* R f t  #  1%  * $  Ht^TT f«|7 W ,  jf tw  *IT c fhr 
srra % *n
«rwfhsr m m  £ t  w W l11 ^  w r r

t r v m w  w w f t  f f s n t f  i ^ ' t t ^ t  
i t t x s v i t f t  H tn frt*ftK ^t wj?rw 
f v r f r  v r f  ^  A r t  v t  i w v
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ttvt xm] 

tftfosraTt i S t f a *  ^F «F fen<#^^T

ar<?> ^fi f  ^ t>  *t 
’ F i f t n r f  f ^ F i  ar«tf ^  ^ t« ft  v t
ftWrT f t  I #  ^
T r f t m  nfraTO ir^y *r?fczr *?r * m r  ^
Ir  3 * 5 3 ^  f ^ R T  ’TT^TT J  I ar^TTT t f t f t

* t  v * f t  r t f t  % m r*n *B rz  * %  <nrar f ■
u p t* * n f r f t  %  v ra 'a ri#  *ir ^ t t h t  
ffeTTWift tr^^rsf)', J n r r ^ ^ ^ r ?
St £fcrr f  far ? f«p r *rfe»r r a r  f  ^  
<ktr svr wx «mrr 3trtt t i A

f¥s*T?T^T^*r5ff « i k t i  
7T JJfrT^lT ^TT iff*? ^  ?>T

^nrrt * f * r % f M $ a i w n -  f w m f i n n
3ITT mf«ff JJfT T*" V T K  f i R  ZTT *ff a T  
fcsr SPT * >  i f i r  *fl*ft  v r ^ f f s f i s f f f l  
JX 3TR I

W  fasrftr# #  #  tftr
•FT»rr •ql̂ nl ^ «(T{ Jf j t j  STWT
f * n  v r c * ft ft  ^nrarrsr ’crVr * n ^ f t  ’ f t o  *  
*{ ? r  #  ^ ^ # f ^ 7 h H * r t f « f O T « r r  i 
*?t gsr f  aft fa  vtfim  *r
^>T5*fhct V T V R r  %STPT V  f a t *  I ’ TTPTT W
f i  T s rw t ^ 5 -#  ^ r  «rr t r ^  ff^ v t  
t  ? w r  w *  t % *  1 1  * t  
m fin rr ŝnRrY t  srm # an# t  
aft m fir r r  nrRfl’ t  ^ r #
« r m  g i  ft#  f  i $*rr * t f  w  JT#t 

fa  * *  tt  «5*rr ^ r  *P'
W#an#*T#«rf«RW> *t?WKTi<S’TWT 
?> I J q  5frT H I *  #  ¥ *T R T  SPTT # ^  
? *0: &nzmx wtn *tjt stt# 5̂  *11# # 
f J H  w  t i t  #  *f£  *r r t  nvnrar^ f c m f  
t  l SPTC # »  fXK*
ar«rf #  arwrr aiR eft js t  «rr #
'sn# «n «ft ^ y r  < n r m  WFT « f t r

w ? fh R  f t  <srnr 1 ^  «NV 
*r^tw v f  ar«fi ftWHr ̂ n^iT

IT1
^  anr #  f̂t vf^T 

sn^n'g') iftvt <f TWf VTRTV vt 
v t  firrr ^ 1 ^ w ft *rr& 

t  5 « r t t  *  m  J T T i ^ r  v t f v n i -  
#J5T ^  ^T*T «FT T  V > r a T T f* T 'l ff  
ytyN<n*gr j r t o t  vnr f x̂w
TT f̂ TT 3TR 1 fT R  #  Vt- 

ff tf lT ff fN ’ V  I T T  #  ^5^ 
an T f T  f  « r tr  ^ « p 1  ificfl r^Hf $ r  f t  

* m  V t  * t  îTcfl t  1 ^ ■ ' T  ^  *ft  
3T»Tft *7T ar?T H W f t  ^  ftPTT 5TT 

I  ^ T  ^?TT ?Tft M t  arraT t  I 
A  JT!fr #  «T «n w  ft? « if  

f^5 ĝ r?3r̂  t  m %  f^ f r  q1 
^rm  f t  1 #3#  *r? q f f w r
f t  srnfr ^ni%rr 1 ? t t t  ^  P p t t  *p tt ?rt 
^f<T 5H3Jr ^ i t  1

IT *  ^Ttar v fu  f t  ?raff $ ?T5 ^  f*« fipT 
«F T̂RT ^RT f c s f  f «P ^TrfifiT ^T'ft

starpftf 1
xftx. r̂nr *Pt «rr«r  ̂ «f# v  ^(t^ 

an# «rrsfr ^ r  sgpft ?ft» ?t?ft £ f a
<T̂ T3|T 5HIHT *rf5^T f  I f»T 'ft f̂t

v t ftv z  # #  # ^g?r fsrwr f^fi f  w tfr  
f  jt «pnr ^  f̂ rq; ^Tf wtrrt m  w**rr 

t  'f t r  ar«r ^fts ?>cft t  tft mfirjft 
v t  f^ r ?  «P f ^ ;  Tfar ?i t  ^ st ^ T T  
T«̂ rT t  %ftx SPTCTT «TT *$'T> Vt # #  
ift v s  arTfr f  1 *rtr «if?r #  ?ft»ft v t  
^rsm #  fb p e  ^  f*r*r <tht <ftr ^*rvt 

^*tt *trtt 1 1 #  v r m g fa  
wrq1 #  VIT <ftv ?TT# #  IfBf Pwtaf «ftT 
w r ?ft arm «fk  fas ^ryft vr tftr 
^f^rsrm v x  fa n  arw ?ft r̂t«ft ^t ^  
fkVFT 5^5 %x w i t  $ 1 ^TK 

ft? n #  « tt  ^  «ft f t r f t  TTTtft
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m'( $ *ffar *i[ $ i $  m'nfr
q r fa  *T5PT «ftr r*w  wft 
*rfhpr w  n vs fc m n  Tr$m
jr 1 m r  *t srrc fSr̂ rsf ^ n i r  1  
*rw eft zrrfrtff *Y arwta ^  ?> srnr i

4  *TRT ^  V^TT «t*
*r v  1̂ 11 «fr*sn jj fV sft ysj *?»f ^
&r >rc * r ^ r  *ftr
w r  %* h  t t m  3,7 £
^5TT 5fTTT I

Start Naldurgker (Osmanabad): I
rise to support the Demands for 
Grants of the Railways.

In India, railway communications 
are very poor and low as compared 
with some of the advanced countries 
of the world For every ten thousand 
of population, we have six miles of 
railway line, and for every ten 
thousand square miles, we have about 
eighteen miles of railway line The 
proportion m the advanced countries 
is about twenty to twenty-five times 
more for the same population and the 
same area So, it becomes the duty of 
the Railway Ministry to do its level 
best to meet the growing needs of the 
population of the country by provid
ing more coaches, more locomotives 
and more wagons and more facilities

I had a chance to read the report 
of the Railway Administration After 
reading that report I was convmced 
that the Railway department has no 
doubt made a considerable and com
mendable progress during the First 
Five Year Plan and during the first 
year of the Second Five-year Plan 
I will now narrate some of the im
portant features of that progress.

Our Indian Railways have carried 
nearly 35,50,000 passengers daily dur
ing the year 1955-56. This means that 
m e per cent, of the India’s total popu
lation and 8 to 9 per cent, of the 
population of England and France. I 
think this is one of the great achieve
ments we have had so far. Another

point is this. For each hour, about
1.48.000 passengers boarded the train. 
During the year the passenger* have 
travelled 1,07,000,000 miles. Our pas
senger trains have traversed • total 
mileage of 3,16,000. This means six 
and a half tunes round the earth at 
Equator. This is an excellent 
achievement that has been made 
by the Indian Railways and not 
made by any other Railways. 
Again, all the goods trains have 
travelled 2,26,000 miles. They carry
3.15.000 tons daily from one place to 
the other Rs 71,00,000 were spent 
on each working day on various ser
vices including staff. In the year 1957, 
the largest railway marshalling yard 
at Moghal Sarai has been set up and 
it has made a record m the move
ment of wagons

According to the report it is evident 
at Moghal Sarai for every 20 seconds 
there is a movement of one wagon. 
These are some of the matters which
I would like to mention. There may 
be some inefficiency and defect here 
and there but we should not be obli
vious of some of the achievements 
which have been made so far

Before concluding, I wish to draw 
the attention of the Railway Minister 
to another matter The Marathwada 
area has been a neglected area. It 
was previously a part of the Hydera
bad State and now it is merged in 
Bombay State. Certain representa
tions were made to the then Railway 
Minister for opening a line from 
Parah to Jalna I think these repre
sentations were made by Swami 
Ramananda Tirtha and others but we 
find that m spite of the promises that 
have been given so far, this line has 
not been taken up in the Second 
Five-year Plan. I expect that our 
present Minister will be adherent to 
the promises given by his predecessor.

There is a narrow gauge Railway 
Line from Latur to Miraj which was 
previously called the Barsi light rail
way. Now it is called as Central Rail
way It is a narrow gauge railway 
line. From Kurdwadi to Miraj it is 
going to be converted into broad 
gauge. There has to be conversion of 
the narrow gauge line into broad
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[Shri Naldurgker] 
gauge line from Kurdwadi to Latur 
via Osmanabad and Ter. In order to 
avoid expenditure I suggest that at 
the tune of diversion it will be better 
if the diversion will be via Osmana
bad and Ter because it will touch 
some important commercial towns. 
This will not only accelerate progress 
in that region, but, it will bring in 
substantial addition to the revenues 
of the Railways. With these words I 
oonclude

*jft ’Tftor !T, ^TRT 3 
Vfa Y % *  3ft VR-VT*

* t ^  BPTT 3ft tffaoU Vt
4  ^  ^  spTcrr f ^  3^ »rf|-

% '•fi't'ti w t ^
gfajT «TC
*ft stpj; $><ft i sft st?
tftT WSTPT #  *HT W  ^  f  ^  
spY smsr I, f5 m  *r vft 

*TTR*r sftT ^t# apt f̂ paiTT 
^r^rTTTrf^ i JTjfi

^TT % 3rt WQ W*T?t I, ^T 
tfr *mft W- 9TT̂  ^  f ^ ?ft *Tft SPITT | I 
V*TftnT̂ ' >̂i
%fip?T \<> vm rxi, UK'S 
# 3 ft ^ jr r  ^r*fi,f3f*r^*i*r%;Tm?t 
5»frt 3mn #  v*rfW r wsnpf 

ffrfTTT wf^sp f f ^ q -  qr|t st »if afr
<T7>H?i % fa t

fN’̂ r'fi, %f*P=r *r*rf wg & fa  *  
v w f^ tT  apT̂ ff jt ?r r̂ift ?rct r̂rcft 
rflJ *  *TT7 W T%h £ I

IT ITTi TTsqrpT 
*e4M *<Tfi4 *Bftr t t ’ in f̂i <

^hpTT ’SfT^n g I 3TOT ST3T 
in g ts^  t  xfk  vh  * t  f3F$RKr vft 
v f f  11 *  srar t t  f l i r o  f ,  ftrc't-
sr»r «pt% f  i 3rfa*r ?o s^afr v t 3ft

*fT«r°rr & r  v r  f R r y ?
q T S Z T t  i f t T  * T T « 0  V t  5TRW
v t f  ? m r  ^  f « tt i t r *  v ^ h n r fl-

% zm  f r o r c  
flm  | «fk  cnfwi^
t r t t |  i s i r  m p  f w m  %  w  v

fPfH
JT T fZ T  |  %t(X ??T ?TT?ft #

t ' i *r^.-^rr snrefi*
|  i ^  * r f t  ^  ? o q r ^ r f i  * f r  

^ JTTŴ t
3ft g f ^ r r  t i  W f *r? . |  %  \s^ w
^  T3HW f W
^  I ^TT T̂3T *T5|JTT WT'ST
%  ? m  s r  O p  * f .3 f t a p r * r f T T f  ? f lr  
2 m  j r  7 $  t ,  w h r i R V  ? ift  * r n f f  srr 
^Rrcfi i q f )  *1%  s r s H ' * m z f t  %  ^  #  
| I vfa^gd TTTCST T5? HT5T
sflvd  spT# % ?rnr vt&t

| «TtT 3ft % #5RT % sar f ,  % 
H^TTT f̂t

f f t s r i c f t f  t 5 r * r « f t * i ^ T ^  ^ ft ^ r a w  
^ t  t  s ft  ?2^ p t  *t t h t  r ^ r r q r
f t #  t  * *  ^ t  srr<r 5T|t ? * t ^  ^  
^ r ^ f e r l t ^  W W f o f t < s  * r g t * T R T
3TT ^ T T  I ? W  |  f=F « tTh ' « 3 
* r r f Z T t  ? f tr  h i w O  5T «r«pft
f e r f i r  %  j t  w c f W  1 1  enr ?RTfcft«r 

^  !4 ^c ^ ft ( V *ll  ^  I ? ^ l l i ,  
^ t  ^ t  ^  nm  fe jR T  *R TJTT  «TT I 

? q5X3<t U X ' S  ^ t
ferr *rr xft* ^  srf^rcr *rrerd 
?fr>- iHfiffgA Jn^?> ^ <tTTJft

s ft I 9 * j t T
^<TT * i ^ m q  JIT ^ t i  T C  « K
?tst# % fr|t *rm  i #  |
f^r ^ r ¥ t  ^ rn ft *t t  %  m
P r t K  r ^ l  3 ftq  I ^
ftp ^5PT *T^Ii «i * i '3*1% T O  d«t> 4>W  
f a q  # O T T  rfi^t I  I ^  IT T W tf I  f t r



4331 Demands /or Grants— 19 JULY 1957 Railways

4 m  srtafr | fo r  A y ^ rfvft %
#f3*T ^  TOT ?t *ft JPPTT pRT
r̂rerr | i t o  v t  «r*ft sra?

WĤRTT 5TSTni!#tf *rf&
w  *ran>r t  i fawj *rr ?trt 
«f*( snrtf spfsnTf v> ff*ra ffrr «rrwt 
«rr ipftnrf |, ar̂  ^r^fr i 
«rra#^?rr f̂ p̂ rreft 4 ?winrr g

«Plt inwr T̂q̂ r f^ s r  srrcnrr i 
?il*t>n “W WT9"<lcf % ?W  ̂ W!*
fact *rw*r ?ft ^ r%  a n f  f*nrr 
sjftf *TTO nfft ^*»T fa  *  # £  ntvftr 

ssrc i A  ff^t fa  *t ’’ffrr
f̂TT Vtf SEW 3STJ I ^fan JJF %^T 

^ t  % ;reft ^ r r  i m ?
t?r' ?>? *ftr *rfi*PT *r3rfcr
TTnT !5tTg?r IT ^  *T«ftT ^ T  ^5H 
%  f a t t  <ft 3 n %  m r A  3 *t%  f * r * r  ^ f f t  
w r r r  f a  if  qfr$ qsrr r a w
frTfT % ?T %«IH gm(t r^TFT JffriHfr *t 
5n«TT qf% fa ^  n e  tt afa*r
*rc?r sre?r r̂rtr t srrcn g 
** t sr?rsr njfr ^>ft *rri
Tr^rr f^rr jfTiĵ rr i

wjft fss ^  § i  ?*r wir w{r<q *  
Hffa-qfft *Pt MTfVrflT H  % 5TT̂  »T fBj 
^  A  «rw  srq jft w zn fri sr*z 
sr̂ nT WTT $ I -3n-?JT H? 5T3TT fa

«fti tit ttt*  jt t f w  srtNrfW r %
^ 5 T t *T n|r %cTT, TO %̂ 5T
5TTfî P *Tm  %m  t  I 3WCt ^  

J rfn -w  t t  sn rs r i f r  |  i 
t t§  ?> ^rrr ?r «rg snrsr ?&  | i 
fan  r> ?r*ft * n r  3^rcr

| *T *J3r^ A tcpHf fa$3T?T '̂t 
=̂ % | ?TR ST*R ^  5r^ «T?t «F fe% I  
5ft %^r f»T fa  ^  *̂PPT
?r*m % ?ft▼ sro t  q?>
«r?: ttPt t ^ t  A  » t ^ r  ?>rr ̂ it^tt 11

^  I  fa  SfRT A

« n w  $ tftr vw+tfl*
sw? A t j*jt ^ t grift ^nr % «pnjar 
^^'3n: ^  ^ t  ?ft «n% | fa c i  

^  ^  t  i A  ?r^t ^ rn irar f a  
w  ferf?r vt 3jtrt fipr #%
'•THTJn' jfT *r«Ml 11  «rnT!TFTntq^fipft 
^  ^  k^r ^rpr ?ft gfr
?TTT HH<t ^T faVUfT ^ 1  I  g^^r. 
HT̂ TfTT 5TRT r̂T ?frt̂ TT I irfsf 
*ii«<al •CW T>!r# TT %cR'trsp ̂ t g^5q-
5  f a  # ?rfrres ^ r  j r t  ^ m f ^ r  t  ?ft ^  
^ ’rr fa  ^fr A  5rrf?cT f«nf«m qfr
n - T f w  ^ * f r  >ft w r  ?f^t | t i f r ,  ?rsr^ 
C^r tft7 eror n^t sit qrgT | i

A  ^ ^  iff f̂TnT 
^ r w  ^ fa  ?rjft h ?  qnNrfk?ft <ft ^  
fr  fnrs* ^r, *r? ^t rsafr | ?ftr 
XnA W  n ?t, IT? rT)ft !̂ 1?% ^q- ^

A  dt T̂fTcTr g | q̂ rr 
3TP7 cTf̂ T %̂ <T fa "tEfi ?<Tt A  t- ^
^ n̂ T HTnfTT I #  ?T  ̂’TfTt̂ S W  ̂ T ̂ ft f  I 
^  ^TfT «rr  ̂ fsrnff ^Rr'irr 5>
-TTcfr t  *Tt fi^raT ^f. * n ( t  « r d

îTcfi t. ^  n§r TOT
srraT t  i A fe'Tw •PT?iT -siTĝ rr | fa 
3tT<T JT3f̂ r % T̂T A  

*pt ^nfFq i
T^srr irefreir % jj-s^v,- |rr *ftr
t o  ^ t,- Tt, 7T<a A sfr̂ r ^r, ^
n^r ^1% 5TST ?T n̂TTT ?<miRT faTTT
5fH3[ w  f^r?r ? f^ i r{i ?ftr H ^  
faw  T̂ V *#  X  iKfr t  I rA  T̂'B'T'TT
*i smr *r% Prn zrg ?rr^ w  ?  
fa  srfirrrfT'n ? t f  TJT r̂f^qt A T m c  

sftr fr  i ^r fit
m  f̂i <f ^fr to tt  «fr i

W  A  fan^l 5T55T A fT̂ iT WTT ^ 
fa  A s m  sTTffr #r >if t  <
?T*ft iff t o  ^ i qfrfarfa fan«t ?r|t |, 
^ f a t  g^TTT 5tT T̂̂ raT I  I 5<T 
K JJsff %tK wf«Tfr ^ T 1 1
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[ < f t * r w W t ]
t p f  *T?r aft T O R R  n  

$ 81 fo r t  f w r r f  *  r g t  $  * ?  I  fc s to - 
v m r  qfr sr^ftr i ar'r n<* fafaarc *v r tr  
arr $ w n i  ^ t  «p-
■w ^n ^ ?r ^  sCTirfmr
f v m m  f  i t r e r f f  *  afr $ * w r £ r  
« n  "  m r  ntsT *  aft *rc s ir
s p y * *  *  sttot an T f r  1 1 A  w s r a r  
*n r %5g N v r o r  w w  v t  a w  *ft  *rr

^ JT^rfTTr H t  gfV«TT t o r  w  
f%5 f t  *R>?n | i ? jt stopr *  

flnrer v t  ^ T t r  T ^ f . T  f ^  ?rrsH<rn?r 
y? T ^TRTT ^ r# 7t ^ n r r  

TSfit gtT f?% Tfrq^m r 7 <?TnT
■^rf^ i s*r ef e  % % *' q-«rm w

' W * f̂ TTT JT? im fsf *sf £ I

^«ft q- grr ^ rfr-ir  f> fr  f  
s rrr  »r ^  fW * n  t  f a  ^  
s ftcw i «Bt4 T|-f £ ?ftT ^  
qr> v r?f o gT »̂lr »rf t  # € t f * f  *r*w  j? 
%rr ^prr |  i s r t  ^ r  ^ 'i f w i  ^ r  t > r 7
■>ii§̂  f  sft fHT ?H ««Trt P̂T SETTn J <a*ri 
^ t T  fa  5ftjft % gT4T 4  nejnr 
JFTnrffl, %T T«ft *Pf *TRf<T l O T T O r a  
*r*ftm wnzw  T«rr if * t  ^  ? m
% 3  n^t ^  I

^ R -  t w  tft K q ^ rr  I  I frfTT- 
«|frn ^ r #  *> ?  % H r *  % jft% t  i arsr 

JT^r f t a r  |  i W  ^ t  |  ftr 
%?r?r ^ s r  ^  ^ f l - %  *rTT«r r̂rfarzrr 
«R «ft 5 ^  s i  ^  1 1  

r  ift  * * f t  | ,  *rar§^ct ^fr «F«ft &  eft 
^  s % ? tt f ,  & f ^ t

erfw firar stptt t #  ^ r '  v f t
H$t<FT % M s r n  w r  f% ?rrpr «r^ 
f«ra[^ f t  *Tft5ft  %  V R T?  W  * T  ^ T  
Pf f%er# tn^r #?pr «t? z*r *t 
^  ^  fjRpft erfsr f f  at ^»rr sprar

t  Pp f « i  »F»ftT Tfftwizsr «ftr
mw»r4 f̂t urt ^ fv  aft inqpcf 
^r v*fir |, %stt: m ftr |, ^ r  «rt- 
= * T f^ v t ^ * $ v T z m fo n '3 n ? n t  i

^ r  vverrtt «rftw ttjrt t t# vt
4  %ftx sr«nr ar#r «ft^iT

r̂*R5T apiTir % ftrcr »»hnft»ft #
^ft^r ferr 1 1  fapg art ^,-f^r ^
^ ^ wf- r̂rfTflft «#k *ir -
^rrfoft % m  »T5fffsrn ^  | ftw  
^HTn'̂ Kt ? r f ^  I  sftT 3?RT «TfWW 
^  ftST | f% *fSn7^ *T5T ?>cft | I 
^fenTt STT fhXR?Tor «FTqr % f̂ Ttr f^ H  
■aflr w  W  % %̂ S t  ^T *R sp#t f f e  
w r  3TT<ft «ftr «ft «ft gm *

?ftT Jr *rcr |, aft w  
ynr ^  ^ra- v f fF“ri%
gariTK r ̂ t̂ | ,  ̂ r% <tt

f^snrr f w  3TTnT ^T%lT ,

*rsr « r k  ’srf'-r^ f  ̂  f « v * ^  h$r 
h, i

14 hrs.
Starl Mohiuddin: Mr. Deputy-

Speaker, Sir, I fully sympathise with 
the Minister of Railways m regard to 
the difficulties that he has to face in 
meeting the demands put forth from 
every section of the House The plan 
of the Railways for the Second Five 
Year Plan has been reduced and the 
problems of increasing number of pas
sengers and increasing quantity of 
goods that are to be transported have 
to be faced. I could see that the 
Ministry has to face very great diffi
culties.

In this connection, I would men
tion one point, and that is that though 
the plan has been reduced to 15 per 
cent of increased capacity for pas
sengers and a much smaller amount 
of increased capacity for goods, the 
resources that the railways have at 
the present moment are very meagre.
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Î tr. ttepnty-Speaker: The hon
Member might continue later We 
have to take up voting on cut motions 
and Demand No 1 I have to inform 
hon Members that the President has 
approved of the introduction through 
an Addendum in Demand No 16— 
Railways “Open Line Works—Addi
tions” of the Railway Demands for 
Grants for 1957-58, of the two items 
in question, namely —

(1) Purchase of financial interest of 
Salem District Board in the 
Suramangal-Salem Section of 
Southern Railway—Rs 14 
lakhs

(u) Purchase of financial interest of 
Tanjore District Board m 
the Aran tan gi-Tiruturaipundi- 
Mayavaram section with branch 
line from Tiruturaipundi to 
Agastiyamapalli (Interrup
tions )

That only shows how vast our country 
is—

of Southern Railway—Rs 164 
lakhs

with a corresponding reduction in the 
Budget Estimate against Southern 
Railway, as shown m the Addendum 
already circulated to Members on the 

, 15th July 1957
Shri T. B. Vittal Rao- What is this 

extraordinary procedure—something 
being put in at this stage17

Mr. Deputy-Speaker: it has been
circulated to Members They have 
received copies of this Sanction of 
the President was required That has 
been received This was only to be 
announced Otherwise, that adden
dum has already been intimated to 
hon Members

Shri T. B. Vittal Rao But this is a 
very extraordinary position

Shrimati Renu Chakravartty (Basir- 
hat) We do not oppose it, but

Mr. Deputy-Speaker: If nobody op
poses it, then there is no jaggada 
about it

Shri T. B. Vittal Rao: Let us have 
some details

Mr. Depnty-Speaker: I thought that 
was explained there

Shrimati Renu Chakravartty: We
want that these lines should be open
ed We do not want to oppose it on 
principle But we want to know the 
reason for this belated decision We 
want to know why it was necessary 
to bring an addendum when already 
we are having the Demands corruog 
quite late in the year

Shri Jagjivan Ram: That has been 
explained therein This was because 
the negotiations with the district 
boards and the Madras Government 
were concluded very late So 
we could not include these in the 
main budget The negotiations were 
concluded in June So we thought it 
would look rather strange if this was 
not brought in in the main budget and 
was put m the form of a supplemen
tary demand before the House There
fore, we thought it would be better to 
make the payment earlier to the 
Madras Government and to include it 
in the Budget itself as an addendum

Shri Dasappa (Bangalore) It must 
be welcomed

Mr. Deputy-Speaker. No doubt, tt 
is welcome

Now there are three cut motions— 
Nos 115, 182 and 184—to De
mand No 1 which I have to put to 
the vote of the House separately

Let the lobbies be cleared
An Hon. Member What about the 

automatic voting’
Mr. Deputy-Speaker. If that neces 

sity arises, I will explain it
Shri T. B. Vittal Rao: Is it m order? 

15 07 hrs
[M r Speaklr m  the Chair ]

Mr. Speaker. I shall now put cut 
motion No 115, as amended, to the 
vote of the House

But before voting takes place, the 
three essential points to be borne in 
mind in connection v,ith automate? 
voting are

(1) Members must occupy their own 
seats—otherwu*, there will be 
wrong indication of their votes
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[Mr. Speaker]
(2) The sounding of the gone will 

be a signal for Members for 
casting their votes. Between 
the sounding of the first gong 
and the second gong (an inter
val of 10 seconds) which will 
be depicted by the rythmic light
ing of the 12 red bulbs one after 
the other in the Time Indicator 
Board, Members are required to 
press the push switch and the 
appropriate push button simul
taneously in order that their 
vote may be recorded. Unless 
this is done, the pilot lamp will 
not glow.

(3) The green button is for ‘Ayes’, 
red for ‘Noes’ and black for 
‘Abstain’. I shall now put cut 
motion 115, as amended.

The question is:
“That the demand under the

head’ Railway Board’ be reduced 
by Rs. 100.”.’ Overcrowding in 
the trains.” *

The Lok Sabha divided.
Shri M. M. Gandhi (Panchxnahals):

My push buttons are not working.

Mr. Speaker: He did not 'press
them simultaneously.

Shri M. M. Gandhi:
both simultaneously.

I have pressed

Shri Naushir Bharucha (East Khan- 
desh): The total is wrong; there are 
many more present, not 182 only.

Mr. Speaker: Everything is all right. 
The result of the division is as fol
lows:

A y e *

N o es

54
128.

AYES
Division No. i ]
Appa, Shri K . O .
Awaathi, Shri 
Banerjee, Shri S. M . 
Bharucha, Shri Nauthir 
Bhogji, Shri
Chakravartty, Shrimati Kenu 
Dange, Shri S. A.
Daaaratha Deb, Shri 
Daagupta, Shri 
Deb, Shri P. G.
Dige, Shri
Dwivcdy, Shri S .N .
G houl, Shri 
Ghoie, Shri B. C.
Goray, Shri 
Gupta, Shri Sadhan 
Imasx, Shri Mohamed 
Jadhav, Shri 
Kar, Shri Prabhat1

Ashar, Shri 
Agrawal, Shri 
Ambalam, Shri Subbiah 
Anjanappa, Shri 
Aruinugim, Shri R. S. 
Anunugam, Shri S. R. 
Ayyakannu, Shri 
Bakliwal, Shri 
Balmiki, Shri

[ 15 . u .h r s .
Kodiyan, Shri 
Kumbhar, Shri 
Kunhan, Shri 
M ifidi Ahmed, Shrimiti 
Mahagaonkar, Shri 
Majhi, Shri R. C.
Maters, Shri
Mcnon, Shri Narayanankutt? 
Misra, Shri R. R.
More, Shri 
Mukcrjec, Shri 11. N .
Mullick, Shri li. C.
Nuyar, Dr. Suihila 
Nayar, Shri V. P.
Pande, Shri K . N.
Pande, Shri Sarju 
Parmar, Shri K. U.
Parulekar, Shri
Parvathi Krishnan, Shrimati

N O E S
Banerii, Shri P. B.
Banenea, Shri S. K .
Bangshi Thakur, Shri 
Basappa, Shri 
Bamimatari, Shri 
Bhagwan Din, Shri 
Bhargava, Pandit Thakur Hal 
Birbal Singh, Shri 
Barooah, Shri P. C.

Patil, Shri Bala Sahcb 
Patil, Shri Nana 
Patil, Shri U. L. 
Pocker Sahib, Shri 
Kai, Shri Khushwaqt 
Rao, Shri D . V.
Rao, Shri T . R. Vittal 
Ueddv, Shri Nagi 
Siddananjappa, Shri 
Supakar, Shri 
Thakore, Shri M . 13. 
Tangamani, Shri 
Vajpayee, Shri 
Verma, Shri Ramji 
Warrior, Shri

Chetliar, Shri R. Ramanathan 
Chuni Lai, Shri 
Duappa, Shri 
Da>, Shri K . K.
Daa, Shri N . T .
Dai, Shri Ramadhaai 
Dai, Shri Shrce Nararan 
Detai, Shri Morarji

* Subject amended with the permission of the Speaker.
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DMhmukh, Shri K  G  
D indod, Shii 
D ube, Shn M ulch uid  
Dw ivedi, Shn M  L  
Gandhi, Shn Feroxe 
Ghanihyasn Lai, Shri 
Ghodaaar, Shri 
Gounder, Shri Donum uni 
Haida, Shn Subadh 
Hukam Singh, Sirdar 

Jagiivan Ram, Shn  
Jaipal Singh, Shn  
Jingdc, Shri 
Jedhe Shn  
Joihi, Shri A  C  
Jyotuhi, Pandit J P 
Kale Shnmati A  
Kasliwal, Shn 
Kataki, Shn Liladhar 
Kedaria, Shn C M  
Keshava, Shn  
Khani, Shn Shahnawa? 
Khedkar, Shn G  B 
Khim ji, Shn 
Kruhna Chandr i Slin 
Kuretl, Shn B N  
Lahiri, Shn 
Lai, Shn R S 
Laxmi Bai, Shnmati 
Maiti, Shn N  B 
Malliah Shn U  S 
M aln a Shri K  U 
Malviya Shn Motilal 
Mandal ShriJ

Maniyaogadan, Shn  
Maiuriy* D in, Shn  
Mathur, Shri H  C. 
Mathur, Shn M  D  
Mehdi Shn S A  
Mehta, Shri J R  
Mcnon, Shri Kruhna 
Mimaiata, Shrunatt 
Mishra, Shri Bibhuti 
Mohiuddm, Shn 
Nadar, Shri P T  
Naik, Shri Mohan 
Nair, Shri Kuttikruhnan 
Naldurgkar, Shn  
Nallakoya, Shn 
Nanda, Shn 
Narasimhan, Shn 
Narayanaumy, Shri 
Nehru, Shn JawaharUl 
Nehru, Shnmati Uma 
Padulu, Shn K  \ 
Palaniyndi, Shri 
Pandc S h n C  D  
Panna Lai, Shri 
Patel, Shrimati Maniben 
Patel, Shn N  N  
Pattabhiraman, Shri 
Prasad, Shn Mahadeo 
Kaghubir Sahai, Shri 
Kaghunath Singh, Shn 
Kaj Bahadur, Shri 
Kajidh, Shn
Kamanjnda Tirtha, Swami

Ramaawamy, Shn S V  
Ramatwamy, Shn K  S 
Ramaawamy, Shn P 
Rameahwar Rao, Shn 
Rane, Shri 
Rao, Shn E M  
Rao, Shri R J 
Reddy, Shn Rami 
Roy, Shn Bishwanath 
Rungaung Suiia, Shn 
Sahodrabai, Shnmati 
Sahu, Shri Rameahwar 
Saigal, Sardar A S 
Samant Sinha, Dr 
Selku, Shri 
Shankanah, Shn 
Sharma, Shn D  C 
Sharma, Pandit K  C 
Siddiah, Shri 
Singh, Shri B B 
Singh, Shn D  N 
Sinhj, Shri Satya Narayan 
Snatak Shri Nardeo 
Sonawane, Shri 
Sunder Lai, Shn  
Si ryanarayanamurthy, Shri 
Tewari, Shri Dwankanath 
1 hirumal Rao, Shri 
Thomas, Shri A  M  
1  iwary. Pandit D  N  
Uike, Shri 
Varma, Shn R B 
Wadiwa, Shri 
Wodeyar, Shri

The motion was negatived

Mr. Speaker: I shall now proceed 
to put cut motion No 182 which 
stands m the name of Shn B C 
Ghose The bell may be rung Some 
Members might have gone out They 
will come m for this This is a fresh 
division

The question is

Shri V. P. Nayar (Quilon): The 
lobby is closed

Mr. Speaker: It is open Anybody 
can come Hon Members will re
member that Shn Feroze Gandhi 
raised an objection last time that some 
people had been locked out I want 
to be careful now

The Lok Sabha divided’
“That the demand under the 

head ‘Railway Board* be reduced Ayes 57
to Rs 1 (Planning regarding
■expansion of Railways) ” ’ Noes 151
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Dtuwton No. 2]
Appa, Shri K  D  
Awaathi, Shrs
Banerjee, Shri Pramathanath 
Banerjee, Shri S M  
Beck, Shri Ignace 
Bharucha, Sbri Nauahir 
Chakravartty, Shrimati Renu 
Chandramani, Shri 
Dange, Shri S A  
Daiaratha Deb, Shri 
Mukeriee, Shri H  N  
Mullick, Shri B C 
Nair, Shri Vaiudevan 
Nayat, Shrt V  P 
Pande, Shri Sarju 
Parmar, Shri K  U  
Parulekar, Shri
Paravathi, Kriahnan, Shrimati 
Patel, Shri P R

AYES
Daagupta, Shri 
Dige, Shri 
Drohar, Shri 
Dwiiedy, Shri S N  
Gatkwad, Shri B K . 
Ghoaal, Shri 
Ghoae, Shri B C  
Goray, Shri 
Gupta, Shri Sadhan 
Imam, Shri Mohamed 
Jadhav, Shri 
Patti, Shri Nana 
Patil, Shri U  L  
Pocker Sahib, Shri 
Punnooae, Shri 
Kai, Shri Khuihwaqt 
Ramam, Shri 
Rao, Shri D  V  
Rao, Shri T  B Vittal 

eddy, Shri Nagt

Hallways 4342
«

[19.16 hr*.
Kar, Shri Piabhat 

Kodiyan, Shri 
Kumaran, Shri 
Kumbhar, Shri 
Kunhan, Shri 

Mahagaonkar, Shri 
Maihi Shri R C 
Matera, Shri
Menon, Shri Naray«nankiiKj>
More, Shri
Sorcn, Shri
Supakar, Shri
Thakore, Shri M  H
Tangamani, Shri
Vaipayee, Shri
Verma, Shri Ramn
Warrior, Shri
Yajnik Shri

N O E S

Abdul Lateef, Shri 
Achar, Shri 
Achint Ram, Lala 
Agrawal, Shri 
Ambalam, Shri Subbiah 
Aojanatpa, Shri 
Arumugam, Shri R S 
Arumugam, Shri S R 
Ayyakannu, Shri 
Bakliwal, Shri 
Balmiki, Shri 

Banerji, Shri P B 
Baneriea, Shri S K  
Bangahi Thakur, Shri 
Barman, Shn 
Baaappu, Shri 
Baaumatan, Shri 
llhagwan Din, Shri 
Bhargava, Pandit 1  hakur Da« 
Bhogji, Shn 
Bholi, Sardar shri 
Bobal Singh, Shn  
Borooah, Shn P C 
Chettiar, Shn R Ramanathan 
(  hum Lai, Shri 
Daaappi, Shn  
Dat, ShrtK  K  
Da a, Shri N  1 
Daa, Shn Ramadhapi 
Baa, Shri Shree Narayan 
Dean, Shn Moran 1 
Deahmukh, Shn K  G  
Dindod, Shn  
Dube, Shn Mulchand 
Dwiedi, Shn M  L  
Gandhi, Shn Feroze

Gandhi, Shri M  M  
i}lunih\jun Lai, Shn 
Uounder, Shri Doruiswami 
Hasdu Shn Subodh 
Hukam Singh, Sardai 
Jagiivan Ram, Shri 
Jaipal Singh Shri 
Jangde, Shn 
Jedhe Shri 
Jiuhi Shn A  (
Jyolithi Pandit I P 
kela Shrimati \
Kaaliwal Shri 
K  taki, Shn Liladhar 
Kedaria, Shn C M 
Keshava, Shn 
Kahn, Shn Saduth \li 
Khan, Shn Shahna»«u 
Khedkar, Shn G  B 
Khimii, Shri 
Knahna (  bandra Shri 
Kriahna, Shri M  R 
Kriahna, Rao, Shn M  V 
Kurcel, Shri 13 N 
1 abin, Shn  
Lai, Shn R S 
Laxmi Bai, Shrimati 
\lafida Ahmed, Shrimati 
Maiti, Shri N  B 
Malhah, Shn U S 
Malvu, Shn K  B 
Malviya, Shn Motilal 
Mandal, Shn, J 
Mamyangadan, Shri 
M w in ya Din, Shn

Mathur, Shn II I 
Mathur, Shri M  D  
Mehdi, Shn S A  
Mehta, Shn ] R 
Menon Shn Krishna 
Mimmatu, Shrimati 
Muhra, shri Bibhuu 
Mura, Shn R D  
Mura Shn R R 
Mohiuddin, Shri 
Murthy, Shri B s 
N  tdur, Shn P I 
Nuik, Shri Mohan 
Nair Shn Kuttikmhnan 
Naldurgkar Shn 
Nallakuya, Shn 
Nanda, Shn 
Naraindin, Shri 
Naraaimhan, Shri 
Narayanaiw amy, Shri 
Nayar, Dr Suthila 
Nehru, Shn Jawaharlal 
Nehru, Shrimati Uma 
Padalu, S h n K  V 
l’ahadiu, Shn 
Palaniyndi, Shri 
Pallchuudhuri, Snmati Ila 
Pande, Shn C D  
Pande, Shn K  N 
Pande, Shn Sariu 
Pangarkar, Shn 
Panigrahi, Shn 
Panna Lai, Shri
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P um u, Shri K . U.
Parntar, Shri Deenbandhu 
Ptrulekar, Shn 
Parvathi Kmhnan, Shnmtli 
Patel, Shrinuti Manlben 
Pk cI, Shn M N .
Patel, Shri P R  
Patel, Shn R»ie»hw«r 
Paul, Shn Bain Saheb 
Patll, Shri Nana 
Paul, Shn S K  
patil, Shn U  L  
Patnaik, Shri U C 
Pattabhimaan, Shn 
hilai, Shn Anthony 
Praaid, Shri Mahadeu 
Raghubir Sahai, Shn 
Ragbunath Singb, Shri 
Kai Bahadur, Shn 
Kajiah, Shn
Raraananda Tirtha, Swami 

Kamaiwami, Shn S V

Ramaawamy, Shn K b 
Kamaawamy, Shn P. 
Ranmhwar Rao, Shri 
Rant Subhag Singh, Or 
Ranbu Singh, Ch 
Rane, Shn 
Rao, Shn B M  
Rao, Shn K J 
Reddy, Stkrt Rami 
Roy, Shn Bnhwanath 
Rungtung Suita, Shti 
Sahodtabai, Shtunati 
Sahu, Shn Rameahw ar 
Saiga!, Sardar A . S 
Samani Sinha, Dr 
banganna, Shn 
beiku, Shn
Shah, Shnmati layaben 
Shanknah, Shri 
bharma, Shn 1) C 
Shamil, Pandit K C 
Shukla, Shri \ C

The motton

^iddananjappa, Shn 
Siddiah, Shr 
Singh, Shn B. B 
Singh, Shn I) N 
binha, Shn Satya Naravan 
Snatak, Shn Nardcn 

Sonawane, Shri 
Subbaroyan, Shn 
Sumal Praaad, bhri 
Sunder Lai, Shn 
Suraytnaraynamurthy, bhw  
I'ewan, Shn Uwankanath 
1 hooiai, Shn A M  
Tiwary, Pandit I) N  
Uike, Shri
Upadhyay, Pandit Munuhwar DUtO 
Vatina, Shti M . L.
Vartna.ShnR B 
Wadiwa, bhn 
Vl'odeyar, Shn

Mr, Speaker: I shall now put cut 
motion No 184 which stands m the 
name of Shrimatl Parvathi Knshnan 
Is it necessary to divide on this’

Some Hon. Members: Yes
Mr. Speaker: The bell may bt* i ung 
The question is..

“That the demand under the 
head ‘Railway Board’ be reduced 
by Rs 100 (Use of the Prpsi-

was nQgatwed
dent's Special Powers under 
a>ttclc 311 of the Constitution in. 
the case of Railway Emplo
yees ) ” ’

The Lok Sabha divided.
Mr. Speaker: The opposition seems 

to be gaming1 The result of the divi
sion is

Ayes
Noes

60
152

AYES
Division No. 3] [15.21 hi*.
Appa, bhn K 11 ladlui, shri
Awathti, Shri l<upal Singh, bhn
Banenee, Shn Vramjihanjih Kar, Shri I’ rabhji
Banerjee, Shn S M Kodiyan, bhn
Back, Shn Ignaic Kumaran, Shri
Bhatucha, Shti Nauihir Kumbhar, Shri
f  hakmanty, Shrimatl Renu Kunhan, Shn
Chandramam, Shn Mahagaonkar, Shn
J)ange, Shn Majhi, Min R C
Datatatha Deb, Shri Mate™ Shri
Daagupta, Shn Menon, Shri Narjy^tunkul
Deb, Shn P U More, Shn
Dige, Shn Mukerjec, Shn H N
Drohar, Shri MulliLk, Shn B. C
Uwivedy, Shn s  N Nair, Shn Vaaudevjn
Gaikwad, bhri B K Na>ar, Shn V I*
Ghoial, Shn Pande, Shn Sariu
Ghoic, Shri B C l’ armar, Shri Deenbandhf,
Goray, Shn Parulekar, Shn
Gupta, Shri Sadhan Parvathi Kmhnan, Shrim,tl

X mam, Shri Mohamad Patel Shn P R

I'alil, Shri Halt Sahcb 
Patll, Shn Nana 
1‘oi.ker Sahib, bhn 
I'unnoose, Shn
Kai bhn Khushwacjt 
Kamam, Shri 
Kao, bhri O  \
Rao. Shri 1 K \ ittal 
Kcddv, Shn \  iKi 
Soren, bhn 
S'upakar, Shn 
fhakore, Shn At H 
langamani Shn 
Vajpa>cc Shn 
\alti, Shri 
Verma, bhri Kuaff 
Warrior, Shri 
^ajmk, shn
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Abdul Ltteef. Shri 
Achar, Shri 
Achint Ram, Lala 
Agrawal, Shri 
Atnbalara, Shn Subbiah 
Anjanappa, Shn 
Arumugam, Shn R S 
Arumugam, Shri S R 
Ayyakannu, Shri 
Bakhwal, Shn  
Balmiki, Shn  
Banerjee, Shn P B 
Banerjea, Shn S K  
Bangahi, Thakur Shri 
Basappa, Shn  
Basumatan, Shn 
Bhagwan Din, Shn 
Bhargawa, Pandit Thakur Das 
Bhogji, Shri 

Bholi, Sardar, Shn  
Birbal Singh 
Borooah, Shn P C  
Chettiar, Shn R Ramanathsn 
Chum Lai, Shn  
Dasappa, Shn 
Das, Shn K  K  
Das, Shn K  1  
Das, Shn Ramdham 
D ai, Shn Shree Narayan 
Datar, Shn 
Desai, Shn Morani 
Dcshraukh, Shn, K O 
Dindod, Shn  
Dube, Shn Mulchand 
Dwivedi, Shn M  L 
Gandhi Shri 1 croze 
Gandhi Shn M  M  
Ghanihyam I al, Shri 
Gounder, Shn Dorai** tm 
Harvani, Shn Ansar 
Hasda, Shn Subodh 
Hukam Singh Sardar 
Jagjivan Ram, Shn 
Jangde, Shn 
Jedhe, Shn 
Jothi, Shn A  C 
Jyotiahi, Pandit J P 
Kale. Shrimati A 
Karmarkar, Shri 
Kasliwal, Shn 
Kataki, Shn Liladhar 
Kedaria, Shn C M

Keshava, Shn 
Khan, Shn Sad th Alt 
Khan, Shri Shahiuwaz 
Khedkar, Shn G  B 
Khimji, Shn 

Xrishas Chsndn, S h n  
Knahnu, Shr i 
Kureel, Shn B N  
Lahin, Shn 
Lai. Shn R S 
Laxmi Bat, Shnmati 
Mahda Ahmed, Shnmati 
Mam, Shri N  B 
Malluh, Shn U S 
Malvia, Shn K B 
Mahiya, Shn Motilal 
Mandal Shn J 
Mamyangadan, Shn

Mathur, Shri H C  
Mathur, Shn M  D  
Mehdi, Shn S \
Mehta, Shn J R 
Mmimati, Shnmati 
Mishra, Shri Bibhuti 
Mirra, Shn K D  
Misra, Shn R R 
Mohiuddin, Shn 
Murth, Shn B S 
Nadar, S h n P  T  
Naik, Shri Mohan 
Not, Shn Xvitiknihn** 
Naldurgkar, Shn 
Nanda, Shn 
Naraindin, Shn 
Narasimhan Shn 
N 4r w 1n.Hw.1my, Shn 
N ijar, Dr Suthili 
Nehru Shn Jawahailai 
Nehru Shnmati I n u  
Padalu Shn K \
Pahidu Shn 
Pulaniyndi, Shn 
Palihoudhurt Shnmali Ua 
Pandc, Shri C D 
Pandc Shri K  N  
Panna Lai, Shn 
Patel, Shnmati Mantben 
Patel, Shn N  N  
Pattabhiraman, Shn 
Prasad, Shri Mahadeo

Raghubir Sahal, Shn  
Raghunath Singh, Shn  
Raj Bahadur, Shn 
Rajiah, Shn
Ramananda Tirtha, Swamt 
Ramaswami, Shn S V  
Ramaiwamy, Shri K S 
Ramaawamy, Shn P 
Rameahwar Rao, Shn 
Ram Subhag Singh, Dr 
Ranbir Smgh, Ch 
Rane, Shn 
Rao, Shn l1 M  
Kao, Shn R J 
Reddy, Shn Rami 
Roy, Shn Bishwanath 
Rung'ung Suisa Shn 
Sahodrabai, Shnmati 
Sahu, Shn Rame&hwar 

Saigal, Sardar A  S 
Samant Sinha, Dr 
Sanganno, Shn 
Sarhadi, Shn A S 
Satyabhoma Devi, Shnmati 
Selku, Shn 
Shankonah Shn 
Sharma Shn D C 
Sharma, Pandit K. C 
Siddananjappa Shn 
Siddiah, Shn 
Smgh, Shn B B 
Smgh, Shn D  N  
Sinha, Shn Satya N  iravjn 
Snatak, Shn Narde#
Sonawane Shn 
Subbnroyan Dr P 
Sumul l ’rasa 1 Shri 
Sunder 1 ai Shri 
Sur> inara> mamurth* Shn  
I cv, an Shn Dwank math 
1 hirumal Rao, Shn 

Thomas, Shri A M  
1 iw try Pandit ID N 

I ike, Shn
Upadhyay, Pandit Munwhwur 

Dutt 
\ arma Shri M  L  
Varnu Shn R B 
Wadiwa, Shn 
Wodeyar Shn

The motion was nego.twed

®P*ak*T: 1 twl11 now Put the “That a sum not exceedmg
Demand to the vote Rs ^ijo,000 be granted to the

The question is: Pres*dent to complete the sum
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necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1958, in respect 
of Demand No 1—Railway
Board”

The motion was adopted 
Mr. Speaker: There are 10 minutes 

more Shn Mohiuddm will continue 
his speech 

Shri Mohiuddin* The Railway Minis
try are no doubt anxious that some 
facilities should be provided and as 
much expansion of the railways should 
take place as possible, but they have 
not got funds It was expected that 
when the railways are in urgent need 
of funds, the obvious course was that 
the Railway Minister should have 
come forward before Parliament with 
proposals for increasing the railway 
fares for passengers and for goods in 
order to (.over the gap which is there 
for the construction and expansion 
Unfortunately, the passenger fare has 
been raised, not for the purposes of 
the Railway And, I think, this was 
not desirable The States may get 
some funds, Rs 50 or Rs 60 lakhs Or 
even Rs 70 lakhs each, but that is 
only a small amount as compared 
with their own requirements If the 
Railway Administration itself had 
raised the passenger fare, they would 
have got at least Rs 12 to Rs 15 
crores and, in about five years time, 
perhaps, they would have Rs 60 to 
Rs 75 crores for purposes of adding 
more wagons, more coaches and trac
tion power

The hon Minister said this morning 
that he has stopped prestige buildings 
That is very good I hope that un 
necessary construction on the railways, 
even, for example, raising of plat
forms and similar things which are 
not essential at the present moment, 
will be dropped and the savings thus 
effected will be used for the purposes 
of adding more wagons or coaches for 
the transport of goods and Passengers

The Ministry has introduced in the 
last two years, third-class air-condi- 
tioned coaches They are running 
between important stations I do not 
know what is the policy of the Minis

try m regard to extending these air- 
conditioned coaches Air-conditioned 
trams or De Luxe trains, as they are 
called, do not seem to be tery popu
lar They may grow popular in 
course of time, but, at the present 
moment they are not popular From 
the figures of new units of wagons 
and other coaches that have been 
given, I find that for 1957-58, air- 
conditioned coaches have not been 
ordered This is given on page 76 of 
the Rolling-stock Programme, Part I 
Air-conditioned coaches, full or 
partial, is shown as nil on page 76 
under the head, ‘Rolling-stock for 
1957-58’ This, I hope, means that no 
new air-conditioned coaches will be 
constructed or imported for the time 
being and that the Minister will an
nounce as a matter of policy that the 
programme for air-conditioned coaches 
has for the present, been suspended 

The programme for rolling-stock is 
given in a summary form on the same 
page It is shown there that broad- 
guage goods wagons for general ser
vices have been ordered to the extent 
of 14,046 There is some confusion in 
these figures I am pointing this out 
m order to draw the attention of the 
Minister that the figures given in the 
budget Papers should be more clearly 
given so that for laymen like me there 
is no confusion In the White Paper 
on the Railway Budget, the figure 
given on page 34 for wagons for new 
acquisitions is 17,674 in terms of four- 
wheelers At one place the number 
of wagons is given as 14,000, at an
other it is 17,000 This difference in 
fugures causes confusion in the minds 
of people

Mr Speaker The hon Member 
may continue the next day We will 
take up the next business now

COMMITTEE ON PRIVATE MEM
BERS* BILLS AND RESOLUTIONS 

First Rlport 
Sardar Hakam Singh (Bhatinda) 

Sir, I beg to move
“That this House agrees with 

the First Report of the Committee 
on Private Members’ Bills and 
Resolutions presented to the 
House on the 17th July, 1957”
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[Sardar Hukam Singh]
In this report, the Committee has 

recommended that the first resolution 
regarding the appointment of a Second 
Pay Commission be allowed 2 hours 
and fifteen minutes, the second one, 
two hours and the third and fourth 
ones, 1 and 1$ hours respectively, 
though there is a very small chance of 
their coming up, it is usual for the 
Committee to allot time for these reso
lutions so that they may come up if 
any of the others are not taken up

In the morning, as you would recall, 
an objection was taken by an hon 
Member, the hon Mover of the reso
lution No 1, that he had no intima
tion that the Committee would meet 
at 3-30 and that he was informed 
that the meetmg of the Committee 
would take place at 4 pm and so nc 
could not reach the meeting in time 
and so the Committee had taken a 
decision According to him, it was a 
very important resolution and so a 
longer time must be allotted to it

The facts are as follows In the 
first instance the meeting was con
vened for 4 p m  But there was a con
flict between the Business Advisory 
Committee and this meeting and so 
this meetmg had to be accelerated 
and taken up at 3 30 The second 

‘ notice was issued But it is correct 
that two hon Members came to me 
subsequently saying that they did not 
receive this change in time

I am sure the hon Member would 
agree that a conclusion was arrived at 
last time for this resolution and the 
same allotment was made now— 
namely 2 hours and 15 minutes No 
harm was done to him and his 
absence was not responsible for this 
time allotment We considered it and 
all the Members were agreed that
2 hours and 15 minutes were suffi 
cient for this resolution Therefore, 
even if he did not get this information 
of the change m time, it was the de 
liberate opinion of the Committee that 
this allotment was the proper one and 
therefore, the Committee gave that

time I request that this motion may 
be adopted

Shri Warrior (Tnchur) Sir, it was 
true that on the previous occasion, 
2}  hours were allotted Since then 
many things have happened Many 
hon Members of this House have 
evinced keen interest in this subject 
So, it will be advantageous for all of 
them The reason for postponing this 
Resolution last time on July 31 was 
that at the fag end of the session, 
Members may not be able to express 
their opinion on this vital subject So, 
I crave the indulgence of the House 
to extend the time by one hour more 
and that the House may sit till 7 p m

Shri Sadhan Gupta (Calcutta— 
East) This particular question as
sumed a very great importance m 
view of the insistent demand of large 
sections of the Central Government 
employees for the appointment of a 
Pay Commission That is one of the 
reasons which enhances the import
ance of the Resolution Secondly, it 
is reported that, besides the Finance 
Minister, the Prime Minister or the 
Home Minister may intervene m the 
debate and presumably they would 
take some time and so we and other 
Members must have time they would 
otherwise have had, if it was a nor
mal resolution where just one Minis
ter speaks That is why I feel there is 
a very strong case for some extension 
of time, be it by one hour or some
thing like that We can extend the 
sitting of the House if necessary

Shri C P. Pande (Naim Tal) It 
can be taken up next Friday

Mr. Speaker We have commenced 
at 3-30 Normally, 2} hours are there 
if we rise at 6 p m  If the House is 
willing to sit and the hon Minister is 
willing to reply at 6 O’clock we can 
Mt till 6-30

Some Hon Members No

Shri B. S. Mnrthy (Kakinada— 
Reserved-Sch Castes) We have other 
work
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Mr. Speaker: What is the other 
work?

Shri B. S. Murthy: The Party meet
ing is there

Mr, Speaker: The hon Members on 
this side of the House can go half an 
hour later It does not matter Will 
the hon Minister start at 6 o'clock9

The Minister of Finance (Shri T. T. 
Kriahnamachart): I am completely in 
the hands of the Chair

Mr. Speaker: I would like to know 
how much time he would take 

Shri T. T. Krishnamachari: It all 
depends oa the Are and limestones 
that come from the Opposition 

The Minister of Home Affairs 
(Pandit G. B. Pant): For the present, 
■we may accept* that arrangement

Mr. Speaker: The hon Minister 
will start at 6 o’Clock The discussion 
will go on till 6 He can take wnal- 
ever time he likes Therefore, the 
House will sit till 6-30 Let us> see 
if we have to sit a few more minutes 
Though a formal amendment has to 
be moved to the motion, I will waive 
that objection and put the motion with 
this amendment

‘ subject to the modification that 
the time allotted for the discussion 
of the resolution regarding ap
pointment of a Second Pay Com
mission be increased by thirty 
minutes "
I will now put the motion as amend

ed by this amendment 
The question is 

“That this House agrees with the 
First Report of the Committee on 
Private Members’ Bills and Reso 
lutions presented to the House on 
the 17th July, 1957, subject to the 
modification that the time allotted 
for the discussion of the resolution 
regarding appointment of a Se
cond Pay Commission be increased 
by thirty minutes”

The motion as amended was adopted

Shri Bibhuti Mlshra (Bhagaha) 
What about my time’  (Interrup
tions )

Sardar Hnkam Singh: The second
resolution is his resolution. One 
minute has been taken on the earlier 
day for the first resolution So, after 
spending this 2 hours and 15 minutes 
on the first resolution, fifteen minutes 
were left for the second resolution 
today Now that it has been changed, 
he wants at least five minutes at the 
end

Mr. Speaker: Very well He wants 
to have a chance to move his resolu
tion’

Some Hon. Members: Yes
Mr. Speaker* Very well Let us 

consider it then

1957 Resolution re; Appointment of 435?
Second Pay Commission

RESOLUTION RE APPOINTMENT
OF SECOND PAY COMMISSION—
contd
Shri Warrior (Tnchur) Mr 

Speaker, I had moved this Resolution 
in the first session of the Second Par
liament I did not have an oppor
tunity to amplify all the salient points 
connected with this very important 
sublet which had been hanging fire 
all the time since not only the first 
session of this Parliament but Since a 
resolution moved by another hon 
Member 1955 in the First Parliament

15 40 hrs
[Mr Deputy-S peaker tn the Chair]

In the first instance, I would say 
that this ought not to have been so 
If the Government had considered it 
as a matter of grace or at least as \ 
matter of justice, this resolution for a 
Second Pay Commission would have 
been granted a long time back and 
this thing would not have happened 
This Resolution would not have come 
here There is so much discontent m 
the absence of such a graceful action 
on the part of the Government Now 
things have come to such a pass that 
even those sections of the employees 
which had not been asking for a se
cond Pay Commission are doing so. I 
know as a matter of fact that it is a 
very difficult situation for the Gov-
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[Shri Warrior]
eminent as well as the organisations 
which are leading the employees of 
the State

Mr. Deputy-Speaker: This House 
expects its Members to nse to their full 
stature when they are speaking

Shri Warrior: I am only tall enough 
for this, I am not taller

Mr. Deputy-Speaker* I am not com
plaining about his size or height

Shri Warrior: At any rate I am 
not lying down

I will now resume my thread from 
the Fifteenth session of the Indian 
Labour Conference which recently 
held its deliberations and adopted cer
tain resolutions At the Fifteenth 
Session of the Indian Labour Confer
ence the fact that a fair wage and a 
living wage should be fixed was ac
cepted by all concerned Considering 
the situation prevailing m the country, 
the increase in prices, the difficulties 
experienced by all sections about the 
necessities of life, the Indian Labour 
Conference after much deliberation 
agreed to fix a fair wage and from a 
fair wage to a living wage They 
knew pretty well from facts and 
figures available that the cost of living 
index number had risen abnormally

Apart from that when the wages 
question was raised there was agree 
ment from all sections that wage 
boards should be set up m all indus 
tnes as far as possible Now it has 
become the practice with the Govern 
ment with the employers and with 
labour to institute wage boards in one 
industry after another, and although 
fair wages have not been fixed, it has 
been accepted that at least there 
should be a mimimum wage through 
out the land It is an admitted fact 
that the Government are the biggest 
employers in the country, especially 
the Central Government which em
ploys about eighteen to twenty lakhs 
of employees But inspite of the fact 
that private employers have taken a 
lead to give fair wage for their own 
employees, with the concurrence of

the Central Government, the Central 
Government itself is not willing to 
accept that

What is the ground for demanding 
fixation of a fair wage The reason 
is very simple and very justifiable 
and that is tbat the cost of living index 
has gone up above the normal figure.
I cannot help saying that Government 
have lost a good opportunity m settl
ing this important dispute with its 
employees, especially those who have 
already given notice of direct action, 
for instance, the P and T workers, 
the dock workers and the Civil Avia
tion employees

Yesterday the Minister of Transport 
and Communications made a state
ment We had been very anxiously 
awaiting a statement from Govern
ment and we had naturally and very 
justifiably expected that a very gener
ous gesture would be forthcoming 
from that side But 1 very humbly 
put it to you that it had been most 
disappointing Government know 
pretty well that things will not be m 
their hands after a while Things have 
gone to such a stage that Government 
itself and the spokesmen of Govern
ment have not got anything to say 
against such a justifiable demand 
For instance in private and in certain 
of their party meetings, the hon the 
Prime Minister himself was kind 
enough to refer to this matter and 
said that the only fear of Government 
m allowing the appointment of a 
Pay Commission is that the recom
mendations that would come from 
such a Commrsion is a foregone con
clusion There is no other argument 
to be put forward against the ap
pointment of such a Commission The 
Commission would go into, the matter 
and after scrutinising all the facts and 
figures available, they would have no 
other go but to accept the fair and 
justifiable demands, the very natural 
demands of the workers and em
ployees of the State We are sorry 
that a golden opportunity of showing 
grace to their employees and taking 
the wind off the sales of the oppoal-
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tlon was lost Perhaps they can mend 
it

Now, Sir, what is the objection to 
the appointment of a second Pay Com
mission The first Pay Commission 
was appointed not by this Govern
ment, not by the national govern
ment, not by an independent govern
ment—it must be remembered too 
well The First Pay Commission was 
appointed while the Britishers were 
here Luckily the, report came alter 
we had attained independence, after 
a national government had been insti
tuted in place of an alien government 
I do not wish to go into the details of 
the report of the first Pay Commis
sion, nor do I wish to refer to their 
recommendations But two basic 
facts, two basic considerations, were 
established bv that CcmTxas&unv ax\d. 
they were accepted by Government 
What were they’  The first is that the 
Pay Commission having gone into all 
relevant matters came to the conclu
sion that they were basing the salary 
of government employees on starva
tion level If the income goes below 
that in relation to the living cost 
index in relation to the rising prices, 
the employees are likely to go below 
starvation, that is utter starvation 
The second basic fact was that al 
though the employees had a rightful 
claim for more emoluments more in
come, still national interests should be 
taken into consideration Industrial 
and other developments are there and 
they should not be jeopardised The 
development of the whole Social struc- 
tuie of the country is there and that 
should not be endangered So, natural
ly, in consultation with financiers, 
economists and all those who were 
in the know of things, giving full 
consideration to all those aspects, the 
Commission recommended that this 
starvation level is the only level which 
could be allowed at that time Why’  
Not because the employees had no 
claims for better wages and better 
conditions of service, but because the 
larger interests of the development of 
the nation were to be considered along 
with that, and only m relation to the 
interests of the nation as a whole tjie 
sectional demands of a section of the 
people should be met

Basing all their calculations on these 
two things they suggested that wages- 
and dearness allowance should be 
there What was their finding? They 
found, and all people thought that, 
was justifiable, that the living oast 
index W1H remain somewhere near 
160 or  170, that everything will comp- 
to normalcy Every economist had 
beer1 thinking like that There werr 
economic prophets who had said that 
normalcy will come after the war and* 
that m the post-war period the cost 
of living index will come down to- 
somewhere near 180 or 170 Sorry, 
they all proved to be very false pro
phet and things got out of their 
hands, out of their calculations Not 
only it did not come down to 160 or 
170 at present it nas shot up to 420.

S)iri Frank Anthony (Nominated- 
Anglo-Indians) 439

Sfiri Warrior. If it is 439 all the
more better

Mr Deputy-Speaker Members 
should get nervous if the hon 
Member chooses that figure

Sfin Warrior It is the first time 
that I atn speaking in this Parliament 
and I may be allowed. Sir to be a bit 
nervous

At that time, when the wage was 
fixed on the basis of a cost of living 
ind£x °f 160 or 170, the Commission 
thovight and rightly so that over and 
above that 170 point whatever in
crease there is m the cost of living 
ind£x must be met with dearness al
lowance I understand Sir, and I 
think I am right in that, many coun
tries who had been actually physical
ly involved m war who actually bore 
the brunt of the war who were actual
ly effected directly by the war have 
all done away with the dearness al
lowance business Our country which 
wa< not directly affected m the sense 
that there was no bombing or war 
hCT£ after twelve years of the war is 
still retaining it Whereas many coun
tries have healed the wounds of war, 
we are still retaining the dearness al
lowance business Let it not be so
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[Shn Warrior]
Even there the Pay Commission 

though that the employees should be 
paid at least four annas per point 
whenever there is a nse, and for 
•every 20 points they must be given 
Rs 5 That was the conclusion 
arrived at by the Commission, so that 
the starvation level at least could be 
kept on and people would not go 
fcelow that starvation level

That was, if I remember correctly 
when the cost of living index was at 
326 From there it has risen to 420 or 
440, whatever it might be I do not 
say that it is going to remain at 439 
■or 440, it may come down after the 
lean months Even then, it is never 
going to be what the Commission had 
'foretold, 160 or 170 It will not <*ven 
•come to 320, the figures at the time of 
the recommendations made by the 
‘Commission

If it was only a question of certain 
trade union demands or economic 
demands to be granted to the 
employees to have a better living, we 
would not have come forward with 
•this resolution, at least on my part I 
would not have moved such a resolu
tion The other point also has to be 
.accepted, and we accept it m full 
without any reservation whatever, 
that the larger interests of the nation 
should also be considered That is, in 
toct, the main point The workers and 
employees in the country had been 
^tightening their belts all through these 
years They were not meted out 
with any justice whatever on the 
point of emoluments or economic 
assistance In the budget debate and 
•other discussions m this House things 
have come to light that, where the 
■profit has increased, production has 
increased, Ministers had increased, 
'States had increased and everything 
•else has increased, only the employees 
salaries have decreased and their 

•emoluments have not increased (In. 
terruptions)

The employees are not asking for a 
•fcetterment of their living conditions 
•lone, they are asking for a better 
^economic condition in this country in

the interests of the nation as a whole 
If it is only a sectional demand we 
can easily negotiate with respect to 
that The Government, even at the 
top, views the thing as though it is 
only a sectional demand of a few of 
its employees It is not so A wider 
interest is involved in it, because we 
know from the budget speeches made 
here not only from this side but also 
from the other side, that things are 
not going quite all right

When profits have increased by 130 
per cent, when production has increas
ed by 40 per cent or more, Mien the 
national income has increased by 20 
per cent or more, whefi even the 
industrial workers have got a share 
though not a due and justifiable 
share, how can the Government 
employees alone be left out without 
being meted out with justice’  Why 
is it that they alone are not given an 
increase’  If you want to extract the 
maximum work from your employees, 
if you want to get the maximum 
loyalty from your employees for the 
development of the country, it is 
necessary that a Second Pay Commis
sion should be appointed to go into 
all these matters, and the recom
mendations of that Commission 
should be accepted by the Govern
ment, whatever be its implications 
financially

Financially it is not a very difficult 
proposition, especially when we have 
a very brave Finance Minister Some 
hon Members from the other side 
suggested that crores and crores of 
rupees could be saved if the expendi
ture on some of our development 
projects are checked properly It is a 
contractors’ paradise in India Wher
ever you go in the construction field, 
either steel factories or cement 
factories or hydro-electric projects, 
simply it is a paradise for constractors 
and the contractors alone—of course 
a share for other also, not for the 
employees This has got to be check
ed effectively Fvery employee knows 
where the money goes Every 
employee knows where corruption is 
Every employee knows where Gov-
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eminent money is squandered like 
water. It we have respect for our 
employees, if we have confidence in 
the allegiance and loyalty of the 
employees, why not we depend upon 
them, make them satisfied and con
tented and take them into confidence 
Every pie spent by the Central Gov
ernment and the State Governments 
also will be saved for the develop
ment of the country, for the fulfilment 
of the Plan There is so much of 
difficulty The Plan is going out It 
is said that the Plan must be extend, 
ed, must be scrapped and what not 
There is no necessity for anything like 
that I submit that the Financc Min
ister will be on a better footing even 
in regard to his foreign exchange 
business if he had relied upon the 
contentment and satisfaction of his 
own employees, the Central Govern
ment employees

16 hrs.
Only one more argument and I shall 

finish If the Central Government 
gives so much of rise,—suppose it 
comes to a rise—it is all left to the 
Commission, the Commission has to 
decide it, wt rannot come to any 
conclusion all of a sudden—suppose it 
comes to that, it is asked, what will 
be the state of the State employees 
They also come to 20 lakhs The 
Stale employees are in a very deplor
able condition As the biggest 
employer, the Central Government 
should be the model employer not 
only to the private employers, but 
also to the States The States are in 
a very bad condition Many of the 
States have produced rightly oi 
wrongly deficit budgets That is good 
m a way Whether they have taxed 
to the fullest capacity or not, *ve do 
not know Wo have not gone into 
that question That is another sub
ject The Central,Government is now 
meeting much of the deficit occurring 
in the States, m order to meet and 
satisfy certain of the demands of tht 
employees of the States That is a 
good thing But, I submit that only 
when the Central Government gives 
a lead, the State Governments will 
also scrutinise their budgets and then
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revenues, see where corruption is. 
where leakage occurs and block them 
so that the demands of their 
employees could also be met Unless 
and until the Central Government 
give a lead and move in that direc
tion, the State Governments arc not 
going to be on their legs Always, 
they will be depending upon the 
Cential finances for their employees 
So long as the Central Government 
do not want to meet the demands, 
real and justifiable claims of their 
employees, the State Governments 
are not going to move Once the 
Central Government move m the 
right direction naturally and logic
ally the State Governments have to 
move m that direction Oi else, the 
Central Government can pull them by 
then ears I submit, in that respect 
also it 1 the duty of the Central 
Government Especially the Finance 
Minister must be courageous here also 
if he wants to pull the whole people 
together and make our development 
schemes fulfilled m the target t'me 
The Central Government must come 
forward graciously and meet the 
demands of their own employees 
Tht 11 emplojees cannot be said to be 
di’-loyal especially when there is a 
lovalt\ test They are all loyal 
There are no subversives The sub
versives are weeded out even before 
entering government service So, I 
submit and appeal that the Central 
Government should come forward 
without making matters worse It is 
going to be worse Not that I am 
threatening Some Ministers used to 
sa> that \*e are inciting We are not 
inciters But, we are incited We are 
the victims of incitement from the 
workers We are not inciting the
workers The injustice is patent The
figures arc stubborn They don’t yield 
to whims and fancies I appeal most
humbly, that the demand of the
employees should be conceded and 
implemented

Mr. Deputy-Speaker: The resolu
tion is before the House

There are some amendments Shri* 
mati lla Palchoudhun Does the hon
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Member intend to move the amend-
ment?
Shrimati Ha Palchoudhuri (Naba-

dwip): I am not moving the amend-
ment. 'May I speak?
Mr. Deputy-Speaker: That would be

a different question. Shri Shree
Narayan Das is not present.
Pandit D. N. Tiwary (Kesaria): 1•move:

That at the end of the Resolution,
the following be added, namely:-

"with special instructions to
find out the practicability of fix-
ing the minimum pay scale at
Rs. 100/- per month and the
maximum at Rs. 2000/- per
month only."

Mr. Deputy-Speaker: The amend-
ment and the original motion are for
discussion now.

Shri Hem Barua (Gauhati): I had
an amendment, No. 13.

Mr." Deputy-Speaker: I have no
other amendment here. Perhaps the
hon. Member is referring to some
cut motion.
Shri Hem Barua: I had given in

the last session. I did not know that
it had lapsed. I have learnt it just
now. It may be because it was
numbered 13.

Mr. Deputy-Speaker: I have got
about a dozen names here of hon.
Members who have sent in chits. I
suppose there must be as many others
who have not sent chits but who are
anxious to speak.

Some Hon. Members: Many more.

Mr. Deputy-Speaker: A time limit
of 15 minutes is the maximum. I
think the hon. Members will have to
be content with less.
Shri Hem Barua: Those Members

whose amendments have lapsed
should also get a chance.

Shri Frank Anthony (Nominated-
Anglo-Indians): Sir, I shall be very
brief. I hope that the discussion on

this very important matter will be
taken completely out of the vortex of
party politics. I believe that this is
a very crucial question which may
radically affect the very basis of the
Second Plan. I also believe that this
near universal demand from the
Central Government employees is the
direct result of the inflationary pres-
sures which have been released by
the Second Plan. I am not suggest-
ing that, because these inflationary
pressures have been released, we
should immmediately go about seek-
ing methods for scrapping or even for
emasculating the Plan. I am one of
those who believe that the country
demands a Plan even if it means
inflation. We must have a Plan and
a Plan necessarily means a fair
measure of inflation. But, I also
believe that the Planning Commission
did not include' the probability of a
Second Pay Commission in t.heir
thinking on the Plan. They will have
probably to re-think seriously because
the full financial commitments of the
appointment of a Second Pay Com-
mission may cause a readjustment or
even serious alterations in the Plan.

In one way I am glad that this
demand has been made because it
comes as a salutary warning to the
planners that they cannot plan in a
vacuum. We cannot plan in a sort
of anti-Procrustean fashion, plan in
a vacuum, unrelated very largely to
the financial and economic realities in
the country and then put the country
on a financial rack and try and make
the country fit the Plan. I believe
that this is a salutary warning of the
need for flexibility in the Plan, for
the Government retaining resilience
in its thinking on it.

I feel that we have reached a posi-
tion where the Government will not
be able to resist completely this de-
mand, and therefore, it is necessary
for us not to make this demand in
absolute terms, but to attempt to
clarify our thinking on what the
significance of a second pay commis-
sion would mean to the country and
to the plan.
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To begin with I feel that we cannot 
preach austerity to the country. To 
preach austerity to our people is, 1 
submit with respect, meaningless 
political philosophy, because the over
whelming majority of our people to
day are not practising austerity, they 
are practically living at standards 
which are little above the starvation 
level.

Also I feel—my Communist friends 
do not agree with me. perhaps—it is 

a  way of life when you have commu
nity living, community eating, com
munity feeding and other forms of 
activity done in a community fa- 

.shion, but who is not living to auste
rity standards today? Is the* average 
Government official, a man getting 
Rs. 700 to Rs. 800 wallowing in 
luxury? My Communist friends may 
think ho is. I see them, they strain 
every anna. A man with three child
ren has to deny education to one of 
his three children, and that is inevit
able. Some friend ha« pointed out 
that Lliis rise in thr> cost of living is a 
four-fold rise if we take 1939 as the 
base. It means that in terms of pur
chasing power the rupee is barely 
worth four annas of what it was 
worth in 1939.

If we come down to this position 
that some kind of reconstruction ii> 
the scales ol' pay is necessary, then 
what does the appointment of a 
second pay commission or something 
approximating to it mean? I feel that 
it. is no good blustering in this House. 
It may probably mean different things 
to different persons of different poli
tical persuasions. But if the Govern
ment is forthright in this matter and 
even if they arc prepared to concede 
something in the nature of a second 
pay commission, they are bound to 
admit from the very beginning that 
the very most that they can give is 
some kind of marginal relief. Gov
ernment cannot pretend to neutralise 
the tremendous increase in the cost of 
living.

My friend who preceded me 
mentioned certain recommendations 
by the first pay commission. 1 was

a member of that pay commission and 
I am quite prepared to concede that 
many of our economic estimates and 
assessments were quite wrong. The 
Government today just would not be 
able to find the resources if it at
tempted to implement the recommen
dations with regard to dearness 
allowance which the members of the 
pay commission made.

What is the general cost index 
today? It is 439, almost 40 points 
above what I believe even the Plan
ning Commission envisaged. I believe 
that the Planning Commission envis
aged up to this point an increase 
which may come up to 400, but today 
it is 439. The Finance Minister may 
be able to tell us what even marginal 
relief will mean in terms of financial 
commitments to the country. My 
friend there talked of five rupees for 
every 20 points increase in the cost 
index. Even if in the lower 
wage brackets you give marginal 
relief and it amounts to Rs. 10 to 
It'/. 15 per employee in the lower 
wage brackets, it would mean Rs. 100 
crores, R.~. 200 crores. Let us come 
down lo realities.

Todny some people feel that in our 
attempts to try and bridge this gap of 
a few hundred crores, the financial 
baek of the country is breaking. Even 
if we give marginal financial relief, 
will the country be able to bear it? 
This is a question which we must ask 
ourselves.

I feci that same relief will have to 
be given. We have come to a point 
whore we will have to give some 
kind of relief to our employees. If 
the Government accepts that position 
—and statements in the press seem to 
suggest that the Government is going 
to accept some kind of consideration 
of relief—I am pleading only or sug
gesting to the Government that the 
appointment of a pay commission and 
its operation in isolation will mean 
virtually nothing. It will h 'w  to be 
pegged to a policy of prices.

I say this with all respect that if 
Government had—it is easy to be wise 
after the event—a clearer policy with
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regard to food prices, we may not 
have been faced with this critical 
situation today

In making certain observations in 
my speech on the President’s Address, 
I said this, that unless we peg *he 
prices and food prices, we will be in 
danger of progressively increased 
inflation, if not runaway inflation If 
a second pay commission is appointed 
and if prices are not pegged, by the 
time the pay commission makes its 
recommendations, its recommendations 
will have been outstripped by this 
tremendous increase in the cost of 
living The recommendations will 
have no meaning

Here I feel that even if the Gov* 
ernment is prepared to consider some 
kind of pay commission, it will have 
to be related directly to a policy of 
pegging prices The Government is 
in a position to peg foodgram prices 
To what extent it is m a position tc 
peg consumer goods prices is a dif
ferent matter, but in my speech on 
the food situation I had said that 
Government has, for one reason or 
another, not faced this question of 
pegging foodgram prices

I do not believe that the workois 
today would have demanded a second 
pay commission if there had not been 
this 100 point increase in foodgram 
index In one year it has gone up by 
100 Some of the workers may be 
misled, ome of them are misled, but 
what they want is food and cloth and 
had these1 foodgram prices been peg
ged, I do not believe we would have 
been faced with this demand That 
is something which we cannot undo

I had suggested that there is o ih 
one wav of pegging foodgram prices 
I know there is a psychological resist
ance in government circles to this 
policy of importing and leleaong 
foodgrains, but how else are we going 
to peg prices’  It is for the Finance 
Minister to decide at what level wo 
are going to peg 5 per cent, or 10 
per cent below the present level, but 
how do we do it’  I had suggested 
that we release into the market

immediately a certain amount of 
wheat The position with regard to 
nee is somewhat more difficult unless 
we can induce our Burmese neigh
bours to repay in kind some of the 
loan we made to them But with 
regard to wheat, if we release, let us 
say, Rs 150 crores worth of wheat 
into the market, we should be able 
to bring down the wheat prices But 
how do we do it’  We release that 
amount into the market for Rs 100 
crores You may say where do we 
find the difference’  Fortunately, the 
Finance Minister has not to find the 
Rs 50 crores because we are getting 
extended credit, and that Rs 50 
crores we may pay over a period of 
30 years But if that is released, you 
will peg the prices, and the crucial 
thing will be that if you have your 
second pay commission and you are 
able to peg your prices between now 
and tht time they report, you will be 
able to minimise the financial com
mitments of the Government

1 also feel this that a full-fledged 
pay commission is not necessary I 
go further and say it is not desirable 
What will happen’  Look at the terms 
of rtforrnce that have been suggested 
in the resolution Any full-fledged 
pay commission working to those 
terms will take anything from two 
to four years to report My friends on 
the right will seize on it as an excuse 
for belabouring the Government, and 
they will say you are stalling the 
time you are playing for time, you 
are not giving relief for a period 
of two years I feel that perhaps it is 
necessary today—it is necessary —to 
give relief immediately My respect
ful submission to the Government is 
this I would prefer to see an ad hoc 
body appointed, first to deal with 
anomalies I believe that most cat
egories of workers, even those in the 
lower wage brackets would be c,atis- 
fied if you adjusted the anomalies

I know to what extent anomalies 
have supervened as a result of the 
attempt to implement the recommen
dations of the first Pay Commission. 
We still have them with us, and the 
workers are suffering hardships only
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because of these anomalies. You do 
not need a second Pay Commission 
to readjust those anomalies. I can 
enumerate a large number of them. 
I shall give you one instance.

Take the station masters. What does 
a Pay Commission do9 It does not 
give scales ad hoc in respecct of each 
category or sub-category of workers. 
All that a Pay Commission does is 
to broadly lay down scales, gradation 
of scales for a particular category 
For instance, in the station masters' 
category, we prescribed seven scales, 
and we left it to the Railway Admi
nistration, in the context of their 
work and their responsibility and so 
forth to fit the numerous gradations 
of station masters into the different 
pay scales The Railway Adminis
tration chose, I do not know why, to 
fit 87 per cent of them into the lowest 
scale-slab, with the result that there 
has been tremendous unrest amongst 
those people These are anomalies. 
People' m the supervisory cadres have 
been given lower scales than people 
who work under them These are all 
anomalies, and I feel—I am talking 
particularly about the railway people, 
that, by and large, if you adjusted 
those anomalies which had arisen as 
a result of the mal-implementation 
of the intention of the first Pay 
Commission, the people would be 
largely satisfied

Then, there are marginal adjust
ments that are necessary, m the case 
of allowances and things like that. 
I feel that if this is done, and if an 
ad hoc body is appointed, it will bring 
immediate relief; it will give relief 
where it is needed and I would 
also make this request that I saw a 
suggestion in the newspaper today 
that Government are thinking in 
terms of a committee consisting of 
officials or Ministers, but I would sug
gest—they should associate non- 
officials also. Otherwise, if it consists 
entirely of officials, it is bound to be 
exposed to the charge that it is work
ing under Government direction and 
that it is out of touch with the real 
needs of the workers.
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Shri Tangmmani (Madurai): I rise 
to support the resolution moved by my 
hon. friend and I shall be as brief as 
possible.

The first Pay Commission was 
appointed m 1946, and it dealt mainly 
with the Central Government employ
ees. It will not be out of place if I 
read out the terms of reference, which 
were as follows.

“the pay-structure of the pay- 
scales, standard of remunerations 
etc, the extent to which the pre
sent leave terms should be altered 
the conditions of retirement, 
pensions, provident fund schemes 
etc, the machinery for negotiating 
and settling questions relating to 

. the conditions of service etc.".
That was the first time when a 

commission was set up which consi
dered the question of all the Central 
Government employees Before this 
commission was set up, there was 
widespread unrest throughout the 
country and there was the threat of 
a strike by nearly 800,000 employees 
and the commission more or 
less put an end to this threat of 
strike. An interim relief to the extent 
of nearly Rs 10 crores was given to 
the railway employees 

What I would like to point out is 
this In 1946 it started with the 
Central Government employees. After 
the Pay Commission was set up, and 
after its report was published, many 
of the industrial workers raised simi
lar disputes, and their wages and 
emoluments have increased since then. 
During these ten years, what we find 
is that the industrial workers have 
gone ahead. In the State from which 
I come, namely the Madras State, the 
textile workers have got their own 
wage awards, and their wages have 
increased by nearly 15 per cent The 
same is the case in regard to the 
plantation workers Almost all indus
trial workers arc going ahead while 
those employees who gave a lead to 
the trade union movement in the 
country are lagging behind That, in 
short, is the position 

So, it is but time that we have what 
might be called a Central Pay Com-



Resolution re: 19 JULY 1957 Appointment of Second
Pay Commission

4370

[Shri TangamaniJ
miSSIOn, or a second Pay Commission,
or a wage board, which will go into
the question of revising the 'wage
structure, and revising the working
conditions.

1 'would also like to point out that
when the Minimum Wages Act was
passed, minimum wages were fixed
for certain industries. In certain
industies, the bargaining power of the
workers is not very high, but even in
those industries, there is a provision
for revising the minimum wages. It
may be argued that the minimum
wages of 1950 would continue to be
the same in 1955 also, but there is the
stipulation that the minimum wages
also will have to be revised within
five years. So, all these industries
get their minimum wages revised.
Way, I am told, that several count-

ries, in the recent past, have revised
the wages. The P & T and telephone
employees got an ad' hoc increment
last year in U.S,A. In U.K. a special
commission was set up. And I believe,
in Ceylon, there has already been a
revision of the wages. So, in all these
countries, whenever it is found that
the cost of living index is going up,
there has been a revision of wages
and pay scales. So, the case for revi-
sing the wages and scales is very
much strong.
Further, even amongst the Central

Government employees, who number
nearly 2 million, certain changes have
taken place. If we take, for example,
the Civil Aviation Department, we
shall find that the Civil Aviation
Department of 1947 is not the, Civil
Aviation Department of today. In
those days, the technical departments
that were formed were few and far
between.' But now, there has been a
tremendous expansion, and the cases
of these people are going by default.
Another point which my hon. friend

who preceded me has pointed out is
the question of anomalies. There is
a crying demand from the Central
Government employees that at least
the Central Pay Commission's award
should be implemented in all its force,
and the anomalies between the class

III and class IV employees should be
rectified.
Now, take the case of the port and

dock workers. They have adopted the
Central Pay Commission's recommen-
dations in 1953.. But we find that the
Chaudhuri Committee is still looking
into them with a view to resolving
those anomalies.

Similarly, anomalies are yet to be
resolved in the case of the railway
employees. Further, none of the'
Central Government employees is
getting the dearness allownce which
has been given by the Pay Commis- •
sion. If these anomalies are now"
resolved, and an ad hoc increment is
given, that will be good starting point
for the second wage board or second
pay commission.

Further-this is an issue which
might come up later; however, I might
mention it now-there are certain
employees who come directly under
the Central Government. Recently,
there has been a wage revision in the
case of the insurance employees. How
do their pay scales compare with those
of the other employees?

Surely, the employees under the
Reserve Bank, I believe, are enjoying
more or less the highest privilege-
not that they are getting a living
wage. There the minimum is
Rs , 90 and the scale goes up
to Rs. 300. Recently, when the
Reserve Bank Employees' Union and
the authorities negotiated, several con-'
cessions were given to them. For in-
stance, advances for purchase of
cycles, advances for construction of
houses, . subsidies, canteen facilities;
medical facilities and so many other
facilities are being extended to the
Reserve Bank employees ..

I know there is the stock argument
that the State Government employees
are being poorly paid. In the Madras
State, the State Government employees
get another concession; the children
of those employees get free education
up to the sixth form. But such faci-
lities have not been extended to the
Central Government employees.
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the hon. Minister will agree with me
that a start has got to be made in this
direction. We make this question very
simple., So far as dearness allowance .
is concerned, the slab of Rs. 5 for 20
points has been accepted in the first
Pay Commission's report and still
many of the employees are not getting
this. Normally, a textile worker or a
worker in the petroleum industry gets
three and a half annas to a point
above hundred in the cost of living
index. If 440 is accepted as the cost
of living index, he will be getting
Rs. 75. Industrial concerns are paying
Rs. 75. So, the question of fixation of
fair wages and dearness allowance, or
the merger of these two is an impor-
tant matter on which we have to
resolve now. In 1946, the revision of
the pay structure started with the
Central Government employees and
the same will be done in 1957 also.
The Prime Minister and Minister

for External Affairs (Shri Jawaharlal
Nehru): Mr. Deputy-Speaker, Sir, my
colleague, the Finance Minister will
deal with this Resolution and this
subject on behalf of Government
presently more adequately. I am not
dealing with this subject as a whole
but I thought that perhaps it might
be advantageous if I ventured to draw
the attention of the House to certain
aspects of this question.
The proposer of the Resolution re-

ferred to me as having said something
to the effect that there should be no
Pay Commission. I did say that, but
there is something more that I said
too; not that' only.. That was some
months back. What I said then and.
would like to repeat now is that we
cannot consider this question in some
kind of a vacuum. All of us desire
obviously, higher standards for our
people, for Central Government em-
ploye~ as well' as for others. There
is no difference of opinion on that.
In fact, the subject is such that, nor-
mally speaking, it should not be con-
sidered a party issue but an issue on
which all sections should apply their
wisdom to find out what we can do
about it. Obviously, as the hon.
Member Shri Frank Anthony said,
there are limits beyond which one
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The employees in the commercial
firms are getting periodically bonus
for 3 months to 6 months. A small
Bank like the Indian Overseas Bank
has granted them bonus for 3 months.
The Central Government employees
do not get any bonus. They do not
get even the concessions which are
extended to the State Government
employees. It is always wrong to
compare the wages of persons with
those living under starvation level.
This is like the Tamil proverb:

"Thammiln Meliyarayi nokki
thamathudamai amma perithendru
ahamagilka" .

The poor must look to the poor and
be satisfied with their lot. If that is
going to be the policy we are to adopt,
then there is not going to be any
advance.
I remember the hon. Prime Minister

who was inspiring us during our
younger days was always saying that
the living standards must increase
and that our people must come up to
the level of the most advanced count-
ries of the West .. The Fifteenth Indian
Labour Conference has given a
quietus to this controversy. Minimum
wage must be given to any man
worth the name. If there is any
small unit which is not able to give
minimum wage, then, it has got to
close down. We should not have
industries paying starvation wages to
their employees. If there is an indus-
try which is not able to pay the
minimum wage to its employees, then
we have to close down that industry
in the largest interest of the commu-
nity. Now, from the minimum wages
we go a step further and the concept
of fair wages has to apply in regard
to the employees with whom we are
concerned now. This has been clear-
ly defined in the Fair Wages Com-
mittee's report. If we are going to
have the Fair wages Committee's
report as the basis, then, the
Central Government employees will
certainly deserve better treatment.

The case for the Central
ment employees is really a
the. people of this country.

Govern';
case for
I know
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cannot go, whatever our desires may 
be. It becomes either wishful think
ing or a delibeiate attempt to do 
something which might result in the 
breakdown of the economic structure 
It is not a question of my arguing that 
it is bad and some one else arguing 
that it is good 
16.36 hrs.

[Mr Speaker in the Chair]
We all agree that this should be 

done to the greatest possible extent 
so that the standards of the people 
should rise In fact, the whole object 
of the economic policy of the Gov
ernment, the whole object of the Five- 
Year Plan etc is that That is not 
confined to the Central Government 
employees but applies to the people 
as a whole

I agree with the proposition that 
the Government as an employer 
should be a good employer—obviously 
So, there is a large measure of agree
ment and yet there may be a great 
deal of lack of agreement m the ap
proach to this question

The honourable proposer said, I 
think, that this must be done, what
ever may be the financial implications 
This is a kind of statement which, if 
I may say so, not only any Member 
of the Government, but even any 
Member of the Opposition cannot 
lightly make or accept We have to 
see m whatever we do as to what are 
the implications We cannot just for
get the conscquences and say, ‘Doit’ ’ 
Therefore, one has to consider this 
whole question in the context of to
day The context of 10 years or 11 
years ago when the old Pay Com
mission was appointed was completely 
different That Government had no 
.vide social outlook, no desire to mdus- 
ir Alise the country or to make any 
big revolutionary or semi-rcvolution- 
ary changes They had to carry on, 
maybe doing good here and there 
Now conditions are entirely different 
Here is this country engaged on a 
vital and tremendous adventure You 
may criticise that we go too far That 
is a different matter. But it is a com
mon ground that this Parliament and
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our people are engaged m this great 
adventure at trying to lift our people 
from boot-straps and give them 
higher standards—to all of them and 
not for a section.

Indeed, if I may criticise this reso
lution, this resolution says that some
thing should be done. It says that a 
Pay Commission should be appointed 
to bring the employees ‘in conformity 
with the country's ideal of socialist 
pattern of society’. I wonder what 
the Hon Member has in mind about 
the socialist pattern, as if socialist pat
terns are coming about to India by rais
ing the salaries of vanous sections It 
has absolutely nothing to do with socia
lism or socialist pattern, may 1 remind 
him7 Therefore, for that purpose, the 
tesolution is completely wrong It is 
just not understandmg the issue. 
Presumably ihe hon Member wants a 
socialist pattern of society. But it 
cannot come about in this way. In 
fact, you put a bar to its coming by 
trying to proceed in this way Let us, 
by all means, have proper salaries. 
Let us raise the standards of our 
employees in the Central Government 
and elsewhere But above all, let us 
raise the capacity of the country to 
do this because otherwise you stop 
somewhere

Therefore, we come back to the 
question of the capacity to do these 
things—production, productive efforts 
etc Some hon members talked Bbout 
salaries and wages going up in other 
countries It is perfectly true Recent
ly I had been to a number of countries 
m Western Europe There I noticed, 
with some surprise, how they had 
recovered from the effects of the war 
Broken down places which had been 
bombed out of existence are huge 
flourishing towns and factones today. 
They are paying higher salar and 
higher wages because they are produ
cing much more than they ever did. 
Whether you go to Germany or even 
France—I do not wish to criticise it 
with certain curious state of its poli
tics it is producing more.



Shrimatl i m  Chakravartty
(Bashirhat): We are also producing 
more

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): Yes, certainly we are produ
cing more and we hope to produce 
more But the whole question, as has 
been often said and I may repeat it, 
is this that these countries, roughly 
speaking, of western Europe and the 
Soviet Union were industrialised, went 
through an economic revolution, that 
is to say, were industrialised largely 
before the political revolution came 
m a big way Therefore, they were 
strong enough to meet the demands 
of the political revolution, the econo
mic revolution having come earlier 
In the Soviet Union, of course, condi
tions were different and they brought 
about the economic revolution in 
certain ways and suffered a great 
deal of hardship to achieve certain 
results Now we had to face in this 
country a big political revolution 
coming preceding the economic revo
lution Now we are trying to bring 
about the economic revolution The 
whole process has been put in a diffe
rent way here Not only in India I 
mean but in all those countries, so 
called best developed countries, that 
is the difficulty The political revo
lution produces political consciousness, 
demands, etc, legitimate demands, 
of course, without adequate means of 
supplying those demands, unless there 
is an economic revolution to do it 
And, it does not matter whether it is 
a socialistic, capitalistic, communistic 
or any other way, you have to produce 
enough in order to satisfy the 
demands If not, you cannot go head 
In order to bring about that system of 
production, to produce much more, 
you have to go through the pains of 
labour, tremendous pains, austerity # 
and what not It does not matter 
whether it is a communist way of 
approach or capitalist, one has to do 
that till you arrive at a stage when 
production rather automatically 
increases

When we are going through these 
transition periods, we have to face
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that difficulty Always we have to 
pick and choose as to what we Mn 
give for increasing the standards in 
the immediate present We want to 
give it, we must give it, I agree, but 
to what extent7 Because, the moment 
you go a little further, every bit fur
ther that you go means less supply for 
future advancement less supply fos» 
future investment and so and 
so forth That is the difflcult- 
choice that Governments in every 
country have to make So, that 
is a basic question which has to 
be faced in the context of today and 
not m the context of the British Gov
ernment m 1946 and what they said 
then, it is completely different

Then again, if that is the basic ques
tion we have to consider it Suppose 
we do consider it There can be no 
objection from my part or the Gov
ernment’s part to any enquiry, but 
always provide an enquiry taking in
to consideration every aspect of the 
question It will be a totally irrele
vant and unrealistic enquiry if you 
ask some people, as you did in 1946, 
Look at this limited subject here and. 

give us your views” Anybody can 
give his views, they may be very 
good views for the limited subject, 
but totally unrealistic from the larger 
context of things Therefore, what
ever enquiry there is, we must keep 
in view this larger context We are 
going through this tremendous ad
venture, call it Five Year Plan or 
whatever you like There will be 
many Five Year Plans, I do not say 
that the Five Year Plan is sacrosanct 
that it cannot be changed, varied, 
amended or what not That is a 
different matter, but today, whether 
it is this Plan or a varied Plan, we 
must go through it Otherwise, we 
remain where we were Hon Mem
bers remind me that our production 
is going up I am glad about it, but 
I want it to go up even faster and I 
want to supply the results of what you 
produce, maybe the surplus, for fur
ther investment Whatever our diffi
culties are at the present moment, 
whether of internal finance or exter
nal finance, or the difficulties of • 
dynamic progressive economy, remem-



[Shn Jawaharlal Nehru] 
her that these are difficulties for the 
country which is moving forward and 
not for countries of static economy. 
Therefore, although they are giving us 
headaches, m a sense they are good 
difficulties, difficulties of progress and 
not of stagnation and inaction. Also 
remember, we want internal finance, 
foreign exchange and all that; what 
for* Some people talk vaguely about 
our spending spree What do we
spend money on? On machinery,
which is an investment We have not 
spent it aw&y, we have got something 
solid out of it It is in this context 
that we have to consider this question 
Otherwise, you only really get gomg 
in the sense of providing enough for 
an evernsing standard of living for 
our employees and other*

Of course, other matters have been 
mentioned We cannot now, as the 
Central Government might have done 
in the old days, ignore the consider
able difference between Central em
ployees, and State employees, some
times equally good Sometimes two 
men work m the same place and do 
'the same job and yet, as I think Mr. 
Anthony said or someone else, you 
cannot just lift all these people, be
cause we have not got the strength 
to lift all of them What are we 
to do7 Then, leaving out the whole 
question of Central and State em
ployees what about the hundreds of 
millions of others7 Obviously we 
cannot lift all of them The piocess 
of lifting them up is the whole process 
of our planning, development and 
everything This process, whether it 
is industrialisation or community deve
lopment schemes or whatever they 
are, is one big process To do that, 
therefore, one has to see these thmgs 
in a proper perspective If you have 
an enquiry, it must be an enquiry 
keeping in view the economic condi
tion of the country, the Five Year 
Plan and all that, because if that fails, 
then the whole structure fails and the 
very thing that we want to happen 
does not happen. That is why often 
when such a situation arises in a coun
try, people have talked about what
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they call wage freezes and proAt 
freezes I am not at the moment 
suggesting that, although eminent 
people have talked about it in India 
too Broadly speaking, one haB to 
realise that one cannot m such cir
cumstances go on, much as one might 
want to go on, in this direction. One 
simply cannot, because apart from 
other things, higher wages in these 
circumst mces may lead to more in
flation and therefore, the capacity to 
produce more becomes less and less. 
In fact, you do not get the higher 
wage's only they remain where they 
v,ore Only the country suffers; all 
your .planning suffers, maybe the 
value of your currency goes down and 
so on So this complicated thing 
occurs It is not a question of, let us 
say, a labour tribunal with a very 
eminent judge sitting and deciding 
whether this should be paid or that. 
The judge sees only certain things. 
He does not see, in that limited mat
ter, the ultimate economic consequen
ces which a country has to face, more 
especially when we are dealing with 
millions of people Therefore, these 
are the important considerations that 
have to be borne in mind

One thing, of course, I will say and 
thore can  be no doubt at all 1 think 
M i Anthony sa id  about anomalies 
Obviously these have to be dealt with 
and should be dealt with. And, not 
only these 1 felt personally, apart 
from this, the real advance should be 
made much more in the way of pro
viding amenities It is a better way, 
:i more social way and the money 
that is spent upon it goes much fur
ther than otherwise Amenities, bet
ter living conditions, better health, 
cheaper or free education—these are 
the things which immediately lessen 
the burden on an individual or a 
family and I think it is the duty oi 
the State to provide them. It is only 
our incapacity at the present moment 
to do it that prevents us from doing 
it and ultimately all the kind of 
things that the State should do. They 
should be provided for from birth to
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death. I am prepared to accept that' 
maxim, but only I cannot give effect 
to it today.

So that it is in this context that I 
should like this question to be looked 
at. Further—I hope I am not un
necessarily censorious—I do get an 
impression sometimes that these 
demands etc. for higher wages, this, 
that and the other, justified as they 
may be from time to time, somehow, 
at the present moment, are more in 
the nature of a political approach than 
an economic approach to these pro
blems . . (Interruptions).

Shrlmatl Renu Chakravartty: Do
prices not go up’  It is not political

Shri Sadhan Gupta (Calcutta— 
East)' Even the INTUC sponsored it

Shrf Jawaharlal Nehru: Never
theless why I say so is this I do not 
say that there i.s no economic reason 
fui it I admit that I agree there 
arc economic reasons for it, and let 
us considei w h at we can do about it. 
Novi i tholes ill this business of slow
ing down • nd constant threats and 
tne language used is not economic 
language It is a very different 
language It is extraordinary

Now, I must say that this mentality 
of slowing down that is taking place 
sometimes is a most dangerous men
tality, dangerous for the country to
day The one big thing that I find 
when I go, whether to Communist 
countries in Europe or Asia or to non- 
Communist countries, the one good 
thing that I find is hard work—every
body working hard During the leis
ure hours, play hard, if you like But 
during thi lr working hours, they work 
hard

You go to Germany One is amazed 
at the work of the German. Or take 
the Dutchman or the man of any other 
country But I am simply amazed 
at their recovery through sheer hard 
work They went through this—hav
ing been a defeated nation; the Ger
mans—and worked hard. It was 
something amazing. They do not 
mind 9 hours, 10 hours because they 
felt that they had to bring themselves 
up.

Shri Sadhan Gupta: The wages are
also amazing there.

Shri Hem Bairn: When the walls 
of the stomach are burning, it Is cruel 
to ask them to work harder.

Shri Jawaharlal Nehru: I have not 
quite heard that. However, it is im
material

But this business of slowing down 
is, apart from the essential harm it 
does, that is, less production, less of 
everything, psychologically and spiri
tually a fatal thing to do ia this coun
try, when wc have to make people 
think—ourselves, yourselves, every
body—in terms of concentrated, co
operative hard work.

Then, fore, I say it is spiritually 
something which eats into the vitals 
of our being, of our public life and 
community life

Take another instance, a very posi
tive instance Today one of our big 
problems is the unloading of ships at 
Calcutta and Bombay harbours. 
Every day’s delay in unloading them 
means demurrage We are paying, I 
believe, Rs 1 lakh a day—may be 
more—just because we are not un
loading ships m time, and Rs 1 lakh 
in foreign currency which we can ill 
aflfoid Why9 Because there are 
delays I am not blaming anybody in 
this matter, and I hope things will be 
bettor

But heri it is Here is the slowing 
down business, deliberate slowing 
down, which creatrs tremi ldous diffi
culties for us It weakens the coun
try, it weakens our position to im
prove the lot of those very persons 
whose lot '■hould be improved I 
agree their lot should be improved, 
but we cannot improve it beyond our 
c ‘pacity to do so It is obvious Or 
we improve it at the cost of somebody 
clsp At whose cost’  Some of our 
friends may say ‘Oh, stop the privy 
purses and the rest’ Well, I agree..

Shrimati Renu Chakravartty: Stop 
the profiteering of the stevedores and 
you will get a lot more for your plans.

Shri Jawaharlal Nehru: Stop the 
profiteering. Certainly. I am sorry I 
do not know enough about than. But
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I agree with the hon lady Member 
completely—atop the profiteering
Certainly stop profiteering—I repeat— 
but one must recognise that all this 
business of stopping profiteering, the 
privy purses etc which may be desira
ble m its due time, does not really 
affect the situation basically It does 
not? it may make a slight difference, 
and it should be done (interrup
tions)

Shri Hem Baraa: What about the 
psychological effect7 '

Shri Jawaharlal Nehru. I accept 
that—psychology is certainly there— 
but the realities are that only by hard 
work and production we could pro
duce the necessary stuff for advance 
and for increasing standards of life 
There is no other way, and every pro
cess, whether it is stnke or go-slow 
movement or anything which stops 
production or delays or lessens pro
duction, is harmful to the interests of 
the country and to the interests of the 
very people who are doing it, unless 
they want to profit at the expense of 
some other section of the community

So I do submit that this constant 
threat of stnke and go-slow is a very 
unhealthy sign in India or anywhere, 
more especially here m India today It 
is almost an attempt to hold up the 
community and to make the com
munity do something which normally 
the community cannot afford to do or 
may not do or can only do at the ex
pense at others

That is not a right approach It is 
a completely right approach for 
workers, employees etc to discuss in 
an organised way their demands and 
their anomalies There is no doubt 
that many of than suffer and, surely, 
■whatever our faults may be, nobody 
can say that we, the Government or 
any of us, do not want them to get 
rid of their anomalies or sufferings or 
that we do not want them to better 
their condition.

We do want to do as much as pos
sible, but we must, I think, realise 
that the way to do it in present con
ations is not by conflict—-whether it 
to industrial conflict or whether it is

a conflict directly between govern
ment employees and the Government

Now, hon Members have often sug
gested what is called nationalisation 
I have no doubt that, as we have 
done already, important industries 
ought to be nationalised. We have 
made lists of what should be and 
what should not be

But I should like this House to 
lemember what nationalisation 
means today I am not talking m
terms of cost The moment Govern
ment has to deal with an industry, 
politics intervene and they are incited 
and there are anti-government 
strikes

Therefore, if a Government has 
always to face this kind of problem, 
it becomes a bar or something which 
comes m the way of nationalisation 
If nationalisation means simply con
flict, which otherwise would not occur 
then nationalisation loses much of Its 
charm and benefit

Shri Hem Baraa Is it because of 
anticipated strikes that Government 
does not proceed in that line with 
progressive measures’

Mr Speaker. Order, order The hon 
Member should not interrupt like 
this

Shri Jawaharlal Nehru. I do not 
know what the hon Member says 
But in future, Government will cer
tainly not g» in that way if strikes 
are going to occur I can assure the 
hon Member that this will be an 
important consideration in future in 
this matter Because our object at 
present moment, is not some doctri
naire or theoretical object, it is to 
build up this country There must be 
greater production and more equita
ble distribution. Greater production 
is the first absolute essential We 
cannot move otherwise There must 
be greater production for greater 
surplus for investment for greater 
progress, thereby lifting up standards 
all round If that cannot be achieved 
one way, then some other way has to 
be sought
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Therefore, I submit that all these 
aspects should be kept in view by this 
House Let us consider this matter 
not in any narrow party way, because 
large numbers of people are involved 
We want to do then good. At the 
same time, no Government, obviously, 
can be held up in tills way to stand 
up and deliver, nor can the commu
nity be held up to stand up and 
deliver or *we shall strike*

If in spite of all this, strikes occur, 
then any Government worth its name 
will face the strikes whatever hap
pens It is quite an impossible situa
tion, with the kind of language that 
is used and the kind of threats that 
are issued all the time for the 
Government to submit to it

But we have taken steps In regard 
to the posts and telegraphs matter, 
my hon colleague, the Minister of 
Transport and Communications, made 
a statement yesterday showing how 
far they had gone to meet the demand, 
showing that in other matters they 
are discussing They want to go 
ahead

These are complicated matters and 
we want to meet them, the postmen 
and the like are the most valuable 
members of the community We want 
them to prosper But they do not 
help m the solution of those problems 
bv gestures of defiance all the tune 
and words of defiance That is not 
the way a community should function, 
more especially when we are engaged 
in this big adventure of building up 
India 
lW frs
^shri S A Dange (Bombay City— 
Central) Sir, the subject that is be
fore us is quite serious, not because 
threats of strikes are held or counter
threats of suppressing them are given, 
because, threats on either side, either 
of carrying out strikes or suppressing 
strikes, do not lead us anywhere 
After all, there are two parties to the 
whole question one is the working 
class which makes the demand, and 
the other is the employing class— 
either the State or the private sector 
(An Hon Member And a third) 
They want a third party I do not

know where the party is when these 
things come in. If they had been a 
little bit careful about defining socia
lism, they would have found that lay 
statements are not incorrect. How
ever, what is the position we are 
having9

It is already admitted that produc
tion is increasing, nobody denies it  
It is admitted we are w orking hard; 
nobody denies that The question is, 
where should the increased produc
tion go It is admitted that part of it 
must go into greater investments We 
do not deny that But it is 
admitted in the Plan that the dispari
ties in income should be reduced as 
the Plan proceeds and production 
grow& This is exactly the damnr^ 
for the Pay Commission The dis
parities in income, even m the con
text of growing production, still re
main They should go

Now, what is socialism if it is not \ 
raising real wages7 I am not talking 
of money wages, nor would you per
mit me to go into discussions of how 
wages are reflected in prices But 
let me submit that it is a wrong 
theory in economics to say that higher 
wages always lead to higher prices 
This theory has been blown up even 
in capitalist economies, lei aJone 
socialist economies Wages are the 
cential point around which prices re
volve But prices are not m every 
sector made by wages Otherwise you 
would not have such a category as is 
called monopoly wages Monopoly 
wages run away from the wage struc
ture and have nothing to do with 
wage structure It is a well known 
phenomenon m economics through
out the world that, for example, the 
prices of manufactured goods and 
prices of raw materials fluctuate 
differently and the prices of manu
factured goods are controlled by 
manufacturers irrespective of the 
wage claims This is already admit
ted Therefore, I would not go Into 
economic theory here, because it is a 
wrong theory to tell the working 
njyqq or the community that pnee, at 
all times, in all its quantum, is always 
governed by the quantum of wages
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The quantum of wages has nothing to 
do with the quantum of prices, because 
prices are a market phenomenon 
while wages are a production pheno
menon Therefore, I should not go 
into it, and our Prime Minister would 
not like to be bothered with the 
theory of it But I certainly would 
like to contradirt, if he permits, the 
statement that wages have nothing to 
do with the socialist pattern What we 
are saying in the resolution is simply 
this that socialist pattern should not 
mean falling living standardb at least 
If you cannot satisfy the demands for 
some time and if you say ‘ Do not 
ask for a higher and rising standard 
until I complete a certain stage of 
p iodu ctionthat is a reasonable de
mand I can understand it But you 
should at hast guarantee to me a 
standard which is not a falling stand
ard of living

But here what are we getting7 
Prices are rising up, while wages are 
pegged, salaries are pegged Therefore, 
what is happening is that real wages 
are falling Where annual bonus is 
obtainable m factories, there alone we 
arc able to get a certain level of real 
wages m proportion to certain levels 
of productivity But with regard to 
government servants there is no ques
tion of a link-up of prices and dear
ness allowance Therefore, our submis
sion is that even in a socialist pattern 
the question of wages is the most im
portant, because in a socialist pattern 
wages ts the form of income and is m 
fact the only income I would there
fore say that if you accept socialist 
pattern, please remember that falling 
standards at least have to be stopped

If prices are pegged, I can under
stand Stop prices from rising But 
with every taxation measure, or even 
without taxation, prices are jumping 
up What is the poor man to do? 
He is pegged up at Rs 30 plus dear
ness allowance with a rising scale up 
to Rs 35 aftev ten years In this 
country let us do away with the 
medieval pay structure of thirty or 
sometimes even twenty-/lve rupees at 
the lowest rung and higher pay scales

at three, or live thousand rupees with 
allowances and so on end so forth 
Should there not be a Pay Commis
sion to judge not only the salaries of 
government servants but including 
the whole administrative structure, 
instead of simply having good words 
about voluntary cuts9 Voluntary 
cuts h» no meaning If ten per cent 
is cut from two thousand rupees, it 
comis to Rs 200 no doubt But ten 
per v.cnt cut from thirty rupees would 
be a bad blow for the man who is 
getting a Jow ftagi Therefore, volun
tary cut is no good If people were 
to propose a r itionalisation of the 
whole cost tructurc including even 
the M P ’s, then for persons getting 
above a til >a and rupees there should 
be a cut of thirty or forty per cent, 
thost getting between five hundred 
and thousand rupees should get 
something less, and those who are 
getting below five hundred should 
have no cut but they should get a 
rm  If such a system of arriving at 
wages is come to, then our Finance 
Minister will surcl> find that the 
saving is enough to meet at least a 
part of the rise that is claimed b> the 
government servants in the lower 
categories

Thciefoie the first point is, let us 
not discuss abstract economics But 
abstract economics is affecting real 
life There I deny tht theory that 
wages m every place determine the 
quantum of prices and therefore a 
rise in wages will always, lead to a 
rise in pi ices Even m the history of 
countries with capitalist economies we 
have found that a very big rise in 
wiges has led actually to a fall in 
pi ices many a time This is recorded 
m economic literature, and our 
Finance Mmister certainly knows 
about it There is no such theory 
which is valid in capitalist economy, 
and certainly not m socialist economy

With regard to the question of 
politics being involved in thn, I can 
say on behalf of my party that we do 
not approach this question from the 
point or view of politics af all Be
cause our main question is, would
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you hold the price line for us7 if you 
give me thirty rupees and nee is 
selling at two rupees, please hold it 
at two rupees But you cannot hold, 
you have admitted your inability to 
hold it You cannot hold the profit 
line

There was a progressive manufac
ture who proposed in another con
ference that prices be frozen, wages 
be frozen and dividends be frozen 
Only, after “dividends" he added the 
words “at current level” The banks 
are paying dividends at the rate of 30 
per cent Plantations are paying 
dividends at the rate of 40 per cent 
or 50 per cent And he wants freez
ing of dividends at the current level 
prices to be fio?en at the cuirent 
level and wages also to be frozen at 
the current level—vtrv impartial 
community thinking1 This is an im
partial thinking which leads to an 
impartial starvation of the flxed-wage 
earner1 Suiely, this is not the way of 
thinking I am not referring to any 
Minister having said that I am 
speaking about some manufacturer 
who made a plea like that

Rcfcrcncc is made to the Indian 
Labour Conference The Indian 
Labour Conftrcnce certainly had 
done some good thing The first was 
in the speech of the Minister for 
Labour, that the philosophy if a wage 
free 70 is being blown up He said this 
is all wiong and “we do not under
stand for wage freeze”—though 
this was the philosophy under
lying the First Five Year Plan And 
of course the working class had to 
fight against it and secure certain 
highei wages, because prices were 
rising And it is not for a general 
wage increase They do not say, have 
a general wage increase irrespective 
of what they need of the industry 
and the worker is But we say a cli
mate of general wage increase exists, 
whether it is 25 or 10 or 40 should 
be judged in terms of the industry 
given Therefor**, the Labour Confer
ence did take a certain progressive 
standpoint on this question and de
manded fair wage, demanded a mini
mum wage in terms of reports which 
are already admitted and reports

which are not being translated into 
action

I must congratulate the Labour 
Minister for having asked that the 
standards which were defined are 
given effect to by the various indus
tries But that Conference itsel* gave 
a lead m saying that a general freeze 
is out of date A general wage 
increase may not be possible in the 
sense of, say, a flat 25 per cent or so 
The Labour Minister himself presided 
over a meeting wherein the coal
miners were allowed 40 per cent 
wage mcr ,e Even my organisation 
asked for lit per cent increase If the 
coal miners deserved 40, I won’t say, 
give 25 If some organisation can 
stand only 5 per cent I won't say, m 
anv case, 25 per cent I say, judge the 
< ondition of tho worker in the given 
mdusti v, given service, given em- 
plov at, see what is the cost to him 
ir the present structure of price and 
give the reasonable rise My only sub
mission is that a rise in wages .s 
nec^ssiry all round m the economy, 
in view of the fact that production 
is using continuously, m view of the 
fact that piofits are rising continuous
ly in view of that that productivity 
pei head is rising continuously, in view 
of the fact that prices are rising con
tinuously Therefore, the man must 
Ret a use in wages In view of all 
these conditions, we are making a 
case for increase m wages and not 
from motives of politics or anything

I certainly stand for negotiation 
with the Minister of Communications 
or with the Minister of Finance or 
with the Prime Minister I say, do not 
deny the position We do not denounce 
collective bargaining Our complaint is 
that collective bargaining is not done 
quickly There is ‘go slow’ on the go
vernment side in collective bargain
ing Therefore the reaction is go slow 
in production For go slow in produc
tion brings down Government to 
teason Therefore, there should be 
the abolition of ‘go slow’ on every 
side It is not merely denouncing go 
slow, in everything, that will do In 
transport, you can produce by law 
that the speed should be 20 miles 
When you have a lesser number of 
buses, you ask the driver to increase
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the speed to 30 and even 40. He meets 
with an accident. He is suspended and 
punished. The law Bays 20 is the 
speed. Therefore, there is such a 
thing as legitimate ‘go slow*. Within 
the frame work of law there is such 
a thing and a legitimate refusal to do 
overtime, is also within the frame
work of the law. For example, in 
spinning, if you suddenly raise the 
spindles to 8,000, 13,000 or 14,000 ir
respective of the count that is on the 
spindle frame, in that case, I think I 
am entitled to go slow. I cannot stand 
all the strain. I therefore claim that I 
cannot do it Therefore, let us now 
denounce go slow on the ground that 
it is go slow Let us understand it as 
an industrial phenomenon, as a defen
sive mechanism of the worker when 
he cannot stand speed and conditions.
I am not m favour of go slow just as 
tactics for sabotage of the Plan. We 
do not think of sabotaging the Plan 
»v«n from inside the Congress Party, 
let alone our side Even amongst 
them there are some people who say, 
why so many steel plants We say: 
No, steel plants must be had I am 
prepared to do whatever we can for 
setting up the steel plants wherever 
they are, not necessarily Bhilai or 
•ome other place, but everywhere, 
Rourkela, Durgapur or anywhere. 
The core of the Plan cannot be 
challenged We are not the people who 
would produce some political excuse 
in order to hold up the work of pro
duction and stop the Plan from attain
ing its goal 

Our only request is, please look at 
the human side of the whole thing. 
You are thinking of building up a 
plant; production is going to be plan
ned. I say there is the human side 
also along with that There are en
gines of iron and steel you must 
have them, but there is also the 
human side in ' the scheme. That 
means he must get rice, house, cloth
ing etc You only want to determine 
the standards of coal for the engine. In 
*hat case, the engine may probably 
start running; it cannot run continu
ously if my human engine fails. I only 
request that human values be import

ed into the whole consideration and 
politics be set aside, the human vain* 
should be translated very simply in 
terms of a Pay Commission. I do not 
think that everything should be ad* 
mitted. But enquire with a pre-condi
tion that the climate of higher pro
duction does require, the climate of 
higher prices does require higher 
wages. That should be the pre-condi
tion of understanding of the work of 
the Commission.

The relief should not be merely in 
some small field, say education. But, 
supposing 10,000 employees have not 
got children to be educated, what is 
the use of that benefit? His nee will 
cost as much as before; m fact more. 
The educational concession is not 
going to give him any relief in the 
rice, wheat or house. Therefore, the 
proposal to give only small benefits is 
not correct It may give you satisfac
tion that m any case we have carried 
our point and we have not given a Pay 
Commission Call it a Pay Committee, 
call it an Ad Hoc Committee, call it a 
non-AdHoc Committee, call it an un
orthodox Committee —I am not wor
ried with the name provided it 
functions openly, enquiries correctly 
and judges properly

But I would say some interim cash 
relief would be necessary. Or give 
some nee, wheat cloth at exact prices 
which neutralise the rise in cost of 
living to a large extent Do not give 
me money I do not mind that Of 
course, that would be revertmg back 
to the medieval system of wages. 
But, if today under present conditions 
it is necessary, let us do it. In the 
war days when dearness allowance 
could not be given in money, it was 
given in terms of rice, wheat or cloth. 
Please give like that. But neutralise 
the rising cost of living and make 
them live a little better. At least 
stop the standard of living from fall
ing We are not even asking for any 
use in standard of living im
mediately, at least stop the 
fall in standards. If that if 
not done, then what can Z say. I am 
not here to give threats of anything 
of that sort. We have not got the
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ponfer J» five  threats because It is the 
trade union* that have to decide and 
certainly, the trade unions want to 
decide in way that compromise and 
settlement is arrived at I can assure 
on behalf of our party that we want 
settlement, we want understanding, 
we want the Plan to go ahead but we 
won't do it on the basis of starving 
the government employees, whether 
high or low, whether drawing Rs.
1,000 or drawing Rs. 20.

'When production is increasing it is 
my right that a part of if must come 
to me in the form of a higher wage, 
a higher real wage. Therefore, the 
demand for wages is not against the 
socialist pattern. It is not against the 
rising needs of productivity, it is not 
against the economy. Now, they are 
talking about inflation. We cannot go 
into the whole theory now. In fact, I 
should have proposed that some of the 
Ministers who are interested in it and 
the Opposition Members should once 
lor all thrash it—this whole question 
as to what is inflation, what is wages, 
what determines prices etc. Let us 
sit down and arrive at a concrete 
understanding on this question

Then there is the habit of suggest* 
ing that higher wages will lead to 
higher prices and there will be in
flation, and then again you will lose 
wages. Somebody says, No. Let us 
have some understanding, therefore, 
if possible by a joint discussion on this 
question also. I would suggest a com
mittee to determine this ques
tion so far as this House 
is concerned to guide us properly on 
questions of economy. Because eco
nomy is not such a small thing like 
the days of old when you can take 
a packet of wheat to the neighbour 
chamar and buy a pair of shoes and 
walk away. It is not merely village 
economy. International standards and 
international prices and production 
and man? other things now enter into 
(he economy. Therfore, economy has 
become a complicated thing. There
fore, let us not be taken in by slogans. 
I  am sun  if the Finance Minister 
wants ha can find the money without

inflation, th e  only trouble is whethe! 
he wants it or not. If he wants it lit 
can find the money. He can, I  att 
sure, find that without even hawing 
a threat of inflation. It is not that 
always inflation leads to higher prides, 
I think he knows it because if he can 
hold the price line whatever the 
amount of inflation, the prices will not 
rise and the cost of living will come 
down. Therefore, it is not an auto
matic relation that increase in money 
quantum necessarily le&ds to infla
tionary rise in prices. That he him
self knows. Therefore, if on questions 
of economics, we are entitled to a 
Pay Commission and interim relief 
and higher wages; if it is on questions 
of production, we are entitled to it; 
if it is on questions of future Plan, 
even then we are ^entitled because 
the government servants, a machinery 
of 200 million people including the 
Ministers, whose wages should also 
be rationalised very soon and see 
whether they should find some sav
ings of a quite large size—and not 
only Ministers, I am saying the High 
Court Judges and so on and so forth 
—do require some attention through 
this Pay Commission.

So, In terms of that and I would 
say lastly in terms of human needs 
of making the man work efficiently, 
to make him feel that whenever the 
prices jump up, he is looked after. 
Under all these terms, I would suggest 
and plead with the Finance Minister, 
‘Do accept the need for a 
Commission or a Committee and 
the need for giving interim relief, 
not only in terms of marriage presents 
or education grants or something like 
that but in terms of real wages’. May
be, it may not be very high to begin 
with but it should be real wage. Then,
I can promise that the working class 
in this country, whether in private 
factories or in Government employ' 
ment, will create such efficiency rate 
that production will rise to still 
greater heights. If it is not done—X 
do not give threats—'the working class 
will find itself incapable of fulfilling 
its task. Mere moral lecturing will not 
help them. Sympathy does not pro-
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duce bread It is really hard money 
which is mquired to get bread. 
Therefore, I again plead for 
a sympathetic consideration of the 
problem and a sympathetic approach 
to the solution of the problem through 
collective bargaining and quick nego
tiation Then only we shall be in a 
position to fulfil our Plax^y

Shri Hem Baraa: Sir, I find that 
everybody is agreed on the demand 
for a Second Pay Commission It is 
not only that the Central Government 
employees demand it, others also 
demand it and we find that the climate 
today is somewhat intense with agita- 
tion It is an agitation for a better 
standard of living, for higher wages 
The recommendations of the First Pay 
Commission are not commensurate 
with the present context, they could 
not take the present prices into consi
deration The prices are rising

There is a demand, m these circums
tances, for a Second Pay Commission 
to rationalise the pay structure in the 
country and it is more than cruel to 
say that this agitation is by some 
interested individuals or people It is 
a demand of the entire working class 
of this country and they feel that their 
ease is neglected When we ask them 
to co-operate m the nation-building 
activities, it is good No political party 
ever, stands against it In fact they 
also want such activities to pro
gress That is what Shn Dange said 
about the Second Plan He has offered 
his co-operation

When it is said that these people 
have political motives, I ask what 
political motives can we have7 There 
is no political motive whatsoever It 
Is an economic problem and the poli
tical parties have tried to judge this 
problem from the economic point of 
view

The Prime Minister spoke of his 
recent visit to communist and non
communist countries He referred to 
the people there working hard and all 
that But our people have an empty 
.stomach It is more than cruel to ask 
our people to work hard on an empty 
stomach and that is what we are doing

4393 Resolution re:
in our country. We are giving them 
extra burdens by taxation and at the 
same time we forget the conditions 
prevailing in the countries which th» 
Prime Minister was privileged to 
visit There, the workers get a lot o f 
social benefits such as health insur
ance, family allowances and children’s 
allowances and so on Our people do 
not have these advantages but you 
want them to work hard because we 
have Plans

I do not say that people snould not 
work hard But you say so without 
providing for amenities or looking 
after the living conditions Then, it i» 
revolting

There is a fundamental pnnciple in 
our Directive Principles enjoined in 
our Constitution equal distribution 
of wealth When it speaks equal dis
tribution of wealth, it means equal 
distribution of income also What 
about our country’  The First Pay 
Commission which made recommen
dations had fixed the maximum at 
Rs 2,000 What did our Government 
do’  The highest paid civilian m our 
country is a man who draws Rs 4,500 
At the same time, a peon in a parti
cular State draws Rs 22-8-0, that is 
his princely salary We want this 
gap, this Chinese Wall which the 
Government has erected between 
this maximum and minimum must 
be liquidated The minimum must 
not be below Rs 100 a month and the 
maximum, not more than Rs 2,000 as 
recommended by that Commission 
This is what we want

Talking of socialist pattern o f 
society and all that, these are very 
fair phrases to capture the imagina
tion of the people While talking 
about it, the Prime Minister said he 
was not concerned with the pay 
structure I am sorry to hear th?t 
I feel that equality of income or eco
nomic circumstances is one o f the 
key stones of such a society If w» 
forget that, we are simply reducing 
this socialist pattern into a pattern 
only and nothing else It becomes 
a slogan only and nothing else

We have a private sector and w e 
have a public sector But, unless and
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until the State becomes kb ideal em
ployer, the other people would net 
get any initiative. The State must 
become an ideal employer. The Pay 
Commission has said a very beautiful 
sentence about it. There are certain 
moral sanctions behind this demand 
for being an ideal employer. The Pay 
Commission refers to 'the application 
of some moral principle’ from the 
Government which happens to be the 
employer. I am sorry to say that 
this moral principle is badly neglect
ed.

The Hon. Mover of the Resolution 
said about the conditions when the 
First Pay Commission was constituted 
some ten years ago. The objective 
factors and conditions that were then 
have changed a lot. It has made the 
recommendations on the assumption 
that the prices may stabilise at a 
level which will be, giving the cost 
of living index, somewhat between 
160—175, taking the pre-war index to 
be 100. But that is not the price 
index today as was stated. It is round 
about 439. If that is so, the basis of 
assumption was wrong.

Unless and until our pay structure 
is rationalised, and people are in
spired to work hard, there could be 
no real hard work. In other coun
tries also, people should be inspired 
to work hard. What are we seeing 
in this country after freedom. I would 
refer to social mobility. If we do not 
create a feeling of social mobility in 
the country things would not improve. 
The employees have been starving; 
they find that their children have no 
educational facilities; they find that 
they have no medical facilities and 
that they have to creep about in the 
dark. It is quite natural for human 
psychology to be lost in frustration. 
What is happening in our country 
today. I would say that the locusts 
of despair are destroying the harvest 
of freedom. It is the business of Gov
ernment to pay attention to this as
pect of the matter and from that point 
of view we should have a Second Pay 
Commission in order to revise the pay 
structure of the country and to 
rationalise it entirely.

The First Pay Commission itself

had foreseen this. That was why it 
had written a very significant sen
tence in its report. The First Pay 
Commission said:

"After all if time should show 
that the assumptions or expecta
tions on which our recommenda
tions are based have not been 
justified or realised, it would not 
be very difficult to arrange for 
a revision.”
They themselves had foreseen this 

revision. While on the subject of 
the Second Pay Commission, I would 
make a humble suggestion. On the 
First Pay Commission there was the 
late Mr. N. M. Joshi who was the only 
representative of the working classes 
and it was Mr. Joshi who made some 
significant recommendations. But 
somehow or other those recommenda
tions were thrown out, because they 
were in the interest of the employees.
I would request Government to see 
that while constituting the Second 
Pay Commission they should see that 
there are true representatives of the 
working class population.

The country is surcharged like a 
battery. However much the Prime 
Minister might try to condemn strikes, 
it has to be remembered that strike 
is the last weapon in the armoury 
of the working classes. Unless and 
until they go on strike, or threaten to 
go on.-strike, the skeletons in the Go
vernment would not move. That is 
why I would like to emphasise that 
while condemning strikes and non
cooperation on the part of workers 
they should see the other side of the 
picture and should not put the blind 
eye on the telescope. The Prime Minis
ter when he accused the political 
parties of fomenting strikes and talk
ed of hard work did not understand 
the condition of the people and only 
put his blind eye on the telescope.

Shri Dasappa (Bangalore): Mr.
Speaker, Sir, we have had a very in
teresting debate on this subject which 
vitally concerns not merely the em
ployees of the Government, but the 
whole nation. Let me at once say that 
I do not want to question the good 
intentions underlying this resolution.

I do not want to ascribe motives. I
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have, However to express my surprise 
that whenever the question of stan
dard of living of the people of the 
country comes up for consideration, 
it is the factory labour and the go
vernment employees that get the 
utmost consideration at the hands of 
one of the parties in the country I 
do not understand why the same 
amount of interest is not evinced by 
them towards those who are worse 
off than these wage earners

Let me not be misunderstood for 
one moment As I said at the very 
beginning, I am all for the betterment 
of the standard of livuig of those who 
sweat and labour But if that prin
ciple is to be accepted it must apply 
to all those who are having a sub
normal standard of living whose 
marginal level is very poor and there
fore I would like hon Members who 
are very critical of the actions of 
Government to remember this one 
thing and find a solution, not merely 
for a small section of the people of 
India, but for all the people in India 
who suffer from the same disability 
Then I would be able to appreciate 
their intentions better than I am able 
to do today

When Mr Dange and some other 
Members spoke I was hoping that they 
would answer certain of the points, 
very significant points to which the 
hon the Prune Minister referred For 
instance, he said we cannot act in 
a vacuum, we must be realistic When 
we think of effecting large scale 
changes in the pay structure we must 
have regard to our financial resources 
Now what is the answer of my hon 
friend Mr xDange “Oh, that is an easy 
matter, if the hon Finance Minister 
only makes up his mind he can do it 
How easily solved7 Is that a very 
responsible statement to be made by 
a responsible leader of the Opposition7

Secondly, Sir,—I am racing against 
tune—is the question of slowing down 
on the part of employees in the var
ious departments It may be Posts 
and Telegraphs, or dock labour 
What was the answer of my hon 
friend Mr Dange7 He never denied

the fact that there was slowing down 
He found a justification for it by the 
plea that Government is slow Now, 1 
ask, u  that again a very responsible 
statement to make7

Then, Sir, the other important point 
that was made from the other side was 
that the appointment of the Pay Com
mission is linked up with the reali
sation of our objective of a socialist 
pattern of society If, for instance, as 
per the resolution government em
ployees are given higher salaries, is it 
going to usher in the socialist pattern 
of society in the country7 They never 
cho e to answer this question of the 
Prime Minister So that the mam 
arguments which were adduced by 
the hon the Prime Minister were 
quietly evaded ind the whole discus
sion was centred round the question of 
wage structure and its relation to the 
prices That I think was a totally 
wrong approach to the whole problem

In fact, Sir, I feel that the whole 
cast wa-. given away by my hon 
friend Shn Tangamam who said that 
if an industrial conctm could not pay 
fair wages to its labour, let it be closed 
down At the back of our friends is 
the idea that if Government cannot 
find fair wages foi its employees, let 
the Government close down its shop 
(Interruptions)

I am not referring to the hon 
Members who interrupted I said 
that Shn Tangamam said that

Shri Punnoose (Ambalapuzha)' 
Government is not an industrial con
cern

Shri Dasappa I am not yielding
Mr Speaker Shn Tangamam u  

there in flesh and blood, he will 
answer

Some Hon Members He is not
here

Mr Speaker If he is not there, let 
him not answer Any hon Member 
who speaks ought to be here to clear 
up any misunderstanding, others need 
not take up the vakalath for him Why 
should he not be present here
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ftbii Dttappa; I have noted down 
.here in black and white what he said: 
~'An industry which cannot pay fair 
wages to its labour does not deserve 
to exist and it may close down, there 
is no harm,” On an analogical reason
ing we have to apply that beautiful 
theory to the Government Depart
ments and it means that if the Gov
ernment does not give fair wages—I 
am not against the idea of giving fair 
wages, let me not be misunderstood— 
to its employees let it close down, 
there is no harm. 1 think that again 
is not a responsible approach to a 
very serious question like this, which 
is agitating, not necessarily, the Mem
bers opposite only but the whole 
nation, particularly the Government 
which is wedded to the socialistic 
objective.

The Government is striving hard to 
realise it. The hon. Members opposite 
themselves profusely thanked the 
Finance Minister for bringing In the 
wealth tax and expenditure tax bills, 
which aim at ushering in the socialis
tic pattern of society. Is that not an 
indication of the fact that very solid 
and substantial efforts are being 
made in that direction?

I can understand the arguments of 
my friend Shri Frank Anthony. He 
made a very responsible statement. 
Let us also realise that Shri Frank 
Anthony was a member of the first 
Pay Commission and, therefore, he 
can speak with full authority. What 
did he say? He did not say that there 
must be what is known as an unres
tricted universal attempt made to find 
fair wages to all the employees.

I do not think it is necessary for 
me to answer the points raised by my 
friends opposite. I have got my own 
difficulties and I would be very grate
ful to the hon. Finance Minister if he 
can answer me or help me to under
stand the particular problem as it 
appears before us.

The resolution deals only with 
I Union Government employees; it does 
I not deal with the State Government 
I employees. I would like to know 

what th# hon, friends who have

brought this motion want to do with 
the State Government employees. 
There is the Kerala Government, 
there is the Mysore Government and 
so on. I have got more intimate 
knowledge of the Mysore Government, 
and if there is time I will refer to i t  
What prevents the local Government 
from creating a fair wage structure in 
Kerala for the benefit of its em
ployees? Have they done anything?

Shri Punnoose: We have made 
beginning.

Shri Dasappa: I am glad that my 
friend only said: “We have made a 
beginning” . Not only one beginning 
but so many beginnings have been 
made here. They themselves admit 
it. It has been done with regard to 
the Reserve Bank, with regard to the 
Life Insurance Corporation and so on. 
Where they had a blank slate to 
write upon they have been able to do 
it. Once they touch this question it 
means a reopening of the whole 
structure, and a certain amount of 
time is required for consideration.

What I am driving at is this. If my 
hon. friends who have made such a 
big grievance of these low-paid em
ployees really mean what they say, 
why is it that their Government in 
Kerala has not done it already? Have 
they at least constituted, if nothing 
else, a Pay Commission for the Kerala 
State?

Shri Narayanankutty Menon (Mu-
kandapuram): Your party men are 
picketting the secretariat gates.

Shri Dasappa: f  may tell my hon. 
friends that Mysore Government even 
during these difficult times has been 
able to upgrade so many of the posts 
where they deserved a certain amount 
of consideration.

Some Hon. Members . tosb—
Shri Dasappa: Why is it that my

hon. friends do not have the patience 
to listen to me. Evidently the bub
ble is getting pricked.

They accuse the Union Government 
of not being sympathetic to these em-
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ployees. I aBk, is there any truth in 
this statement? What has the Finance 
Minister done when there was inte
gration of States, when there were 
different scales of pay of the different 
parts to be integrated: lower scales 
and higher scales. It is never possible 
to downgrade those who are getting 
higher scales. It was only possible to 
upgrade the lower scales. What did 
he do immediately9 Did he consult 
anybody’  Without consulting any
body, did he not go to the rescue of 
the State Governments including the 
Kerala Government’  I ask my friends, 
why don't you admit it?

Shri Nagi Reddy (Anantapur) He 
has not come to the rescue of the 
Andhra Government I know that.

Shri Dasappa: I have no objection 
to their criticisms After all, their 
job is to criticise, right or wrong But, 
let them realise that the Central Gov
ernment is seriously attempting to do 
something to solve this problem

Some Hon, Members: What is that’
Shri Dasappa: In so far as it lay in 

their power, they are doing it The 
scales of salaries of the State em
ployees are admittedly low. They 
dare not deny it. They are lower 
than the scales of the Union 
Government employees I ask this 
If there are two people, one having 
one loaf of bread and the other 
not even having half a loaf, \rfhat is 
the proper thing to do’  At least give 
this man who has not even half a loaf 
something. 1 am only comparing 
a s  I said, please don’t mistake me I 
am rather afraid when m\ hon friends 
get up. My point is, by all means 
give any scale. I have no objection 
I would welcome the Finance Mims- 
ter straightaway giving whatever the 
employees ask. Nobody would be 
happier than myself. I ask, is it not 
correct that he has first gone to the 
rescue o f those who are infinitely 
!™ er ,d°wn in toe margin of living 
than others? What I say is, he has 

Proceeding in the correct way.

With regard to the present qofestion, 
as the Resolution is worded, can any
body accept it?

Some Hon. Members: Whyiaot?
*

Shri Dasappa: Because, they have 
themselves put forward a l l  the 
objections which I wanted to put for
ward. What is it that they have said? 
You appoint a Pay Commission; but, 
at the same time, give interim relief. 
Is that contained in the Resolution? I 
venture to submit that if ever this 
Resolution is accepted, all chances of 
getting interim relief will be neutra
lised

Some Hon. Members: Why? *
Shri Warrior: I am prepared to 

accept an amendment regarding in
terim award.

Shri Dasappa: Why don’t you wait? 
The trouble is> this, they want a Pay 
Commission to go into the pay struc
ture of the employees Is it right on 
the part of the hon Minister to anti
cipate their decision and interfere 
when they are examining Ihe whole 
question and coming to a decision’  
There would be an element of impro
priety in his anticipating the decisions 
of the Pay Commission I can very 
well understand if the Resolution was 
worded in this manner, appoint a pay 
commission and in the interim period, 
pending their submission of report, 
give such and such relief If the 
Resolution had been worded like thal, 
certainly, that would be better 

Some Hon. Members: We are pre
pared to accept the amendment

Shri Dasappa: They do not bring a 
Resolution in the proper manner, but 
they want everybody to vote for the 
Resolution

Shrimati Rena Chakravartty: You 
put in an amendment; we will accept,

Shri Dasappa: I think that the Gov
ernment is absolutely sympathetic so 
far as the objective is concerned, and 
would like to do their very best. I 
was also a Finance Minister in a State.
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Mr. Speaker: The hon Member is 
speaking with experience.

Some Him. Members: Now the cat
Is out of the bag.

Mr. Speaker: There is no cat, there 
is no bag The hon Member need not 
put a question to them He may 
merely say this is so.

Shri Dasappa: They can never fur
nish answers to my questions

I wanted to give some relief to those 
people who were drawing less than 
Rs 50, a paltry increase of Rs 5, and 
it did tax may treasury a lot I was 
at my wits’ ends to find the resources 
for it Because there is a sense of 
responsibility on this side I am able 
to realise that responsibility, but since 
there is no responsibility on the other 
side, it does not matter what they say

Shri Nagi Seddy. Responsibility for 
binding a white elephant m Banga
lore’

Mr. Speaker I am afraid some hon 
Members are irrepresible, I allowed 
three hon Members from the Commu
nist group to speak one after the 
other Theie was absolute silence, no 
interruption Now, hon Members 
■want to delivei speeches by interrup 
lions, is it7

Shri Nagi Reddy As he spoke of 
responsibility, we had to remind him 
of the past

Mr. Speaker Let him go on
Shn Dasappa You Have been pleas 

ed to give me a caution  ̂ I shall not 
put a question to them but I will put 
a question to the House Take the 
instance of Russia What are the 
scales of salaries there7 How much 
do the highest paid get7 How much
do the lowest paid get7 I agree with 
mv friends that there must be some 
ratio between the lowest paid and 
the highert 1 am in entire agree
ment with them on it, m fact, that is 
my ease more than their case In 
.Russia you do not find that particular 
ratio maintained very religiously. It 
is necessary that between the lowest

and the highest there must be a ratio, 
and I would beg of the hon Finance 
Minister to think on those lines

Then I would ask the hon Finance 
Minister to kindly bear in mind the 
scales of salaries in the States and 
when forma at.ng the pay structure 
of the Union employees do something 
to see that they correspond, that there 
is some parity, though not exact 
parity between the pay structure of 
the poor employees in the States and 
that of the Union employees Is that 
not a legitimate claim on my part7

As regards the resources at his 
command to meet this demand, he is 
the best judge All I can say is so 
far as the objective is concerned, viz, 
that we must keep every person satis
fied and contented to the utmost 
possible extent, we are all agreed Let 
me hope that when similar motions 
come in the future, we not only think 
of small sections of people like one 
million or five millions, but of the 37 
crores of people who are in such 
distressing conditions today Let all 
of us and the Government bend our 
energies to introduce a ray of hope 
into those hovels where there is no 
light and only darkness That I think 
is the proper goal for all of us

I plead on behalf of the employees 
of the Union Government that the 
Finance Minister may do his best to 
show the utmost sympathy possible 
for them and do his best for them

Mr Speaker Still, there are five 
minutes more to call the Minister If 
Shri S M Banerjee will finish m five 
minutes, I shall call him But does he 
belong to the Communist Party7

Shri s. M. Banerjee (Kanpur) I 
am not from the Communist Party 
I am supported by the Communist 
Party

Shri Nagi Reddy. He is sitting here 
only temporarily

Mr Speaker* Then, I shall call Shri 
Khadilkar
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Shri 8. M. Banerjee: I do not belong 
I* the Communist Party.

Mr. Speaker: To which party does 
he belong?

Shri S. M. Banerjee: I am an Inde
pendent.

Shri Khadllkar (Ahmednagar). I 
would like to say a word here, because 
on this important issue only one 
section of opinion is allowed to have 
its say Do you want to exclude me
10 as to create the impression that a 
party holding a particular view on 
this issue should alone be allowed to 
have its say, and that no other section 
of opinion should be allowed to have 
its expression of opinion’

-Mr Speaker: I agree by all means 
I have noted down the hon Member’s 
name

That was why I enquired from Shri 
S. M Banerjee whether he belonged 
to the Communist Party, in which 
since I had already allowed three 
Communist Members to speak, I 
might not call him

Shrimatl Tarkeshwari Sinha (Bash)- 
But he is supported by the Communist 
Party

Shri S. M. Banerjee: When we are 
discussing the question of the appoint
ment of a pay commission, I would 
like to say that I know the anomalies 
m the various grades of the Govern
ment employees, because I was a 
Government employee myself and a 
permanent Government employee till 
1056.

In 1945 or 1946 when the Central 
Pay Commission was appointed, the 
trade unions in the various Central 
Government undertakings were not 
organised. I think most of the unions 
could not represent their point well

Even today, if we really consider 
the wage structure in the various 
industries and the Central Govern
ment undertakings, we shall find that 
there is a huge differences in wages 
A  man starts at Rs. 30, and gets an 
Increment of As. 8 annually, and he 
reaches up to Rs. 35 There Is only
an increment of As. 8 annually in this

modem age when we say that our
Government are heading towards 
socialism. Previously, before the im
plementation of the Central Pay Com
mission’s recommendations, the an
nual increment was just one anna, 
which came to a total of Rs 1-10-0 in 
the end But now it is As. 8.

I have been watching with keen 
interest how these orderlies who are 
here and how the clerks who are 
working m this Parliament are eager 
to know the reaction of the Prime 
Minister and the Finance Minister 
They are asking us constantly, as to 
what will happen today, today, not 
only these men, but nearly 28 lakhs 
of people, of the Central Government 
employees, are eagerly watching the 
reaction of this House and how this 
resolution regarding the appointment 
of a second pay commission will be 
received by the Prime Minister and 
the Finance Minister

The wage differential between un
skilled, semi-skilled and skilled work
ers is also very low An unskilled 
worker gets a start of Rs 30, and with 
an annual increment of As. 8 he goes 
up to Rs 35, a semi-skilled worker 
gets a scale of Rs 35-50 while a skill
ed worker gets a scale varying from 
Rs 40 to Rs 60—there are various 
scales—and he finishes with Rs. 130. 
That is the condition that is there at 
present

My hon friend Shri Warrior has 
already pointed out that the Central 
Pay Commission thought that prices 
would stabilise at 160 But even after 
that, the prices did not stabilise Then, 
there was the Gadgil committee pre
sided over by Shri Gadgil, on which 
our former Minister of Labour, Shri 
Khandubhai Desai was also a member. 
That committee also said that the 
prices would not stabilise at 320. 
That was the case

I do not know how the Minister will 
react to this resolution Sir, there is 
no politics in this. It is a pure and 
simple demand on the part of tiie 
Central Government employees ant
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whose shoulders depend the dignity of 
this country, the efficiency ol working 
and everything else. The Central 
Government employees today deserve 
wage increase in the larger interests 
of the country.
18 hrs

Then, Sir, there is another point I 
represent the Defence employees. I 
represent the Posts and Telegraphs 
employees. I am quite willing to 
hear you but we should be genuine 
about what we mean about the strike. 
Why is there this threat to strike’  
Our Prune Minister said *We accept 
the challenge’. How you accept the 
challenge has got to be judged. With 
tear gas and lathi charge you can sup
press the workers. About 6,000 men 
were retrenched in September, 1956 
In Muradnagar there was a lathi 
chargc You know how things can be 
suppressed But may I tell you, this 
is not the way of doing things when 
we are heading towards socialism and 
when we beat our own U ujupets so 
loudly about socialism This is not 
the way in which our Prime Minister 
should react to our demand This is 
my own feeling

Sir, our wage structure has no re
lation with the rising cost of living 
today and I feel that this demand for 
having a Second Pay Commission 
should be accepted. (Interruptions) 
I will answer all your points outside 
when you come to the lobby. I am 
watching you with keen interest. I 
know how to answer questions because 
I have been answering many people. 
But I say that you have no courage, 
You can criticise here and try to in
terrupt the Opposition Members but 
have you got the courage to go to the 
Portal employees and face their reac
tion ? I know you have not the cour
age You can issue a press statement 
and take shelter under the Prime 
Minister. But I can tell you that when 
the Central Government employees— 
not only the 3 lakhs of Posts and Tele
graphs employees, but 2} lakhs of 
Defence employees and 8 lakhs of

Railway employees—have demanded 
this Pay Commission, they will have 
this Pay Commission I can tell you 
honestly, you will have to do some
thing /

The hon Finance Minister talks of 
resources. Where are the resources? 
When we say ‘stop this privy purses’1 
and profit by foreign monopolists 
he says ‘No, No. We are wedded to 
panchsheel; we are wedded i‘ o non
violence How can we possibly stop 
the privy purses and profits? They are 
also nationalists. How can we possib
ly do it’ ’ You cannot stop the privy 
purse You can construct big hotels 
like the Asoka Hotel. You are going 
to construct new buildings at a cost 
of Rs crores. There is the Income- 
tax evasion to the tune of Rs 150 to 
200 crores. Yet, you have no re
sources; this is a wonderful idea. I 
can tell you, the resources are already 
there. You have only to tap the re
sources You have got to tell those 
people just as you tell the workers 
boldly and frankly that you will not 
allow this income-tax evasion. Income- 
tax evasion must come to an end. I 
can tell you that it will not satisfy, 
the workers if you say ‘Look here; 
the Ministers have accepted the 10 per 
rent’. What does it matter’

••• ••• •••
I can tell you that the demand for 

the appointment of a Central Pay 
Commission must bo accepted. Then, 
the wage differential question should 
be settled. There should be job an
alysis and job evaluation There is no 
difference between the salary of either 
a skilled or an unskilled or semi
skilled worker. There should be pro
per job evaluation because this was 
not done previously If you want to 
pay rates for the job, there should be 
proper job evaluation 

t

Then, I would like to refer to an
other point. Discrimination must come 
to an end For instance, I can tell you 
that in the Defence establishment 
there are two categories of employees.

•••Expunged as ordered by the Chair.
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non-industrial and industrial In the 
matter ot leave and holidays, the non- 
industrial people get 21 holidays They 
.can enjoy 21 days, but the industrial 
popple who are the very backbone of 
this Defence industry get only 14 
jdays

We have been told by the Defence 
Minister that there is a committee 
appointed and this discrimination must 
come to an end

I do not want to tax the House 
fuither, but I can tell you that there 
is necessity for a second pay com- 
mission and it should be appointed I 
do not say there will be no stnke 
threat After all, they have suffered 
for two years, negotiations after nego
tiations were held and representations 
after representations were made by 
the various federations that this de
mand must be met I must submit in 
all humility that the Finance Minister 
should not take the attitude that 
because they are going on strike, 
because they are threatening to strike, 
this demand should not be met I 
submit that I am also st responsible 
office-bearer of this federation an3 
I can assure him that there will 
be 100 per cent co-operation to meet 
this demand If you give this, we 
will come to you and cmbrace you

The Minister of Finance (Shri T T 
Krlshnamachan) Mr Speaker, I felt 
that after the intervention by the 
Prime Minister, 1 would not have 
much to say I am very grateful to my 
hon friend, Shn Dange, for having 
provided some material for me to 
speak on He dealt with the econo
mic phenomena, that is a word which 
he seems to be particularly partial to 
I would like to say, with the back- • 
ground for the consideration of this 
resolution and all that it leads to, the 
Bouse had better understand what the 
present economic situation is The 
mover of the resolution and all those 
who spoke in support of it very con
veniently forgot the fact, which was 
brought to light by my hon friend, 
Shri Dasappa, that Government em-

*frploydfcs in this country do not neces- 
aanly mean Central Government em
ployees There are also the State 
Government employees If the Central 
Government employ somewhere 
about 1 7 million people in ordinary 
establishments other than those which 
are pnmanly industrial, the State 
Governments including local bodies 
and teachers employ about S 5 million 
people As the Prime Minister men
tioned very rightly, they are all of the 
same class They are educated more 
or less in the &ame way, but their 
emoluments are totally different The 
reason for this is probably due to the 
fact that the Central Pay commission 
which was appointed by the British 
Government did not include within 
its terms of reference the survey of 
the scales of pay and service condi
tions of the State Government em
ployees cither deliberately or felt that 
the Central Government was some
thing absolutely different and the 
State Government employees did not 
come into the picture Today the 
position is different

My colleagues in the Cabinet have 
during the last one year applied their 
minds almost intensively to this pio- 
blem of uplift of the position of the 
State Government employees I do 
not think anv Central Minister can 
go out to a State without the non- 
gazetted officers attempting to see him, 
on no occasion has the Prime Minister 
been left out I do not blame them 
We know their conditions You can, 
if necessary, go into the question of 
relative salaries of the State Govern
ment and Central Government emplo
yees, even after certain variations
have been made In Hyderabad a
clerk in the State Government gets
Rs 79, but a clerk m Hyderabad 
belonging to the Central Government 
gets Rs 125

In Orissa, it will be Rs 69 as against 
Rs 125 The salaries are more or leas 
of that category

Hon Members know that the
Central Government had, not with
standing the fact that it is not a res-
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ponaibility of the Central Government, 
mnrfa certain offers to States In order 
to help the State Uovemment em
ployee*. We have offered to shoulder 
two-thirds of the burden in regard 
to the payment of additional dearness 
allowance or increase in salaries to 
people getting Rs. 60 for the first Rs. 6 
and one-third for the next Rs. (J, 
knowing full well that that was not 
in any sense adequate. But if all 
State Governments had taken advant
age of our offer—and this offer in
cluded teachers—the Central Govern
ment would have to find about Rs. 15 
crores. Many State Governments have 
not yet taken advantage of that offer 
because they cannot find the match
ing gram.

An hon. Member mentioned about 
Hyderabad. Hyderabad took advant
age of this offer only to the extent 
that the Central Government can give 
two-thirds and they can give one- 
third. That is a circumstance that 
we cannot altogether forget in any 
context of either appointing a Com
mission or instituting any kind of in
quiry in regard to the Central Gov
ernment servants’ wages.

There are other factors—uf the cost 
of living. Undoubtedly, the cost of 
living has risen. Nobody denies it. 
But then under the new index figures 
that we have, the cost of living index 
for April is 107 as compared to 105 
in 1951, 103 in 1952. 106 in 1953, 101 
in 1954 and 96 in 1955.

I am not for a moment saying that 
merely because the increase has only 
been 2 points as against 1951, there 
is no case for consideration. In fact, 
the lowest that is touched is a wel
come sign and we should undoubted
ly try to keep the figure at that level. 
I appreciate that there has been an 
increase.

Of course, the level of wholesale 
prices has been going up. It has 
gone up by about 10 per cent. It may 
come down a bit, as one hon. Mem
ber said. But that itself is not a 
comforting factor.

I would like to mention very brief
ly to the Houm to regard to tha pre
sent situation, how inflationary it is,

before I deal with the particular 
economic theories—as he likes to call 
them—propounded by my hon. friend, 
Shri S. A. Dange. 1 do not quarrel 
with him or anybody else if he says 
that the present is not a situation of 
inflation. But is certainly is a situa
tion which is pregnant with infla
tionary potential. Certain indicators 
that we have which may be imper
fect—but which are the indicators on 
which we proceed to judge whether 
there is inflation or not, show that 
note circulation has increased over a 
period of a year by 67.5 crores and 
the demand deposits in banks have 
gone up by 81.2 crores.

It can be argued that this increase 
in money supply is small adding up 
the figures and saying that it is only 
Rs. 149 crores. It is more, and infla
tion cannot be attributed . to unres
tricted creation of money. On the 
other hand, the comparatively small 
increase in money supply is due to a 
large deficit in the balance of pay
ments which has resulted in the uti
lisation of foreign exchange assets, in
cluding credit that we have obtained 
from the International Monetary Fund 
amounting to Rs. 323 crores. We have 
mopped up from the economy Ks. 323 
crores. May be that some portion of 
it is governmental expense, but still it 
represents a very considerable amount 
of money that we have taken up, and 
we cannot go on doing it for all time.

So this strength of inflationary 
forces is there and we cannot deny it. 
In view of that situation, for this year 
we had outlined a certain approach m 
the Budget. Hon. Members know, and 
hon. members of my Party also know, 
the difliculties that we had in making 
this House accept even the general 
principles of a budget, which has re
sulted in the taxation of Rs. 87 crores 
this year and of Rs. 103 or 104 crores 
for every year following

Hon. Members opposite, themselves, 
while they support certain aspects of 
the budget, have been going about, 
doing propaganda to say that 
has increased and Government is res
ponsible for it. And X heard, to  m y 
agrwabte suqpiaa, that in o n  parti-
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• cular place where they were doing 
their propaganda—it was in a place 
where people of what you might call 
lower middle class were living— 
one of those people said, “Well, 
Sir, we do not spend more 
than three naye paise tor a box 
of match sticks and we have no money 
to buy sugar, so what is it that you 
are telling us about? In my locality 
they have attempted to do something 
for my slum". There is that con
sciousness among them. Even those 
whom they try to convert say that 
Government are trying to do their 
very best for them

We are taking measures to restrain 
bank credit, and fairly effective mea
sures too. Therefore, in that context 
I must point out to my hon friends 
that suppose I do agree that these 
1.7 million employees of the Central 
Government should here and now— 
leave alone the question of enquiry or 
a Commission—get Rs 15 more per 
month; well, that would mean Rs. 30 
crores a year. I cannot tax, because my 
friends would not permit me to tax, 
and even my owh party people would 
not permit any more taxation You 
talk of hazy things like foreign inte
rests. Who is to buy the foreign in
terests when they are liquidated’  
Nobody. Or about the princes’ privy 
purses, which would not pay even for 
one day's increased wages that you are 
thinking of. So I have necessarily to 
resort to deficit financing And 1 do 
point out to the unfortunate people 
who are being led away that I shall 
do them far more disservice by agree
ing <0 a demand which could not be 
met out of savings, out of taxation, or 
out ot sources which are not inflation
ary; because, if I create thirty crores 
of new money, I shall be putting my 
hand into their pocket and taking 
away their hard-earned money

In the glimmerings of sense in re
gard to economics that appeared in 
my hon. friend’s speech there was 
something about pegging of prices, a 
point which was heavily underlined 
by my hon. friend Mr. Anthony. But

it is undoubtedly a fact that if we can. 
possibly peg the prices, if my hon. 
friends are prepared to offer me co
operation in that regard, I shall cer
tainly go and embrace them—the 
trouble is it should not be an Afzal 
Khan’s embrace or a bear’s hugl

That brings me to the other point. 
My tion friend Shn Dange assured the 
House that their objective m bringing 
forward a resolution of this nature— 
which they have not even considered 
at length; have hon Members read 
that resolution9—is that it is purely 
economic and not political Well, if I 
can believe my hon. fnend, nobody 
would be more happy than myself, 
because I do believe that if they are 
roally for the well being of the people, 
on the economic plane we could come 
ncciri-i At any rate 1 feel I could I 
have nothing to do with the tycoons,
I have nothing to do with those peo
ple who circulate beautiful booklets 
here which can be given away for the 
purpose of mid-day feeding in some 
poor home On the economic plane, 
politics divested, your cards taken out 
and put on the table, I could co-ope
rate with you I do not mind if at 
the end of four and a half years they 
say, “Oh, I put sense into the mind of 
the Finance Minister, the Congress 
Finance Minister” and claim the cre
dit for all that we have done Yes, 
you are at perfect liberty to go and 
tell the people But can you really 
put your hand on your heart and say 
that this is not a political move?

Some Hon. Members: Oh, yes.

Shri T. T. Krishnamaehari: I am
very sorry I am unable to believe it. 
The fact really is this. Where does 
this move originate’  The move orgi- 
nates with the World Federation of 
Trade Unions—with which the Com
munist Party of India has nothing to 
do The World Federation of Trade 
Unions say that there should be an 
International Communist Front or
ganisation m every country where 
men belonging to the public services
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must be brought together. I do not 
think the CP.I. has anything to do 
with it (Interruption) I am not 
accusing them. The C P I  has 
nothing to do with it

Shri S. A. Dange: Let him quote 
the word ‘Communist’ from that cir
cular or in the original file Let him 
point out

Shri T. T. Krishna machari: I am not
accusing him

Shri Sadhan Gupta: On a point of 
order, Sir We are entitled to pro
per quotations from documents It 
is not proper to mislead us on any 
point and misquote us

Shri X. T. K ruhna machari: As a
matter of fact, my hon fnond could 
not lead, I know, but he always mis
leads (Interruptions)

Shri Sadhan Gupta: You are mis
leading

Shn T. T. Krishnamachari. Within 
the third day a confederation was 
loaned m India

Shri Sadhan Gupta: Sir, what is
your ruling on the point of order

Mr. Speaker: I do not know whether 
I am led or misled (Interruption) I 
understood the hon Minister to say 
‘ I am not saying that word commu
nist is there ’ He definitely said so 
I heard it I do not possibly think I 
am mistaken He said that the word 
“communist’ is not there

19 JULY 1957 Appointment o f Second 4416 
Pay Commission 

on And, unfortunately, the Commu
nist party having nothing to do with 
it, individual members of the Com
munist party in their individual capa
city are office-bearers of these confe
derations, of these bodies I am 
sure they are just individuals, they 
are not acting as members of the 
Party (Interruption) Therefore, X 
beg to submit in all humility that my 
hon friend Shn Dange (Interruption) 
need not disclaim what looks to out
siders to be an obvious fact that the 
Communist party itself sympathises 
with it very actively (Interruptions) 
The Communist party m its present 
set-up has no other objective than to 
overthrow the present government 
and the Constitution under which it 
functions I leave it at that

Shri
C P I

T. T. Krishna machari: The

Mr. Speaker: C P I  he said “C P I 
is not there”, he said If the cap fits 
anybody he will take it

Shri T. T. Krishna machari: A con
federation was set up The confedera
tion started its work It had a de
mand day on the 25th August, 1996 
•Countrywide pay strikes were staged 
Later, the Second Pay Commission 
Day was observed in 1956— May 16th 
Demonstrations were staged and so

I now come to the economic points 
of my hon friend I learned many 
facts I have been a student all my 
life and even when the days of my 
end are approaching I will continue 
to learn Here I have a new teacher 
from whom I shall learn economics 
Shn Dange mentioned something of 
prices being a market phenomenon 
and wages being a production pheno
menon He may be right But, they 
are inter-related because they are not 
isolated There is no wall between 
them because if wages rise, prices will 
rise He says, they will not, m some 
country which he knows—maybe Ice
land (Interruptions) I am not 
saying they have not I shall come 
to this main question in the end 
But, it is undoubtedly a fact that the 
only method by which I can bear 
the increased demand will be by an 
act which is per se inflation and if I 
accept the demand m jthat particular 
form, I shall be doing injustice to a 
body of people for the upliftment of 
which the entire Cabinet has been 
working for the last 12 months, 
namely, the States Government 
employees

My friend, Shn Tangamam is the 
historian of the party apparently He 
told us something about the agitation 
in 1942—I think he did not mention 
1942, did he’
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8 «bm B « l  Members: 1946.
Skrl T. T. Kriahnaaaachari: He said 

1946; he did not say 1942. I thought 
he said 1942. In 1946, what happen
ed to the Railways7 Benefited the 
industrial employees? That is the 
trouble. Unfortunately, Shri Tanga- 
mani’s economics is deficient. I sug
gest he learns it from Shri Dange. It 
has affected all the other sectors. I 
am perfectly sure that anything that 
should be done for the Central Gov
ernment servants should be done in 
such a manner—it should be done, I 
have no doubt about it—that the 
wages should be real wages The 
increase that we give should be in 
terms of real wages and not some
thing that is given by one hand and 
taken away by the other.

The economics of Shn Dange, ex
tremely plausible, is extremely de
fective He says that productivity is 
rising continuously That is the 
trouble. He is dealing with a parti
cular set of individuals about whom 
he knows nothing but who are to him 
political pawns in a game where he 
wants to embarrass the Government. 
He is all the time conscious of the 
industrial worker and his productivity 
and lack of productivity because he 
says productivity is rising Where is 
it rising’  What are the facts that 
my hon. friend can put forward to 
show that productivity is rising in the 
Government sector Merely because 
there is a confusion of ideas, he can
not erase from his mind the fact that 
he is a man who was all along work
ing in the industrial field

He was talking about productivity 
and go slow movement He was talk
ing about one side of the ring frame 
and how one man looks after it or 
does not look after it and so on The 
governmental apparatus is something 
which Shri Dange is yet to know 
Therefore, there is no question of pro
ductivity here We are not even 
talking in terms of job evaluation. 
As a matter of fact, maybe, from 
that point of view we are over-staff

ed—over-staffed not only at the ctaa*
IV and clast III level but also in das*
II and class I level too. I am pre
pared to admit that but there fs ne 
question of productivity here It is 
a mixed metaphor, and as all mixed 
metaphors are, extremely wrong.

He justifies go-slow in Government 
servants He says that it is a defen
sive phenomenon again My Godf 
These phenomena that appear in such 
a torrential way! It is—the go-slow 
—a defensive phenomenon. The clock 
watcher who gets away at 4‘55 is 
impelled by, what you call, his defen
sive phenomenon. Therefore, you 
should not complain about it! Yes, 
we cannot complain about it There 
is nothing that we can do about it.

That brings me to the end of what
ever I have to say The question, just 
as the Prime Minister mentioned be
fore, is this Maybe, my hon. friends 
opposite want to use these people as 
a political weapon and want to have 
concerted strikes in one, two, or three 
or four dovetails so that the machi
nery of the Government will get 
paralysed Maybe, that is their inten
tion Maybe, that these people are 
misled and the leaders might belong 
to the Communist Party But, the 
rank and file do not The position is 
that we cannot divest altogether our
selves of our responsibilities to these 
people Whether rightly or wrongly, 
if they feel that they have a grievance, 
it must be attended to In this 
particular case, I am prepared to 
admit that the level of prices is such, 
the cost of living is such that it is 
undoubtedly a case for settihg right 
many of the grievances

The whole trouble about it is this. 
I said about it in my Budget speech 
and I elaborated it merely because I  
had this in mind I do not want the 
Central Government employees to be 
chagnnned with us. I have said that 
even in the matter of looking into 
the case of these unfortunate people, 
we must have a sense of priorities. 
As Shri Dasappa mentioned, the case



44*9 a w ta t tw  rr. 19 JULY 1087 Appointment of Second 14# a »
Pay Commission

of tfa* provincial Government ser
vants cannot be altogether Ignored I 
am not fighting these people xl I say 
*No\ if I say that we have set our 
mind against any kind of enquiry or 
that I am not going to give a pie to 
these people, I am not fighting them. 
They may perhaps stage a strike, 
that may fizzle out and then evapo
rate for the time being because once 
a strike fizzles out my friends evapo
rate If a strike succeeds partially, 
they compromise very quick No
body can get on better except with
• communist negotiator

He speaks of collective bargaining 
Where does collective bargaining 
come in in the case of a Pay Com
mission9 Does my hon friend think 
that he is going to do collective 
bargaining with them and that we 
should divorce ourselves of our autho
rity to the Pay Commission9 No, Sir, 
it is not a case of collective bargain
ing, it is not a case of hurting these 
poor people merely because for the 
time being a few people have been 
misled They sent a demand to my 
hon colleague, the Minister of Trans
port and Communications They do 
something else to us

My hon friends were angry when 
I said that my heart bleeds for them. 
It is true we do know that they are 
m difficulties But we also know 
that if we do something to them 
without doing something to somebody 
else and without safeguarding the 
situation with regard to prices about 
which I am afraid, then what will 
ensue will be inflation and the Plan 
which they want to support and 
which they say they are supporting 
—and I believe it—will certainly be 
m jeopardy

Sir, Government have considered 
this particular matter very carefully 
They have spent many days thinking 
about it But a Resolution of +*»<« 
nature cannot be accepted May I 
wad, for the benefit of this House, 
the resolution in my own way? It 
reads:

"The House is of opinion that1' 
a Second Pay Commission should 
be appointed to go into the ques
tion of the pay structure and- 
service conditions of the Union. 
Government employees so as to 
bring them in conformity with 
the country’s ideal of socialist 
pattern of society"

I do not know what has this to do  
with the socialist pattern of society, 
as the Prime Minister mentioned It 
has nothing to do with it So fe 
resolution of this nature cannot be 
accepted and I should have to ask 
the House to reject it But m doing 
so I would like to tell the House 
that we shall continue to discuss this 
matter at our level with a view to 
seeing what could be done Maybe, 
Sir, as Mr Dange said, it does not 
matter two hoots to him “All that I 
want is that you should yield, you 
say an ad hoc committee, you say a 
committee of enquiry, you say a Pay 
Commission, the point that I want is 
that you must yield You say I have 
yielded to Mr Dange, for the time 
being I am satisfied, I will start the 
trouble later on ”

No Sir I am not yielding We are 
seized of this particular matter and 
we shall, other things being equal, 
probably be able to set up a body, 
but a body which will have not mere
ly to think of the Central Govern
ment employees and their pay scales 
to be brought m conformity with the 
socialist pattern of society which we 
have set and which they derive every 
time They say we are not socialists 
Socialism comes from them We beg 
to say that we are slightly diffeient 
What we propose to do is to consider 
this matter, Maybe we shall consti
tute a body to go mto this question 
but a body cannot go mto this ques
tion in an isolated manner There 
are a number of integrated problems 
The problems that suggest themselves 
to me at the moment are not many, 
but they are sufficiently weighty. 
Any body that enquires into this mat-
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ter of pay structure, standards ol 
remuneration and conditions of ser
vice, has to enquire into amenities, 
which is very important from our 
point of view It may not be from 
the point of view of the communists 
at all, but amenities are extremely 
important things so far as we are 
concerned They should keep in view 
the general economic situation m the 
country and the inflationary potential 
m the country, and the effect of any 
•cash increase on the inflationary 
situation in the country and the needs 
of the Five Year Plan which I am 
sure they would agree are important 
and the standards prtvailing general
ly in governmental administration in 
the States sphere We cannot alto
gether ignore it I am not say
ing that the States will cooperate 
with us in the institution of an 
enquiry of that nature, but any body 
which enquires into the matter can
not forget the repercussions of the re
commendations they may make on the 
existing structure of the States admi
nistration Maybe, Sir, as we go on 
‘examining the matter further new 
points will develop Maybe that 
•when we come to a conclusion we 
shall be able to tell the House what 
we are doing 

llay 1 before concluding tell my 
hon friends here well he says there 
is no politics in it, I accept his word 
-we as a Government accept his word 

An Hon. Member: Do not accept 
Shri T. T. Krishnamachari: Some

body says, do not accept Evidently, 
he is not a Member of the Communist 
Party I am only speaking to the 
•Communist Party We accept his 
words But let us not talk m terms 
•of agitation, go slow, let him not en
courage go slow, leave alone this 
question of various phenomena ap
pearing and disappearing, these trans
ient phenomena Phenomena have 
absolutely no bearing here We ask 
for your co-opergtion, because I do 
think there is a possibility Assuming 
-that you feel the same way as we do 
in regard to the Five Year Plan, there

is a possibility of co-operation on the 
economic plane 11 that co-operation 
is forth coming, all these threats aad 
other things must stop But, if it doe* 
not stop, well, we must necessarily 
conclude that politics dominates the 
s<« ation, economics is a handmaid.
1 have to ask the House to reject the 
resolution

Shri Sadhan Gupta: Politics domi
nates on your side

Shri Warrior: Sir, I will take only 
a few minutes to give my reply Even 
though the Government has not yet 
realised the importance of meeting 
the* situation which has arisen, not 
out of this resolution particularly but 
out of the circumstances all round, I 
would only say that if this opportu
nity is lost by the Government, and 
if the Government is only standing on 
its own prestige, the situation may 
yet worsen and it will go out of our 
hand* Therefore, even at this last 
moment I would appeal to the Gov
ernment, in spite of the defects in the 
language of the resolution as it is 
framed to accept m some way or the 
other to set up a body to conduct an 
enquiry which will have the effect of 
a Pay Commission whereby the 
grievances of the employees will be 
redressed

Mr. Speaker: There is only one 
amendment which has been moved 

Pandit I) N Tiwarv. Sir I would 
beg leave of the House to withdraw 
it

Mr Speaker. Has the hon Member 
leave of the House to withdraw his 
amendment’

Shri Sadhan Gupta. No 
Mr. Speaker- All right, I shall put 

the amendment to the vote of the 
House The question is

‘That at the end of the Resolution, 
the following may be added, namely: 

“with special instructions to 
find out the practicability of fix. 
ing the minimum pay scale at 
Rs 1001- per month and the 
maximum at Rs 2000]- per 
month only."*
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The motion u>a« negatived.

1 n° I  ^main Resolution to the vote at the 
House.

Appointment of Second 4424 
Pay Commission

service conditions of the UP*00 
Government employee! so as *° 
briTO i® TOTAtErnflfcy -fWi
the country’s ideal of socyJ« 
pattern ol society.”

The question W.

“This House is <?* opinion that 
a Second Pay C om m on  sh°uld 
be appointed to go mto the ques
tion of the pay structure and

Division No- 4] AYES

Banericc, Shn Pr»mathanath 
Bmcriee, Shri S. M  
Vraiuda, Stai 
Bhog)i, Shri
Chakravartty, Shfim«ti Renu 
Chandratnani, Sh**
Dange, Sbrj S A  
Dasaratha Deb, Shri 
Dotgupta, Shn 
Digc, Shri 
Dora, Shri 
Dwivcdy, Shri S N  
E1im( Shn Muhammcd 
Gukwut. Shri B K 
Gho»al, Shn 
Ghose, Shn B C

The Lok Sabha divided: 

Ayes 48 

ffoes 173
T1&.42

Ootay, Shn 
Gupta, Shn Sadhan 
Imam, Shti Mohammed 
Jadhiv, Shn 
Kemble, Shn B C 
Kir, Shri Prabhat 
Kodiyan, Shn 
Kumatan, Shn 
Kumbhar, Shn 
Kunhan, Shri 
Mathi, Shn R C 
Menon, Or K 1)
Menon, Shn Narayanankutty 
More, Shn
Mukerjce, Shn H N . 
Mullick, Shri B C

NOBS

Nair, Shn Vatudevan 
Parmir, Shri K XJ. 
PwalAkus, Stsiv 
Parvathi Kmhnan, Shrimatl 
Patti, Shn Btla Saheb 
Pockcr Sahib, Shn 
Punnooie Shri 
Ramam, Shri 
Rao, Shn D V  
Rao, Shri T . B Vittal 
Reddy, Shn Nasi 
5ampat, Shn 
Snnule, Shri 
Tanlaman shn 
Valvi, Shr 
Warrior, hri

Abdul Lateef, Sftn 
Aihal Singh, Seth 
Achar, Shn 
Achint Run, Lata 
Agrawa], Shn 
Alva, Shn Joacbun 
Ambalam, Shn Subblah 
Anianappa, Shri 
Arumugam, Shri R S 
Arumugam, Shri S R.
Bahadur Singh, Shri 
Bakliwal, Shn 
Balnuki, Shn 
Bancrjca, Shn S K.
Bangshi Thakur, Shri 
Buumatan, Shri 
Bhagwan Din, Shri 
Bhargava, Pandit Thakur Oat 
Sdrn, Shn 
Birbal Singh, Shri 
Borooah, Shn p. C.
Boae, Shri P. C.
Ckarnfa, Shn Anil K,
Cheniax, Shn B - JUmmaVhan 
C  hum U ,  Shr>

Dumam, Shri jsliwal,
alrfui, Vftfi 1 rtudhtr

Das, Shri N T edjna, Shri 0  M
Han, Shn Kamdham »havu, Shn
Das, Shri Shree Narayan Khan, Shn Sadat All
Datac, Shn Khedkar, Shn O. B.
D csuj, Shn Morarji Khimji, Shn
Dindod, Shri Khwajg, Shn Jamal
Dube, Shn Mulchand Krishna, Shri M  R
(jaefoad, Shn Fatesinghrao Krwhnaiah, Shn
Gandhi, Shri Feroze Krtshftamachart, Shn T  T.
Gandhi, Shn M  M Knahan Rao, Shri M V.
Ghanahyam Lai, Shri Kurcej, Shri B. N.
Ghosh. Shn M  K I ahin, Shri
Harvam, Shn Aruar Ijumi Bai, Shnmati
Ha&da, Shn Subodh Mafida Ahmed, Shnmati
Hathi, Shn Maiti, Shn N J)
Hazarficc, Shn J N Malfiah, Shri V S
Hukuti Sm&h, Satdas MaUx^a^Pvubj: Gavind
Jagjfvan Ram, Shn MaJvia, Shn K B.
Jain, Shn M . C. Malviya, Shn Motilal
Jangde, Shri Mandal, Shri J
Jcdhe, Shn Aaniyangadan, Shn
'yyotrint>an6it) .  ? . Madtur, Shn C.
Kate, Shruattl A Mafhur, Shn M. D.
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M ehdi, Sbri S A Pattabhiraman, Shri Shaokanah, Shri
MelktXe, D r Raghunath Singh, Shn Sharma, Shn D  C
Mishra, Shri Bibhan Ra) Bahadur, Shn Sharma, Pandit K  C
M ltht*, Shri L  N Rajiah, Shn Shaitri, Shn Lai Bahadur
M i.hr*, Shri M  P Raiu, Shn D  S Shukla, Shn V  C
M u rt, Sbri R  D Ramaawami, Shn S V Siddananiappa, Shn
Miira, Shn R R Ramaswaroy, Shn K  S Siddiah, Shn
Mofciuddin, Shn R»ma«w«my, Shn P Singh, Shri B B
M onika, Shn Rameshwar Rao, Shn Singh, Shri D N
Muaafir, Glam G  S Ram Knshan, Shn Sinha, Shn Gajendra Pratad
Nadir, Shn P T Rampure, Shn M  Y Sinha, Shn K  P
Naldurgkar, Shn Ram Saran, Shn Smha, Shn Satya Narayan
Nallakoya, Shn Ram Subhag Singh Hr Smha, Shnmati Tarkeahwan
Nanda, Shn Ranbir Singh, Ch Snjtak, Shn Nardeo
Nanjappan Shri Rare, Shri Sonawane Shn
M vaumhan, Shri Ranga.'Shn Subbaroyan Dr P
Nareyanasamy, Shri Rao, Shn Raiagopala Sumat P m  id, Shn
Nathavani, Shn Rao, Shn E M Suryanarayanamurt}, Shn
Naskar, Shn P S Rao. Shn Hanumanth Swaran Singh Sardar
Nayar, Dr Sushila Rao, Shn R J Tahir, Shn Mohammed
Mriru, iH n jfarah n b ' iChy, jttnim n Rtmna, 7i<rmn, f (in Ovnrikmitft
Nahru, Shnxnab Uma Reddy, Shn K  C Thimmaiah, Shri
Onkar Lai, Shn Reddy, Shn Narapa Thirumal Rao, Shri
Padalu, Shri K  V Reddy, Shri Rami Thomas, Shn A  M
Padam D ct,  Shn Reddy, Shri Ramakriahna Tiwary, I’andit D N
Pahadia, Shn Reddy, Shri Visnanatha Uike, Shri
Palaniyandi, Shn Roy, Shri Bmhwanath Upadhya) Pandit Munuhwjr Dutt
Palchoudhuri, Shnmati lit Rungsung Suua, Shri Varma, Shri R B
Pande, Shri K  N Saiga!, Sardar A  & Varma Slin M  L
Pinna Lai, Shn Samant Sinhar, Dr Varma, Shri R B
Patti, Shnmati Maniben Sanganna, Shn Venkatasubhjiah, Shri
Patil, Shri S K Selku, Shri Wudiwa, Shri

Shah, Shnmati Jayaben 'fcodejar, Shn

The Resolution was negattved

BUSINESS ADVISORY COMMITTEE 
Fourth Report

Sardar Hukam Singh (Bhatinda): 
Sir, I beg to present the Fourth Re
port of the Business Advisory Com
mittee

RESOLUTION RE DISCONTINU
ANCE OF THE GRANT OF 
SCHOLARSHIPS TO STUDENTS 
ON COMMUNITY BASIS 
Mr. Speaker: I have said that I will 

give an opportunity to the other hon. 
Member. Shri Bibhuti Mishra.

finjfir f iw  snarer
wrarr % fwRrfarfr 
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?*T % fair q^prr
^r, irfe eft,
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■r^if 1”

Mr. Speaker: The hon Member may 
continue on the next day

18 44 I\rs

The Lok Sabha then adjourned till 
Eleven Df  the Clock on Monday the 
22nd JuiVt 1957
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Column

SQ No Subject
of Ravi and159 Harnessing --------

3eas • 4199—4201
160 Technical Personnel for 

Community Development 4201—04
161 Procureme it of Steel 4204—07
162 Indigenous System* of

MeJicine 4207—°9
163 Grand Trunk Express 42̂ 9—10
164 Sugar Factories 42to—12
165 X-Ray Units for Rail

wavs 42I3— r5
166 Price of Sugar 4215—17
167 Hindi Teleprinters 4217—18
168 National Formularv

(  ommitiee 4218—19
169 Transport Vacihties for 

despatch of Manganese
Ore 4219—21

170 Assam Rul Link 4221—’ 4
172 Railway Workshop

Jodhpur 4’ 24—25
174 Rulwi, Cirrupti m En-

quy C >m nirtei Report 4225—">7
17s Rc crvt StoJc of I ood

grains 4227—’ 9
176 Community Develop

ment work in Bombay 4229 10
177 Railway amenities
179 Wooden Sleepers 

Rulways
180 R iilway accident

Chua Statu 11
WRITTLN ANSWPRS 

QULSTIONS —
? ( ?  No
171 Light Railways
i~3 Howrih Khar asp ir Sec

Kin of S T Railway 4235—16
181 Postal Certificates 4236
1S2 Rural indebtedness in

Tripura 4236—37
183 Electrification of Bin

galore-Mysore Line 4237
184 Imported Railway T n

gmes 4237—38
185 Constructm ofChamraj-

nagar-Satvamangalam 
Railway 4238

186 River Boards Act 19S6 4->38—39
187 National Highway 4239
188 Go Slow strike by Tele

graphists 4239—40

4230—31
for

4231- -^3
at

42’ 4

K)
4214

4234--35

189

190

191

192

193

t94
195
196

197

Death of Monkeys at 
Purana Qila Area 4240
Hyderabad Railway
Bridges Experts Com
mittee Report 4240—41
Departmental Catering 
on Railways 4241
Requisitioning Food-
grams Stocks 4242
Afforestation in Rajas
than 4242

Research on Fisheries 4243 
Jute 4243—44
Central Tourist Ad
visory Committee 4244
Telegrams 4244—4s

U <SQ No 
114 Vegetable OiJs 
US Crop Estimates
116 Wagons, Locomotives and 

Coaches
117 Bhakra Nangal Dam
1 if> D T S Bus Shelters
119 Foreign TouristsForeign 

Kashmir
120 Electrification of Gur- 

daspur District, Punjab
121 Official Railway Delega

tions
122 Office of Director Gene

ral of Shipping
123 Railway Publications
124 Night Tram Services
125 Derailment on Eastern 

Railway
126 Derailment on North

ern Railway
127 Ground-nut cake
128 Working of the Minis

try
129 New line between Su-

ktnda Mines and Paradip 
Port

130 Bhavanagar-Tarpur Rail
way

131 Nergundi-Khurda Road 
Railway Line

132 New Railway line in
Kerala

133 Gram shop staff absor
bed as Ticket Collectors

134 Platforms on North-East
ern Railway

135 Imphal Telegraph Office
136. Rice and Paddy m

Manipur

4245—46
4246

4246
4246
4246
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4251—52

4252 

4232—53

4253

4253

4253— 54
4254

4254 -̂56



UJS.Q.N0.

DAILY b!GE^T

Coiumnt

4*55— 57
4257
4257—58

443&
Columns

137. Rice smuggling .
138. Railway wagons
139. C T.S. Ltd., Tnpura
140. Railway works during 

the Second Plan
141. Propagation of Com

munity Development 
Work

14a. Condemned Wagons used 
for Accommodation

143. Railway quarters
144. Shuttle trains between 

Karad and Poona
145. Rayadrug-Bellary link
146. Air services to Indore
147. Selection of Scheduled

Caste candidate!) in Rail
ways • . 4261

148. P. and T. Ex-departmental
staff . 4262

4258

4a5S—59

4259
4259

4260 
4260 
4260—61

4262—65
MOTION FOR ADJOURN

MENT— .
The Speaker withheld his con

sent to the moving of the 
following adjournment 
motions given notice of 
by the members shown 
against them

(1) Alleged strike notice 
by the Civil Aviation 
Department Employees 
Union.

Notice by Shn S. C 
Gupta

(2) Situation created in 
the country by the im
position of Inter-State 
Sales Tax

Notice by Shn S M 
Banerjee

PAPERS LAID ON THE 
TABLE— 4265—67
The following papers were laid 

on the Table :
(x) A copy of each of the fol

lowing papers, under sub
section (2) of Section 16 
o f the Tariff Commission 
Act, 1951 

(0  Report (1957) of the 
Tariff Commission on the 
revision of the retention 
prices of steel produced 
by Tata Iron and Steel 
Co. Ltd., and Indian Iron 
and Steel Co., Ltd.

(ii) Government Resolution 
No. SC(A)-2(i77)/55, dated 
the 1st July, 1957 • •

(in) Statement under pro
viso to Section 16(2; of 
the Tariff Commission 
Act, 1951, explaining the 
reasons why the documents 
reterred to at (1) and (2) 
above could not be laid 
with in the period prescri
bed under the said section.

A copy of the Indian Me
dical Council Rules, 1957, 
under sub-section (2) of 
Section 32 of the Indian 
Medical Council Act, 1956.

A copy of each of the fol
lowing paperunder sub- 
sec ion (2) of Section 16 
of the Tariff Commission 
Act, 1951 :
(1) Report (1957) of the 

'JjsjJ/ Ctianaz/Msos? m? tb e 
Continuance o f  pro c l . ion 
to the Bicycle Industry

(11) Government Resolution 
No 7 ( O - r P /57 dated 
the 18th Jul>, 1957

A copy of the Notification 
No SR O  2105, dated the 
29th June, 19*57 under sub
section (3) of Sec ion 642 
of the Companies Act. 1956 
making certain further 
amcndinen’ to 1 he Companies 
(Central Government’s; Ge
neral Rules and Forms. 1956

(5) A copy each of Direct lors 
No, 96A and 108A is.ued b> 
the Speaker under the Rules 
of Procedure and Conduct 
of Busines,-, 111 Lok Sabha

ELEC riO N  IO COMMITTEE 4269
TLie Minister of Health (Shri 

Karmarkar) mined for the 
election of members from 
among the Mcuibexs of Lok 
Sabha to be members of the 
Delhi Development (Pro
visional) Authority. The 
motion was adopted

°^ A N D S  FOR GRANTS— 
Kj\ILWAYS . 4269—4348
Gi'ant No. 1 relating to Rail

ways was further discussed 
“md voted in full. De
mands for Grants Nos 2 to 

and 20 were discussed. 
The discussion was not 
Soncluded.
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REPORT OP COMMITTED 

ON PRIVATB MEMBERS'
BILLS AND RESOLU
TIONS ADOPTED. . . 4348—32

Pint Report wm  adopted
PRIVATE MEMBERS’ RESO

LUTION NEGATIVED . 4352—4426 
Further discussion on Resolu

tion re Appointment of a 
Second Pay Commission was 
concluded and the Resolu
tion was negatived

REPORT OF BUSINESS ADVI
SORY COMMITTEE PRE
SENTED , 4425-4426
Fourth Report was presented

PRIVATE MEMBERS’ RE-
cuS £8N. UNDBRD,S;
Shn Bibhuti Misra moved 
resolution re discontinuance 
of Grant of scholarship to 
students on Community 
basis. The discussion was 
not concluded

AGENDA FOR MONDAY* 
2 2 ND JULY, 1 9 5 7

Further discussion on De
mands for Grants relating 
to Railways and also con
sideration of the motion for 
reference of the Navy Bill to 
■ Joint Committee.

Columns 
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